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 HOUSE  OF  THE  PEOPLE
 Monday,  l6th  February,  953

 The  House  met  at  Two  of  the  Clock
 [Mr.  Deputy-SpEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 PRODUCTION  IN  RARE  EARTHS  FACTORY

 *62.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Natural  Re-
 sources  and  Scientific  Research  be
 pleased  to  state  whether  the  whole
 output  in  the  Rare  Earths  Factory,
 opened  recently  at  Alwaye,  in  Travan-
 core-Cochin  State  will  be  for  internal
 consumption,  or  there  will  be  any
 exports,  if  so,  to  which  countries,  in
 what  quantities  and  for  what  pur-
 poses  ?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri Ka.  9.  Sta-av'ya):  A  statement  giving the  information  required  is  laid  on  the
 Table  of  the  House.  [See  Appendix  I,
 annexure  No.  4]

 Shrimati  Renu  Chakravartty:  May we  know,  Sir,  what  is  the  total  amount
 of  thorium  to  be  produced  by  this
 factory  in  a  year?

 Shri  हू,  D.  Malaviya:  Thorium  and
 Uranium  are  !Icft  as  by-products  in  the
 factory  as  cakes  which  are,  however,
 Zoing  to  be  processed  in  another  fac-

 tory  at  Bombay.
 Shrimati  Renu  Chakravartty:  I

 wanted  to  know  the  aquantity.  Is  it
 ‘Possible  for  the  hon.  Minister  to

 answer  that?
 Shri  K.  0.  Malaviya:  I  am  afraid  I

 anes  say  anything  about  the  auan-
 ity.
 Shrimati  Renu  Chakravartty:  May we  know  what  will  be  the  various

 branches  of  science  and  industry  in
 which  this  thorium  can  be  utilised  in
 India?
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 Shri  K.  D.  Malaviya:  A  Part  of Thorium  ‘as  nitrate  will  be  utilised  in the  gas  mantle  industry.
 Shrimati  Renu  Chakravartty:  Is  that the  only  industry  in  which  it  can  be

 used  in  India?
 Shri  K.  D.  Malaviya:  That  is  what

 we  know  at  present.
 Shrimati  Renu  Chakravartty:  May we  know  how  many  foreigners  are

 associated  with  this  factory?
 Shri  K.  D.  Malaviya:  Well,  so,  far  as

 the  factory  at  Alwaye  is  concerned,  it
 is  being  run  by  us.

 Shrimati  Renu  Chakravartty:  May we  know  the  nationality  of  one  Dr.
 John,  Philippose  who  is  on  the  Board
 of  Directors?  Is  he  of  Travancore-
 Cochin  origin  or  a  foreigner?

 Shri  K.  D.  Mataviya:  I  am  not  aware
 of  any  foreigner  who  has  been  men-
 tioned  by  the  hon.  member,  being  on
 the  board  of  Directors.

 Shrimati  Renu  Chakravartty:  Is  it  a
 fact  that  there  are  three  French  tech-
 nicians  and  two  German  _  technicians
 associated  with  this  factory?

 Shri  K.  D.  Malaviya:  I  am
 aware,  I  require  notice  for  that.

 not

 Shri  A.  M.  Thomas:  May  TIT  enquire,
 Sir,  whether  this  factory  has  gone  into
 production  and  from  the  experience so  far,  is  it  run  on  profit  and  if  so,
 what  is  the  profit?

 Shri  x  D.  Malaviya:  Well,  the  fac-
 tory  was  opened  last  month  by  the
 Prime  Minister.  Since  then  we  have
 produced  in  January  77  tons  of  chlo-
 tides  and  15  tons  of  carbonates.  We
 are  running  it  all  right.

 Shri  A.  M.  Thomas:  Has  the  hon.
 Minister  any  idea  of  the  profit  so  far
 gained,  snd  if  so,  what  is  the  profit?

 Shri  K.  9.  Malaviya:  No.  Sir.  I  am
 afraid  I  cannot  give  any  idea  of  the
 profit.
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 Shri  V.  P.  Nayar:  In  view  of  the
 importance  of  certain  radio-active
 minerals  to  be  produced  in  this  factory
 is  it  the  policy  of  the  Government  to
 associate  foreigners  in  this  industry?

 Shri  K.  D.  Malaviya:  We  do
 need  to  associate
 now.  We
 selves.

 not
 foreigners  in  this

 want  to  do  things  by  our-

 Shri  N.  Sreekantan  Nair:  May  I
 know,  Sir,  how  much  monazite  is  used
 by  the  factory  every  month,  and  what
 is  the  price  of  the  monazite?

 Shri  K.  D.  Malaviya:  I  cannot  give
 exactly  the  quantity  of  monazite  that
 is  being  used  by  the  factory.  But  the
 factory  is  normally  equipped  to  pro-
 duce  650  tons  of  rare  earth  chlorides
 or  50  tons  of  carbonates.

 Shri  N.  Sreekantan  Nair:  What  is  it
 used  for?

 An  Hon.  Member:  Ask  for  notice.
 Mr.  Deputy-Speaker:  Such  observa-

 tions  are  unnecessary.  The  hon.  mem-
 ber  may  do  that  when  he  becomes  a
 Minister.

 Dr.  Lanka  Sundaram:  May  I  know,
 Sir,  the  capital  cost  of  this  factory  and
 its  maintenance  charges?

 Shri  K.  PD.  Malaviya:  Eishty  lakhs
 is  the  running  capital.

 Dr.  Lanka  Sundaram:  Its  mainte
 nance  charges?

 Shri  K.  0.  Malaviya:  I  am
 aware  of  it  just  now.

 not

 Shri  A.  M.  Thomas:  May  I  enquire whether  it  has  not  gone  into  produc- tion  before  the  formal  opening  by  the
 Prime  Minister  and  whether  it  is  go-
 ing  into  full  production  now?

 Shri  K.  D.  Malaviya:  Well,  I  cannot
 exactly  give  you  the  programme.  But
 I  have  just  now  said  that  we  have
 produced  about  77  tons  of  rare  earths
 chlorides  in  January.

 Shri  R.  K.  Chaudhuri:  Arising  out
 of  the  answer  that  a  fairly  good  quan-
 tity  is  internally  consumed,  may  I
 know,  Sir,  if  this  commodity  is  fit  for
 human  consumption?

 Shrimati  Renu  Chakravartty:  ‘Sir, the  Statement  laid  on  the  Table  does
 not  answer  the  question  I  asked.  I
 asked  what  would  be  the  amount  inter-
 nally  consumed  and  if  there  would  be
 anything  left  for  export,  and  if  so,  to
 which  country)  and  in  what  quantity.

 That  is  not  answered.
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 Shri  K.  D.  Malaviya:  That  is  ens-
 wered.  More  than  that  I  am  not  in  a
 position  to  answer  hypcthetica'ly,

 Shrimati  Renu  Chakravarity:  It  is
 not  a  hypothetical  question,  Sir.

 Mr.  Deputy-Speaker:  It  is  only  a
 sma!l  quantity.  It  wes  opened  only
 last  month  and  the  production  is  small.

 Sardar  Hukam  Singh:  Would  this
 factory  restrict  itself  to  rare  earth
 chlorides  or  whether  there  is  arrange-
 ment  for  production  of  rare  earth  car-
 bonates  as  well?

 Shri  K.  D.  Malaviya:  It  is  designed
 to  produce  carbonates  as  well.

 Shri  Matthen  rcse—
 Mr.  Deputy-Speaker:  I  have  spent

 six  minutcs  over  this  question.  Next
 question.

 HINDUSTAN  AIRCRAFT  FACTORY,
 BANGALORE

 *63.  Sardar  Hukam  Singh:  (a)  Will
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  it  is  a  iact  that  the-
 first  aircraft  trainer  of  India  took  off
 at  Bangalore  on  the  ard  January,
 1953;

 (b)  whether  this  was  designed  and
 built  in  the  Hindustan  Aircraft  Fac-
 tory  at  Bangalore;  and

 (c)  whether  all  the  parts  were  of
 indigenous  manufacture?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  _  first
 Indian  designed  and  manufactured  pro-
 totype  aircraft  H.  T.  2  took  off  on  offi-
 cial  test  flight  during  August  1951.
 The  “Type  Certificate  of  Airworthi-
 ness”  of  the  aircraft  was  formally
 handed  over  by  the  Minister  for  Com-
 munications  on  the  3rd  January  1953.

 (b)  Yes.  Sir.

 (c)  Most  of  the  parts
 genous  manufacture.

 are  of  indi-

 Sardar  Hukam  Singh:  What  are  the
 parts,  Sir,  that  have  to  be  imported’
 yet?

 Sardar  Majithia:  Instruments—for
 instance,  air-speed  indicator,  altimeter,
 revolutions  per  minute  indicator.  all
 temperature  gauge,  all  pressure  gauge,
 fuel  contents  gauge  etc.

 i

 (
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 Sardar  Hukam  Singh:  May  i  know,
 Sir,  whether  the  trainer  would  cater  to
 the  requirements  of  Air  Force  and  Civil
 aviation  both  or  whether  it  would  be
 only  for  one  purpose?

 Sardar  Majithia:  The  intention  is
 that  this  will  be  used  as  a  basic  type  of

 -trainer  for  both  Civil  aviation  and  Air
 Force.

 Sardar  Hukam  Singh:  May  I  know
 whether  mass  production  has  begun?

 Sardar  Majithia:  It  has  very  nearly
 begun.

 Sardar  Hukam  Singh:  Can  I  know
 the  comparative  cost  of  trainer  that
 used  to  be  imported  and  the  compara-
 tive  cost  of  the  indigenous  product?

 Sardar  Majithia:  The  cost  will  de
 pend  upon  the  number  of  aircraft  pro-
 duced,  and  at  the  moment  we  are  not
 in  a  position  to  come  out  with  the  exact
 cost.

 Shri  Jaipal  Singh:  The  Minister  has
 just  now  said  that  itis  the  Defence
 Ministry  that  is  going  to  take  up  all
 this  H.T.  2  type  produced.  May  I  know
 why  the  Ministry  of  Communications
 has  rejected  this  for  the  time  being  and
 what  are  the  reasons  therefor?

 Sardar  Majithia:  I  did  not  say  that
 itis  only  meant  for  the  Air  Force.
 About  the  second  part  of  the  question,
 probably  they  are  still  considering
 about  the  number  to  be  ordered.

 Shri  Jaipal  Singh:  May  I  point  out
 that  the  second  part  of  my  question
 has  not  been  answered?  His  predeces-
 sor  at  the  last  session  gave  a  categorical
 reply  to  the  effect  that  the  Ministry  of
 Communications  had  found  H.T.2  un- suitable  as  a  basic  trainer  for  civil
 aviation.  At  that  time  I  had  asked  the
 question  whether  the  Defence  Ministry
 had  undertaken,  the  entire  project  of
 development.  manufacture  and  everv-
 thing  connected  therewith  by  itself  or
 was  it  something  that  was  co-ordinated
 with  the  rcauirements  of  civil  aviation
 in  this  country.

 Mr.  Deputy-Speaker:  The  question
 has  already  been  answered.  Why  is  it
 put  again?

 Shri  Jaipal  Singh:  No,  Sir.  The  Min-
 ister  has  just  now  said  that  temporarily
 the  entire  production  is  going  to  be
 used  by  the  Ministry  of  Defence.  I
 want  to  know  whether  it  is  a  monopo-
 listic  off-take  from  the  factorv  or  whe-
 ther  civilian  reauirements  will  in  due
 course  also  be  considered.
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 Tre  Denuty  Minister  of  Defence
 (Shri  Satish  Chandra):  May  I  know,
 Sir,  which  predecessor  of  the  hon.  Def-
 ence  Minister  said  this.  The  hon.  Min-
 ister  was  not  present  in  the  last  session
 and  I  did  not  say  it.  What  does  he  ex-
 actly  mean  by  saying  that  the  predeces-
 sor  said  this?

 Shri  Jaipal  Singh:  I  may  tell  my
 young  friends,  the  Ministry  of  Defence
 is  always  there  whether  they  themselv-
 es  are  present  or  not  present.

 Shri  B.  S.  Murthy:  May  I  know,  Sir,
 what  steps  are  being  taken  in  order  to
 produce  some  of  the  parts  that  are
 being  imported?

 Mr,  Deputy-Speaker:  Are  any  steps
 being  taken  to  produce’  those  parts
 which  are  imported?

 Sardar  Majithia:  Every  effort  is
 made,  Sir,  to  produce  as  much  as  we
 possibly  can  do.  These  being  precision
 instruments,  we  have  not  been  able  to
 do  them  so  far.

 Shri  Jaipal  Singh:  May  I  know,  Sir,
 what  are  the  operational  costs  of  H.T.2
 as  compared  with  Piper  Cub;  is  it
 dearer  or  not?

 Sardar  Majithia:  Well,  Sir,  the  two
 aircrafts  cannot  be  compared  because
 there  is  such  a  lot  of  difference  between
 the  power  of  the  one  and  the  power  of
 the  other.  the  flying  characteristics  of
 the  one  and  the  flying  characteristics  of
 the  other.  We  cannot  compare  them
 because  a  lot  depends  upon  the  suit-
 ability;  for  instance,  this  aircraft  can
 do  a  lot  of  aerobatics  which  the  Piper
 Cub  cannot  do.

 Shri  ्  P.  Nayar:  The  hon.  Minister
 said  that  we  are  still  importing  certain
 parts.  May  I  know  from  him  Sir,  what
 is  the  vercentage  cost  of  the  imported
 Parts  to  the  actual  cost  of  the  entire
 aircraft?

 Sardar  Majithia:  Well,  I  have  not  got
 the  percentage,  Sir.  But  that  is  very
 very  small.

 Shri  Joachim  Alva:  Sir,  may  I  know
 whether  the  engine  of  this  aircraft  is
 being  manufactured  in  this  factory,  or
 whether  an  engine  manufactured  in
 other  factories  is  used?

 Sardar  Majithia:  The  engine  of  this
 aircraft  is  imported.
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 ‘INDO-AMERICAN  TECHNICAL  CO-OPERA-
 TION  AGREEMENT aa.

 "64,  Shri  Nanadas:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  total  amount  of  aid  sanc-
 tioned  and  received  up  to  date  under
 the  Indo-American  Technical  Co-
 operation  Agreement:

 (9)  whether  it  is  a  fact  that,  in
 addition  to  the  initial  aid  of  50  mil-
 lion  dollars.  American  Government
 has  signed  an  agreement  allocating
 another  38:5  million  dollars  of  aid  to
 India;

 (c)  if  the  answer  to  part  (b)  above
 be  in  the  affirmative,  whether  any
 separate  operational  agreement  has
 ‘been  signed  for  the  disbursement  of
 this  38°5  million  dollars;  and

 (d)  whether  Government  propose ‘to  lay  copies  of  these  operational
 agreements  on  the  Table  of  the
 House  ?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  The  total  amount  of
 aid  allocated  for  two  years  is  88°5
 million  and  out  of  this  procurement  of
 goods  worth  $  50°45  millicn  has  been
 ordered.

 (b)  Yes,  Sir;  a  copy  of  the  Supple-
 mentary  Agreement  is  in  the  Licrary

 of  the  House.

 (c)  and  (ad).  Six  Operational  Agree-
 ments  have  been  signed  so  far  involv-
 ing  use  of  5  23°5  million  out  of  these
 $  38:5  million  and  copies  of  these
 Agreements  are  in  the  Library  of  the
 House.  Further  operational  agree-
 ments  for  the  balance  of  the  amount
 are  under  ccnsideration.

 Shri  Nanadas:  May  T  know,  Sir,
 whether  any  amount  cut  of  the  total
 aid  received  from  U.S.A.  has  been
 spent  outside  U.S.A.  if  so.  what  is
 that  amount?

 Shri  C.  D.  Deshmukh:  Sir,  I  have
 here  showing  seva-

 antities  ordered  from

 Shri  Nanadas:  May  I  know,  Sir,  be-
 fore  what  date  the  aid  sanctioned  by
 U.S.A.  should  be  spent?

 Shri  C.  9.  Deshmukh:  That  is  very
 difficult  to  say.  Most  of  the  amount
 thas  already  been  allocated  and  we  are
 thhoping  that  we  shal!  utilise  these
 amounts  more  or  less  to  the  fullest
 possib’e  extent.

 6  FEBRUARY  953  Oral  Answers  08

 Mr.  Deputy-Speaker:  The  _hon’ble member  evidently  wants  to  know  if
 there  is  any  agreement  that  the  aid
 ought  to  be  spent  within  a  particular
 date.

 Shri  C.  D.  Deshmukh:  There  can-
 not  be  any  agreement.  The  appro-
 priaticn  is  made  for  a  particular  year
 and  We  use  our  best  endeavours  to
 utilise  the  allocation  for  a  particular
 purpose  during  that  year,  receiving
 the  goods  ordered  in  respect  of  ap-
 proved  schemes.

 Shri  H.  N.  Mukerjee:  Sir,  I  find
 from  Article  2  of  the  original  Techni-
 cal  Co-operation  Agreement  that  the
 funds  provided  for  shall  be  uti'ised
 for  the  execution  of  agreed  projects
 which  would  have  to  be  agreed  to  by
 the  American  contractor.  I  want  to
 know,  Sir,  if  in  regard  to  this  38-5
 million  doliars  the  same  kind  of
 American  veto  over  expenditure  con-
 tinues.

 Shri  0.  0.  Deshmukh:  Well,  agree-
 ment  does  not  mean  a  veto.  Sir,  in

 he  first  place.  It  means  a  process  of
 persuasion  with  which  the  _hon’ble
 member  is  not  perhaps  very  familiar,
 and  also  ‘projects’  are  an  over-ambi-
 tious  term.  What  it  means  that  we
 shall  use  fertilisers  for  a  certain  pur-
 pose.  Thus  we  both  agreed  thaj.  it
 shall  be  fertilisers  and  up  toa_  cer-
 tain  extent  and  up  to  a  certain  vaiue.
 For  instance,  out  ०7  the  ©@4  million,
 import  of  fertilisers  is  6  million  dol-
 tars:  then  im  fron  and  _  steel.
 Sure'y,  the  90  iron  and  steel
 could  not  strictly  be  called  project.
 We  say  that  for  various  projects  in
 the  country  we  require  so  much  iron
 and  steel  and  that  is  8-5  million  dol-
 lars.  Then  community  development.
 Now,  that  is  not  something  which  is
 specifically  agreed  to  with  the  U.S.A.
 Then  malaria  control:  then  village workers’  training  and  river  valley
 development.  Now,  these  happen  to
 be  projects  which  were  approved  long
 before  this  aid  was  thought  of.

 Shri  Hi.  N.  Mukerjee:  Referring  to
 matters  referred  to  in  article  2.  I
 would  like.......

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  gives  one  internretation  which
 is  not  acespte?  by  the  hon.  Minister.
 Am  I  to  decide  between  the  two?

 Shri  H.  N.  Mukerjee:  I  do  not  want
 you  to  decide.  Sir.  I  want  clarifica-
 tion.  In  article  2  there  is  a  very snecific  nrovision  that  the  Fund  shall
 be  jointly  administered  by  a  duly  ap-
 pointed  officer  of  the  Government  of
 India  and  the  American  Director  of
 Technical  Co-operation  and  shall  be uti'ised  only  for  the  execution  of
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 agreed  projects  of  technical  co-opera-
 tion.  There  are  other  articles  to
 which  I  have  no  time  to  refer.  7
 want  to  know  whether  in  this  case
 also  there  is  this  kind  oz  condition.

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  may  kindly  resume
 his  seat.  The  hon.  Minister  has  read
 out  item  after  item.  Some  of  these
 projects  were  sanctioned  or  approved
 ong  before  this  agreement  was  en-

 tered  into.  In  any  case  all  these  pro-
 jects  are  there,  fertilisers  are  there,
 they  may  be  distributed  all  over  this
 country  for  various  purposes.  Under
 these  circumstances  what  is  the  good
 of  trying  to  impress  upon  the  hon.
 Minister  that  what  he  is  reading  is
 wrong?  It  is  a  matter  of  debate.

 Shri  H.  N.  Mukerjee:  I  want  to
 know,  Sir,  whether  there  is  some-
 thing  of  this  nature.

 Mr.  Deputy-Speaker:  There  75
 nothing.  There  is  sufficient  explana-
 tion  of  this  in  the  answer.

 Shri  Nanadas:  May  I  know  whether
 any  efforts  have  been  made  by  Gov-
 ernment  to  amend  the  original  agree-
 ment  with  regard  to  these  things,
 such  as  the  Government  of  India
 agreeing  to  give  the  United  States
 the  right  to  withhold  money  contri-
 buted  to  Fund  A  of  the  agreement for  the  procurement  of  agreed  goods,
 materials  and  _  contractors’  services
 from  sources  outside  India  and  pro-
 viding  for  diplomatic  immunity  of
 U.S.  personnel  working  in  India?

 Shri  0.  D.  Deshmuki{  No  revision of  this  is  contemplated.
 Shri  Damiodara  Menon:  May  I *  know,  Str,  whether  this  aid  is  receiv-

 @d  only  in  the  form  of  goods?
 Shri  0.  D.  Deshmukh:  Yes:  unless

 it  is  technical  assistance,  it  is  goods.
 Shri  Nanadas:  May  I  ask  whether

 the  original  agreement  does  not  pro-
 vide  for  amending  the  agreement?

 Mr,  Deputy-Speaker:  The
 «Minister  said,  it  is  not  contemplated.

 Shri  A.  K  Basu:  May  I  know  whe-
 ther  the  prices  of  the  goods  are  such
 that  prevail  at  the  time  of  the  agree- Ment  or  is  the  price  to  be  fixed  at
 the  instance  of  the  American  Govern-
 ment?

 Shri  om  D.  Deshmukh:  They  are
 Purchased  at  the  most  favourable
 rates  that  they  can  obtain.  Certainly
 they  are  not  fixed  at  the  time  of  the
 agreement
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 Shri  Nanadas:  The  U.S.A.  allocated
 88°5  million  dollars,  Under  the  agree-
 ment,  mav  I  know  the  proportion  of
 Indian  capital?

 Shri  C.  D.  Deshmukh:
 able  to  follow.

 Shrj  Nanadas:  Whether  India  allo-
 cated  iunds  and  what  is  the  propar-
 tion?

 Shri  C.  D.  Deshmukh:  Supposing
 now  we  have  1185.  million”  do'lars  for
 river  valley  developments,  How
 much  are  we  spending  on  river  valley
 developments.  It  is  over  Rs.  500
 crores.  I  do  not  know  what  he:
 means.  If  he  means  whether  for  any
 particular  project  what  is  the  propor-
 tion  which  is  contributed  from  this
 aid  and  what  is  the  proportion  which
 constitutes  the  expenditure  by  autho-
 rities  in  India,  then  it  is  a  very  s
 percentage.

 I  am  not

 Shri  B.  S.  Murthy:  After  this
 agreement  began  to  operate  may  3
 know  whether  there  has  been  _  dis-
 agreement  between  the  Indian  officer
 and  the  officer  appointed  by  the
 U.S.A.  in  the  utilisation  of  the  aid  in.
 India?

 Shri  6.  D.  Deshmukh:  These  agree ments  follow  the  course  of
 agreements,  that  is  to  say,  proposals are  put  forward  by  us  and  then  it
 may  be  that  the  American  authorities
 say,  “Well,  Wwe  shall  not  be  able  to
 obtain  for  you  so  much  by  way  of
 rertilisers  or  so  much  by  way  of  iron
 and  steel.  Can  you  reduce  your  re-
 quirements  in  that  respect  and  in-
 crease  it  ia  other  respects?”  Now,
 those  kinds  of—I  would  not  ca!]  them
 disagreements—but  those  kinds  of
 differences  in  proposals  arise  off  and
 on.  But  they  never  come  to  Govern-
 ment.  Fina!ly,  there  is  an  agreed conclusion  and  it  is  acted  upon.

 Mr.  Deputy-Speaker:  Disagreements are  inherent  in  agreements.  Next
 question.

 OFFICIALS  UNDER  SUSPENSION
 155,  Dr.  Ram  Subhag  Singh:  Will’

 the  Minister  of  Home  Affairs  be.
 pleased  to  state  the  number  of  senior
 officials  in  higher  grades  of  service
 of  the  Central  Secretariat  .  who  are
 under  suspension  at  present?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  There  is  7८
 senior  officer  in  higher  grades  of-
 service  actually  serving  at  present  in
 the  Central  Secretariat  under  suspen- sion,  Six  officers,  however.  who  were
 formerly  serving  in  the  Central
 Secretariat  and  its  Attached  Offices,
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 but  who  were  later  posted  for  other
 appointments  of  an  executive  descrip- tion.  are  at  present  under  suspension.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  names  of  tne  perso:.s  who  are
 under  suspension?

 Shri  Datar:  ceo}  Shri  8.  P.  Bhar-
 gava,  Deputy  Directer,  Directorate General  of  Food.

 (2)  Shri  Ss.  N.  Sikand,  Director, Directorate  General  of  Food.
 (3)  Shri  85.  AL  Venkataraman.

 LC.S.,  lately  Secretary,  Ministry  of
 Commerce  and  Industry.

 (4)  Shri  8.  Y.  Krishnaswami,  late-
 ly  Joint  Secretary,  Ministry  of  Agri-
 culture.

 (5)  Shri  N.  A.  —  Lakshmanan,
 Director  General,  All  India  Radio.

 Shri  Velayudhan:  Ail  Directors?
 Shri  Datar:  Yes,  all  Directors.  And

 then—
 (6)  Shri  D.  K.  Subramaniam,  Direc-

 tor  of  Stores,  Central  Tractor  Organi-
 sation.

 Sbri  K.  K.  Basu:  And  al  Madrasis.
 Dr.  Ram  Subbag  Singh:  What  are

 the  charges  against  these  officials
 and  who  are  going  to  be  entrusted with  the  conduct  of  these  investiga-
 tions?

 Shri  Datar:  The  charges  range
 from  conspiracy  and  criminal  mis-
 conduct  to  acceptance  of  illegal
 gratification  and  failure  to  observe
 the  prescribed  financial  rules  and
 procedure.

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  these  officials  were
 having  a  clean  record  of  service  be-
 fore  they  were  promoted  to  their
 present  ranks?

 Shrj  Datar:  I  should  like  to  have
 notice.

 Mr.  Deputy-Speaker:  It  is  a  matter
 for  investigation.

 Dr.  Lanka  Sundaram:  May  I  know
 whether  these  investigations  are  ad
 hoc  departmental  investigations,  or
 are  they  going  to  be  judicial  investi-
 gations?

 Shri  Datar:  In  some  cases  they  are
 departmenta!  investigations.  There
 is  also  an  enauiry  under  the  Public
 Servants’  Enquiry  Act  and  in  some
 cases  prosecutions  have  already  been
 filed.
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 Shri  M.  S.  Gurupadaswamy:  May I  know  whether  the  total  amount
 spent  on  these  investigations  is  much
 higher  than  the  amounts  misappro-
 priated?

 Shrj  Nambiar:  May  I  know  whettcr
 there  is  criminal  prosecution  launched
 against  Shri  Venkataraman?

 Shri  Datar:  No.  There  is  no  criminal
 prosecution  against  Shri  S.  A.  Van-
 kataraman,  He  is  being  proceed«d
 against  under  ‘the  Public  Servants’
 Enquiry  Act.

 Shri  Nambiar:  Mey  I  know  why
 this  particular  officer,  Shri  Venkata-
 raman,  is  not  being  proceeded  againsi.
 criminally  whereas  in  the  case  of
 some  others  criminal  prosecution  has
 been  launchea?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  It  has  been
 thought  proper  that  in  the  first  in-
 stance  there  should  be  an  enqrliry  un-
 der  that  Act  and  that  enquiry  will  be
 conducted  by  a  high  grade  officer.
 After  the  enquiry  has  been  complet-
 ed,  decisive  action.  as  may  le  called
 for,  will  be  taken.

 Shri  Datar:  There  is  ६  separate
 question  about  Shri  Venkataraman
 and  he  may  put  his  question  then.

 Shri  Velayudhan:  May  I  know  whe-
 ther.  in  the  case  of  Shri  Lakshmanan,
 Director  General  of  the  All  India
 Radio,  any  official  enquiry  or  non-
 official  enquiry  was  conducted  and  if
 so,  how  many  persons  were  in  the  En-
 quiry  Committee?

 Shri  Datar:  An  official  enquiry  has been  conducted.  and  jin  respect  of  tne
 details  I  want  notice.

 Shri  B.  S.  Murthy:  Arising  ०५६  of
 the  answer  given  by  the  hon.  Minis-
 ter,  may  I  know  who  are  the  officers
 against  whom  prosecution  has  been
 launched  already?

 Shri  Datar:  Against  Shri  Bhargava.
 prosecution  has  already  been
 launched;  so  a'so  against  Shri  Sikanda
 and  Shri  Krishnaswami.

 Shri  Velayudhan:  May  I  know  whe-
 ther  Government  found  anything  re-
 garding  acceptance  of  illegal  gratifi-
 cation  or  bribery  or  corruption  in  the
 case  of  Shri  Lakshmanan?

 Dr.  Katju:  I  wou'd  deprecate  en-
 quiries  into  the  details  till  Govern-
 ment  has  finally  considered  the  report
 and  passed  orders,  It  would  not  be
 fair  io  the  officers  concerned,  and  fo
 Government  itseif.
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 Shri  V.  P.  Nayar:  The  hon.  Minis-
 ter  stated  that  some  officers  are  being
 proceeded  against  for  conspiracy.
 May  I  know  whether  there  are  others
 who  are  also  standing  trial  along  with
 these  officers,  or  are  they  being  pro-
 ceeded  against  for  conspiracy  alone?

 Dr.  Katju:  Could  you  repeat  that
 question?

 ,  Shri  Nambiar:  Is  there  any  cons-
 piracy  to  overthrow  this  Govern-
 ment  by  any  of  these  officers?

 Dr.  Katju:  You  certainly  do  not
 want  an  answer  for  that,  There  was
 another  question  put  by  Shri  Nayar,
 which  I  did  not  quite  catch.

 Mr.  Deputy-Speaker:  I  think  they
 have  cancelled  each  other’s  question.

 Shri  Dabhi:  May  I  konw  the  nature
 of  the  allegations  against  each  of
 these  officers?

 Mr,  Deputy-Speaker:  Are  we  going
 into  all  the  details  during  Question
 Hour?  Next  question.

 Shri  Dabhi:  May  I  know  the  nature
 matter.

 Mr.  Deputy-Speaker:  May  be  im-
 portant,  but  we  shall  now  proceed  to
 the  next  question.

 HOUSE  OF  MaHaRaJA  NAND  KUMAR
 *66.  Shri  A.  C.  Guha:  Will  the

 hae
 of  Education  be  pleased  to

 state:

 (a)  whether  Government  are
 aware  that  the  residential  house  of
 the  late  Maharaja  Nand  Kumar  of
 Kunjaghat,  District  Murshidabad,  is
 in  a  very  dilapidated  condition;

 (b)  if  so,  whether  Government  pro-
 pose  to  declare  this  house  as  a  pro-
 tected  monument;  and

 (c)  whether  Government  have
 made  any  estimate  of  the  amount
 that  may  be  necessary  for  its  repairs?

 The  Deputy  Minister  of  Natural
 Resources  and_  Scientific  Research
 (Shri  K.  D,  Malaviya):  (a)  Yes.

 (b)  No.
 (c)  Does  not  arise.
 Shri  A,  C.  Guha:  Is  not  the  Gov-

 ernment  aware  that  the  ‘ate  Maha-
 raja  Nand  Kumar  occupies  an  im-
 portant  p'ace  in  the  history  of  India.
 and  a:  such  his  hose  deserves  pro-
 tection?
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 house  in  Murshidabad  said  to  be  be-
 longing  to  Maharaja  Nand  Kumar.
 Its  report  indicates  that  the  portion
 of  the  house  now  intact  is  not  the
 same  which  was  his  house.  His
 house,  whatever  it  was,  was  destroy-
 ed  in  the  earthquake  of  1897.  There
 is  a  portion  in  which  some  pecple  are
 living,  but  there  is  no  portion  re-
 maining  which  needs  to  be  preserved
 or  repaired.  A  new  house,  of  course,
 can  be  built  there.  but  it  is  not  the
 intention  of  the  Government  to  do  so.
 It  has  been  considered  sufficient  to
 put  up  a  memorial  tablet  there  bear-
 ing  his  name  and  brief  life  story.
 Consequently  that  tablet  has  been  put
 up  and  the  Government  of  Bengal
 has  expressed  its  satisfaction  at  this
 action.]

 Shri  A.  C.  Guha:  May  I  know  if
 the  Government  has  any  intention  of
 putting  up  a  suitab'e  memorial  tablet
 in  the  place  at  Calcutta  where  he  was
 hanged?

 ole  ८  ०००४  स्  :  ०)  dee

 a  ि  उस  aS  OS  Oe  Ul
 Syyyd  pS  gS  Sahiys  >  2

 Same  ted  ish  Und
 [Maulana  Azad:  No.  there  is  no

 such  proposal  before  the  Government
 and  Government  do  not  consider  it
 very  necessary.]

 CREDIT  FACILITIES  TO  TEA  GARDENS
 *67,  Shri  3  0.  Guha:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  or  the  Re-
 serve  Bank  of  India  has  any  scheme
 to  provide  credit  facilities  to  the  dis-
 tressed  tea  gardens;

 (b)  if  so,  up  to  what  amount;
 (c)  what  amount  has  so  far  been

 availed  of  by  those  gardens;  and
 (d)  whether  there  has  been  any

 complaint  about  delay  in  getting  the
 crelit  in  time?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  and  (b).  There  is
 no  scheme  of  the  Government  of
 India  or  the  Reserve  Bank  of  India
 to  provide  credit  facilities  direct  to
 tea  gardens,  The  Reserve  Bank  can
 provide  re-discounting  facilities  to
 Scheduled  and  State  Co-operative
 Banks  under  Section  ‘17(2)  (b)  and
 4(c)  of  the  Reserve  Bank  of  India
 Act.  for  the  purpose  of  cultivation
 and  marketing  of  tea  crop.  The  Gov-
 ernment  of  India  in  their  notification
 No.  F.7(0l)-F./52,  dated  the  27th
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 December.  1952,  published  in  _  the
 Gazette  of  India  Extraordinary,  dated
 the  29th  December,  1952,  have  an-
 nounced  a  _  scheme  of  limited
 guarantee  to  Scheduled  Banks  and
 State  Co-operative  Banks  in  respect
 of  their  advances  to  tea  gardens
 during  the  (1953-54  tea  season.  The
 amount  of  Government  guarantee  will!
 be  limited  to  20  per  cent.  of  the  total
 repayments  made  by  the  borrowing
 garden  to  the  Scheduled  Bank  or  the
 State  Co-operative  Bank  concerned  in
 discharge  oi  the  loans  or  advances
 availed  of  by  it  for  financing  the
 1952-53  tea  season.  if  the  borrowing tea  garden  is  situate  in  Cachar,  Tri-
 pura,  Dooars  and  Terai  and  to  5  per
 cent.  of  such  amounts  of  repayments
 if  the  borrowing  tea  garden  is  situate
 in  other  areas.

 (c)  Complete  information  in  this
 regard  is  not  available.  According  to
 present  information  under  the  Gov-
 ernment  limited  guarantee  scheme  so
 far  a  sum  of  Rs,  97.6,l00  has  been
 advanced  by  Scheduled  Banks  and  a
 sum  of  Rs.  42,92.000  has  been  ad-
 vanced  by  the  Assam  State  Co-opera- tive  Apex  Bank  to  tea  gardens  for
 the  1953-54,  tea  season.

 (d)  One  complaint  has  been  receiv-
 ed—and  is’  being  investigated—that an  advance  has  not  been  granted  in
 spite  of  the  comp'etion  of  the  neces-
 sary  preliminaries.

 Shri  A.  C.  Guha:  When  the
 scheduled  banks  or  the  co-operative
 banks  made  the  advance  first.  how
 long  did  it  take  them  to  make  the
 first  advance?

 Shri  C.  0,  Deshmukh:  I  want  notice
 of  that  question.

 Shri  A.  C.  Guha:  May  I  know  the
 rate  of  interest  at  which  the  Reserve
 Bank  advances  this  money  to  the
 scheduled  banks  and  at  what  rate
 these  scheduled  banks  and  co-opera- tive  banks  advance  money  to  the  tea
 gardens?

 Shri  C.  D.  Deshmukh:  So  far  as  the
 Reserve  Bank  is  concerned.  it  is  the
 bank  rate.  So  far  as  the  other  rate
 ls  concerned,  I  should  require  notice.

 Shri  A.  C,  Guha:  Have  Government
 received  any  complaints  that  the
 rate  of  interest  at  which  the  actual
 beneficiaries  have  to  take  the  money
 is  much  higher  than  the  rate  at  which
 the  Reserve  Bank  advances  money  to
 the  scheduled  banks?

 Shri  C.  D.  Deshmukh:  No  such  com-
 plaint  has  been  received—not  by  us.
 I  do  not  know  if  complaints  have
 been  received  by  the  Reserve  Bank.
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 SERVICE  CONDITION  OF  POLICE
 PERSONNEL

 *68.  Shri  Nambiar:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  place  on  the  Table  of  the  House
 a  statement  giving  the  following
 particulars  regarding  the  service-
 conditions  of  personnel  of  the  Police
 forces  under  the  control  of  the  Cen-
 tral  Government;

 (i)  the  scales  of  salary  and
 other  allowances;

 (ii)  hours  of  work  per  day,  per
 week,  parade  duty  per  day,
 per  week  and  leave  facili-
 ties;

 (iii)  housing  and  medical  facili-
 ties;

 (iv)  machinery  for  representa- tion  and  redress  of  grie-
 vances;

 (b)  whether  any  representations
 have  been  received  by  the  Govern-
 ment  of  India  from  the  police-person-
 nel  regarding  their  service-condi-
 tions;  and

 (c)  if  so,  what  steps  have  been
 taken  by  Government  in  this  regard?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  The  infor- mation  in  regard  to  items  (i)—(iv)  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 (b)  No.
 (c)  Does  not  arise.
 Shri  Nambiar:  May  I  know  whe-

 ther  these  conditions  favour  the  em-
 ployment  of  policemen  in  the  country
 —in  the  States?

 Shri  Datar:  That  question  will  be
 considered  after  the  iniormation  is
 laid  on  the  Table  of  the  House.

 Shri  Nambiar:  May  I  know  whether
 Government  are  aware  of  the  discon-
 tent  among  policemen  in  the  Madras
 City?

 Shri  Datar:  We  have  not  received
 any  communication  so  far  as  the
 Madras  constabulary  is  concerned,

 Shri  Nambiar:  May  I  know  whether
 it  is  a  fact  that  policemen  are  detain-
 ed  in  Madras  under  the  Preventive
 Detention  Act?

 Shri  Datar:  We  have  no  knowledge.
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 Shri  Nambiar:  ०३५  I  know,  Sir,
 whether  there  are  dismissals  of  pulice-
 men  in  Madras  owing  to  the  agitation
 raised  by  the  Madras....

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  tabled  a  question
 relating  to  this  matter,  but  I  dis-
 allowed  it  as  it  is  a  State  subject.  I
 allowed  all  the  same  two  supplemien-
 taries,  but  the  hon.  Member  is  a  little
 too  quick  for  me.  Any  more  of  such
 questions  will  not  be  allowed.

 Shri  Nambiar:  Is  it  a  fact  that  the
 military  was  called  in  aid  of  the  police
 when  there  was  trouble  in  Madras
 with  regard  to  policemen’s  strike?
 May  4  know  whether  Government
 know  about  it?

 Shri  Datar:  That  has  nothing  to
 do  with  this  question.

 Shri  Nambiar:  I  want  to  know  wne-
 ther  Government  is  awafre.......

 Mr.  Pe  ear
 a  It  is  not

 everything  that  can  be  asked  under
 a  particular  question.

 Shri  V.  P.  Nayar:  May  I  know  -whe-
 ther  policemen  posted—in  and  around
 Parliament  building—have  to  work
 for  fourteen  hours  a  day  and  whether
 it  is  a  fact  that  they  are  not  given
 warm  clothing  ior  winter?

 Shri  Datar:  We  shall  take  the  in-
 formation  trom  the  hon.  Member  and
 see  what  the  facts  are.

 TRAINING  AIR  CREWS  IN  LAF.
 *69.  Shri  S.  com  Samanta:  Will  the

 Minister  of  Defemce  be  pleased  to
 state:

 (a)  whether  the  report  submitted
 by  Dr.  Parry  of  U.K.  Air  Ministry
 about  wastage  rates  in  the  training of  air  crews  in  the  I.A.F.  and  also
 about  the  problems  relating  to  their
 recruitment  has  been  scrutinised  and
 considered;  and

 (b)-if  so,  what  are  the  steps  taken
 by  Government  in  the  matter?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  It  5  still
 under  consideration.

 (b)  Steps  will  be  taken  to  imple-
 ment  the  decision  reached  after  all
 the  aspects  of  the  report  have  been
 considered.

 Shri  S,  C.  Samanta:  May  I  know,  Sir,
 whether  the  standard  of  proficiency of  the  air  crews  under  training  has
 been  examined  by  any  foreign  ex-
 perts  up-to-now  and,  if  so,  by  whom?
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 Sardar  Majithia:  No.  l:  does  not
 arise,  Secondly,  we  are  quite  satis-
 fied  that  the  standard  of  proficiency
 is  very  high.

 Shri  Joachim  Alva:  When  the  ser-
 vices  of  Dr.  Parry  were.  requisitioned,
 what  was  the  period  oi  his  appoint-
 ment,  what  was  the  remuneration
 paid  to  him  and  were  enquiries  made
 from  Missions  abroad  that  the  best
 officer  was  made  available  to  make
 this  report?

 Sardar  Majithia:  I  shall  require
 notice  of  that  question.

 Shri  S.  C.  Samanta:  What  is  the  wast-
 age  among  our  air  crews  as  compared
 with  other  countries?

 Sardar  Majithia:  I  admit  that  the
 wastage  rate.  to  begin  with,  was
 rather  high,  as  is  natural,  but  now  it
 is  lower  than  in  Western  countries.

 Shri  S.  C.  Samanta;  May  I  know  the
 names  of  academies  where  such  train-
 ing  is  given?  Is  it  a  fact  that  the
 qualifications  for  recruitment  has
 been  lowered?

 Sardar  Majithia:  There  are  two
 places:  Secunderabad  and  Jodhpur.
 As  regards  the  second  question  that
 is  not  a  fact.

 Shri  Jaipal  Singh:  Is  it  a  fact  that
 Dr.  Parry’s  recommendations  relate
 merely  to  whether  we  should  employ
 certain  kinds  of  testing  machines  or
 not?  If  that  is  so,  why  was  it  neces-
 sary  to  bring  him  al!  the  way  to
 India?  Why  could  it  not  have  been
 done  by  our  Mission  in  London?

 Sardar  Majithia:  Apart  from  that,
 there  were  various  other  aspects  of
 the  question  of  training  and  he  being
 an  expert  was  got  hold  of.

 Shri  Jaipal  Singh:  Dr.  Parry  is  the
 Chief  Psychologist  of  the  Air  Minis-
 try.  He  is  only  an  expert  when  it
 comes  to  a  question  of  the  process  of
 elimination  at  the  selection  stage  and
 nothing  else.

 Mr,  Deputy-Speaker:  Hon.  Member
 is  giving  information.

 Shri  Jaipal  Singh:  I  want  to  know
 in  what  matters  Dr.  Parry  is  an  ex-
 pert.

 Mr.  Deputy-Speaker:  I  think  he  has
 been  calied  an  expert  for  various
 purposes.

 Shri  S.  C.  Samanta:  May  I  know,  Sir.
 when  Dr,  Parry  submitted  his  report
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 what  was  the  reason  for  the  delay  in
 scrutinising  it?

 Sardar  Majithia:  There  are  80
 many  things  under  consideration  of
 the  Ministry  and  everything  has  its
 due  priority.  Regardimg  the  report  it
 was  submitted  on  3rd  February,  1952.

 PROPAGATION  OF  HInpI

 *70.  Shri  S.  0.  Samanta:  Will  the
 of  Education  be  pleased  to

 state:

 (a)  how  far  the  new  Section  in
 the  Ministry  set  up  to  look  after  the
 work  connected  with  the  pyopaga- tion  of  Hindi  in  non-Hindi  areas,  has
 progressed  up-to-date;

 (b)  the  different  items  of  propa-
 ganda  launched  so  far  or  to  be
 launched  in  the  near  future;  and

 (c)  whether  this  Section  is  dealing
 wn

 and  preparing  technical  terms
 etc.?

 The  Deputy  Minister  of  Natural
 Resources  and  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)  and  (b). A  statement  showing  the  items  of
 work  so  far  undertaken  by  the  Cen-
 tral  Government  and  the  schemes
 proposed  to  be  undertaken  in  future
 in  connection  with  the  propagation and  development  of  Hindi  is  placed on  the  Table  of  tne  House.  [See  Ap-
 pendix  I,  annexure  No.  5]

 (c)  Yes.

 st  एस०  सीज  सामन्त  :  स्टेटमेंट  में
 नम्बर  ३  पर  यह  दिया  हुआ  है

 Giving  grants  to  Hindi  organisations
 engaged  in  spreading  Hindi  in  the  non-
 Hindi  areas.

 क्या  में  माननीय  मंत्री  जी  से  जान  सकता  हूं
 कि  यह  कितने  आरगेताइजेशन्स  हैं,  उनकी
 कितनी  संख्या  है  ?

 जो  केज  डी०  मालवीय  :  अखिल
 भारतीय  हिन्दी  परिषद्‌,  दिल्‍ली,  को

 go  हज़ार  रुपये  की  ग्रांट  ट्रेनिंग  स्कूल
 को  चालू  करने  के  लिये  दी  गयी।

 दुसरी  ग्रांट  १०  हजार  रुपये  की  इलाहाबाद
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 सहिंता  संसद्‌  को  गरीब  पुस्तकों  के  रचयिताओं
 को  दने  के  लिये  दी  गयी  थों।  यह  सन्‌
 १९५०  की  ग्रांट  हें।  और  भी  ग्रांट  देने  के

 लिये  दरख्वास्तें  आई  हुई  हें,  जसे  मंसूर  हिन्दी
 प्रचार  संघ  वगेरह  से  |

 को  ए०  सीर  सामन्त :  क्‍या  में  जान
 सकता  हूं  कि  हिन्दी  प्रस।र  के  लिये  स्टेट  गवर्नमेंट
 से  भी  कोई  मदद  मिलती  है।  नम्बर  तीन  पर  में
 देखता  हूं  कि  नान  हिन्दी  एरिया  में  हिन्दी
 प्रसार  के  लिये  सेंट्रल  गव नं मेट  की  तरफ़  से  काम
 चल  रहा  है  और  ग्रांट  दी  जाती  है।  में  जानना

 चाहता  हूं  कि  क्‍या  उस  मो  स्टेट  गवर्नमेंट
 मदद  देती  हे  और  देनी  हँ  तो  कितनी
 और  क्‍या  कोई  इंस्टीट् शन  सेंट्रल  गवर्नमेंट

 पद  खोल  रही  है  या  नहीं  ?

 श्री  केज  डी०  मालवीय  :  इन  कामों  में

 हिन्दी  प्रचार  के  लिये  स्टेट  गवर्नमेंट  क्‍या

 सहायता  देती  हें,  इसकी  मुझे  अभी  सूचना
 नहीं  है  ।

 श्री  एस०  एन  दास:  अब  तक  जिन
 संस्थाओं  को  सहायता  दी  गयी  ह  ,  नया  उन्होंने
 अपने  काम  के  बारे  में  कोई  रिपोर्ट  सरकार
 के  पास  भेजी  हैं  ?  और  अगर  भेजी  हूँ
 तो  उसके  आधार  पर  उख्य  उख्य  क्या  क्‍या

 काम  किये  गये  हे  ?

 श्री  के०  डो०  मालवीय  :  कामों  का  हवाला
 तो  सवाल  के  जवाब  में  है  -  लेकिन  रिपोर्ट
 उन  की  आया  करती  है  और  उन  पर  गौर

 होता  है  |

 श्री  जांगल  :  क्‍या  में  जान  सकता  हूं
 कि  क्‍या  केन्द्रीय  सरकार  ने  दक्षिण  भारत

 हिन्दी  प्रचार  सभा  को  कोई  अनुदान  दिया

 हँ  ?  यदि  हां,  तो  कितना  रूपया  ?

 श्री  के>  डी०  मालवीय  :  अखिल  भारतीय

 हिन्दी  परिषद,  नई  दिल्‍ली  को  दस  हज़ार
 रुपये  की  सहायता  दी  गई  हूं।
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 तो  जांगल:  मेंने  दक्षिण  भारत  गन्दी
 प्रचार  सभा  के  विषय  में  पूछा  है। ि

 श्री  के०  डी०  मालवीय  :  दक्षिण  भारत
 को  सूचना  मेरे  पास  इस  वक्‍त  नहा
 हूँ

 Shri  B.  S.  Murthy:  May  I  know
 how  these  grants  are  distributed  to the  Hindi  Prachar  Sabhas  working  in
 the  non-Hindi  areas—through  the
 agency  of  the  State  Government  or
 directly  to  the  organisations  themsel- ves?

 Shri  K.  9.  Malaviya:  The  Central
 Government  gives  these  grants  direct-
 ly  to  those  associations.

 Shri  B.  S.  Murthy:  May  I  know whether  any  report  is  called  for  by the  Government  as  to  how  these  funds
 have  been  spent  by  those  organisa- tions?

 Shri  K.  D.  Malaviya:  I  have  already said  that  these  organisations  generally senj  treir  reports.
 सरदार  ए०  एस  सहगल  :  क्या

 माननीय  मंत्री  महोदय  यह  बताने  की
 कृपा  करेंगे  कि  क्‍या  उन्होंने  कोई  ऐसा
 हुक्म  उन  संस्थाओं  को  जारी  किया  है  जिन
 को  वह  रुपया  देते  gz  कि  वह  क्वार्टर ली  रिपोर्टस
 भेजा  करें  ?

 elon  OS  2४  cml  :  का  Wye

 wed  ०9  pla  oh  SS
 (नि  छः  Qs)  uf  EvLaiygs  2

 Bs  3७०  Fuh tal  congue
 ae  Sy  dt  do  HS  J
 48  Sy  Kel  वैल  gol  ७  «०
 aS  pial  Uby  4S  of  aS  ee

 we  2  cre  OS  ०४३  5)  ४८  ure
 4s

 {Maulana  Azad:  There  is  no  parti- cular  necessity  for  issuing  such  in-
 structions.  Government  of  India  has
 its  own  rules  regarding  those  institu-
 tions  to  which  it  gives  aid.  According
 to  one  of  the-e  rules,  they  are  to  state
 how  they  have  spent  the  money.]
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 थ्रो  जांगडे  :  क्‍या  में  जान  सकता  हुं
 कि  उत्तर  भारत  के  हिन्दी  भाषा  भाषी
 प्रान्तों  में  जिन  शब्दों  और  जिन  प्रणालियों
 का  उपयोग  किया  जाता  हैं,  दक्षिण  भारत  में

 हिन्दी  प्रसार  के  लिये  उससे  भिन्न  किया
 जाता  हैं?

 श्री  के०  डी०  माल बोय  :  उत्तर  और
 दक्षिण  में  कुछ  भिन्नता  तो  ज़रूर

 होगी  |

 Shri  N.  Sreekantan  Nair:  May  I
 know  whether  in  their  attempt  to  po-
 pularize  Hindi  the  Government  is  us-
 ing  compulsory  methods  and,  if  so,
 whether  it  would  not  lower  the  stan-
 dard  of  students  in  the  South?

 Shri  K.  D.  Malaviya:  Sir,  I  could
 not  follow  the  question.

 Mr.  Deputy-Speaker:  He  wants  to
 know  whether  in  carrying  on  propa-
 ganda  for  Hindi  the  Government  is
 using  compulsory  methods  (I  am  re-
 peating  his  words)  and  whether  for
 South  India  the  standards  may  not  be
 made  lower.

 Shri  K.  0.  Malaviya:  Well.  we  are
 not  aware  of  any  compulsory  methods
 being  used.

 Shri  K.  K.  Basu:  May  I  know  whe-
 ther  the  organisation  in  Delhi  to  teach
 Hindi  to  non-Hindi  speaking  M-P’s  is
 also  being  subsidised?

 Shri  K.  D.  Malaviya:  No,  Sir.
 Mr.  Depvtr-Sp-rke~  think  it  is

 spent  out  of  the  Rs.  10,000,
 REHABILITATION  OF  DISPLACED  PERSONS

 tN  WEsT  BENGAL
 "1  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  the  total  amount  of  expendi-
 ture  so  far  incurred  by  the  Central
 Government  in  the  current  financial
 year  towards.  rehabilitation  of  dis-
 placed  persons  in  West  Bengal;

 (b)  the  various  Heads  under  which
 this  sum  has  been  spent;

 (c)  the  percentage  of  expenditure
 under  each  of  these  Heads  that  was
 spent  on  salaries  of  the  staff  and
 such  other  administrative  purposes
 and  the  percentage  that  was  spent
 as  loans  and  doles  to  displaced  per-
 sons;
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 (d)  the  machinery  of  distribution
 of  relief  to  displaced  persons  sanc-
 gored  by  the  Central  Government; an

 (e)  the  check  the  Government  of
 India  possess  over:  the  actual  expen-
 diture  of  the  sums?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  and  (b).
 Rs.  8.i.6,350  has  been  sanctioned
 by  the  Central  Government  upto  3lst
 January.  953  on  account  of  grants for  relief  and  rehabilitation  and  ad-
 vance  under  ‘Loans’  for  rehabilita-
 tion.  (c)  It  is  difficult  to  determine
 the  percentage  of  expenditure  on  ad-
 ministration  in  respect  of  each  of
 these  heads  as  the  staff  emplayed  and
 administrative  machinery  set  up  by the  State  Government  are  engeged  on
 all  types  of  work  connected  with  the
 relief  and  rehabilitation  of  displaced
 persons.  The  percentage  of  expendi- ture  on  staff.  loans  and  doles  to  the
 total  expenditure  booked  is  as_  fol-
 lows:—

 (i)  Salaries  of  Staff
 (ii)  On  Loans
 (iii)  On  doles
 (a  The  administrative  machinery of  the  West  Bengal  Government.

 l-07  percent.
 40-7  percent.
 19-6,  percent.

 (e)  The  State  Government  can  incur
 expenditure  only  in  accordance  with
 the  scales  and  subiect  to  conditions
 laid  down  by  the  Central  Coveriument.
 The  Accountant  General,  West  Ben-
 gal  makes  payment  to  the  State  Gov-
 ernment  after  ensuring  that  such  ex-
 penditure  has  got  the  requisite  sanc-
 tion  of  the  Central  Government  and
 keeps  a  watch  on  the  utilization  of
 the  funds  by  the  State  Government  in
 accordance  with  those  terms  and  con-
 ditions.

 Shrimati  Renu  Chakravartty:  May  I
 know’  whether  all  the  schemes  are
 submitted  to  the  Government  of  India, and  whether.  after  the  schemes  are
 sanctioned.  the  Government  of  India
 sets  some  time-limit  within  which
 these  schemes  are  to  be  implemented?

 Shri  J.  K.  Bhonsle:  Not  quite.  It  is
 left  to  the  State  Governments  to  im-
 plement  the  schemes  in  the  time  in
 which  they  say  they  would  be  able  to
 implement  them.

 Shrimati  Renu  Chakravartty:  May I  know  whether  -it  has  been  brought to  the  notice  of  tho  Gnverrment  of
 India  that  many  schemes,  after  they
 have  been  sanctioned,  have  been  left
 pending  and  there  is  the  danger  of
 the  money  lapsing  due  to  the  financial
 year  coming  to  an  end?
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 Shri  J.  K.  Bhonsle:  No.
 Shrimati  Renu  Chakravartty:  Is  it

 a  tact  that  the  Government  of  India
 has  been  giving  money  in  a  rather  un-
 planned  way  with  the  result  that  a
 large  sum  of  money  has  recently  been
 given  io  the  West  Bengal  Government
 ani  the  West  Bengai  Government  is
 hard  put  to  it  to  use  it  up  before  the
 money  is  to  lapse?

 Mr,  Deputy-Speaker:  It  is  the  same
 question  in  another  form.

 He  said  that  no  money  lapses.
 Shri  A.  C.  Guha:  Is  it  true  that  out

 of  this  Rs.  8  crores  and  odd  sanction-
 ed  for  this  year,  a  sum  of  near  about
 Rs.  44  crores  has  been  given  only  by
 the  end  of  January?

 Shri  J.  K.  Bhonsle:  I  want  notice  of
 that  question.

 Shri  A.  C.  Guha:  Has  the  Govern-
 ment  of  India  received  any  represen-
 tation  irom  the  West  Bengal  Govern-
 ment  that  they  are  feeling  much  diffi-
 eulty  in  distributing  the  money  and
 that  they  are  faced  with  the  risk  of
 having  the  entire  sum  lansing  unless
 they  can  distribute  it  by  the  3lst March?

 Shri  J.  K.  Bhonsle:  According  to
 the  information  in  the  possession  cf
 the  Government  of  India  the  West
 Benga!  Government  have  spent  Rs.  4
 crores  and  a  few  iaxhs  unio  the  2lst
 December  ‘1952,  and  I  take  it  that
 they  nave  another  three  month  to
 spend  the  rem
 odd.

 Shri  A.  C.  Guha:  My  point  was......
 Mr,  Deputy-Speaker:  Are  we  argu-

 ing  this  matter?
 Shri  A.  0.  Guha:  No.  Sir.  Perhaps  I

 have  not  been  able  to  make  myself
 sufficiently  clear.

 Mr.  Deputy-Sveaker:  The  hon.
 Minister  understood  it  and  I  under-
 stood  it.

 Shri  A.  ©.  Guha:  The  House  should
 also  understand.  Near  ebout  Rs.  3
 crores  have  becn  given  by  the  end  of
 January,  and  for  nine  months  the  re-
 fugees  were  suffering......

 Mr.  Deputy-Speaker:  It  is  a  matter
 of  argument.

 Shri  Meghnad  Saha:  May  I  know
 whether  my  hon.  friend’s  attention
 has  been  drawn  to  a  Press  Communi-
 que  where  the  West  Bengal  Govern-
 ment  have  complained  that  they  had
 got  Rs.  2  crores  by  the  end  of  the
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 year  and  that  they  had  no  definite
 plans  to  spend  the  money?

 Shri  J.  K.  Bhonsle:  I  have  said  so:
 we  have  no  such  information.

 Shrimati  Renu  Chakravartty:  Are
 any  scnemes  suggested  by  the  Central
 Government.  ana  are  the  schemes  of
 the  West  Bengal  Government  aiso  sub-
 mitted  to  the  Centre  for  approval?

 Shri  J.  K.  Bhonsle:  No.  Only  the
 schemes  of  the  West  Bengal  Govern-
 ment  are  scrutinized  by  us  and  pass-

 Shrimati  Renu  Chakravartty:  May
 I  know  if  any  scheme  has  been  sub-
 mitted  by  the  West  Bengal  Govern-
 ment  to  the  Centre  for  dealing  with
 the  refugees  who  are  now  piling  up  at
 the  Sealdah  and  Howrah  stations?

 Shri  J.  K.  Bhonsle:
 of  that  question.

 Shri  B.  S.  Murthy:  Arising  out  of
 the  answer  given  by  the  hon.  Minis-
 ter  that  neariy  Rs.  4  crores  are  yet  to
 be  spent,  may  I  know  what  steps  are
 being  taken  ६09  sce  iat  the  ameuni  is
 spent  before  the  year  is  over?

 Shri  J.  K.  Bhonsle:  The  Gov-rn-
 ment  of  West  Bengal  have  their  own
 machinery.

 Shri  B.  S.  Murthy:  What  steps  are
 taken  by  the  Central  Government?

 Mr.  Denuty-Speaker:  It  has  given
 the  money.  It  is  fer  the  State  Govern-
 ment  to  spend  it.  That  is  what  he
 says.

 Shri  K.  K.  Basu:  May  I  know  whe
 ther  these  sums  will  be  spent  in_ac-
 quiring  various  other  colonies  in  West
 Bengal?

 Shri  J.  K.  Bhonsle:  I  could  not  fol-
 low  the  question.

 Mr.  Deputy-Speaker:  Varicus  other
 colonies,  I  think  we  will  go  to  the
 next  question.

 I  want  notice

 Fact  Finpins  CoMMITTer
 *72,  Shri  B.  K.  Ras:  Will  the  Minis-_ ter  of  Rehabilitation  be  pleased  to

 state:
 (a)  whether  the  Fuct  Finding  Cem.

 mittee  appointed  bv  Government  to
 make  a  survey  and  assessment  of  the
 Conditions  in  Relizf  and  Rehabilita-
 tion  Colonies  in  West  Bengal  has
 submitted  its  report;

 (b)  if  so,  what  recommendations
 of  the  Committee  have  been  accepted; and

 (c)  what  action  has  so  far  been
 taken  on  them?
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 _The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  No.

 (b)  and  (c).  Do  not  arise.”
 Shri  B.  K.  Das:

 terms  of  reference
 tee?

 May  I  know  the
 of  this  Commit-

 Shri  J.  K.  Bhonsle:  This  Committee js  set  up  to  make  a  survey  and  assess- ment  of  the  conditions  in  relief
 camps  and  rehabilitation  colonies,  in
 Particular  of  housing  and  gainful  em-
 ployment  and  to  provide  for  voca-
 tional  and  technical  training  to  the
 displaced  persons  in  West  Bengal  and the  results  of  various  rehabilitation measures  undertaken  by  Government and  to  submit  its  report  to  the  Minis- ter  of  Rehabilitation.

 Shri  A.  C.  Guha:  May  I  know  when
 the  Government  expect  the  report  of this  Committee  and  is  it  still  working in  West  Bengal?

 Shri  J.  K.  Bhonsle:  The  report should  have  been  submitted  to  Gov- ernment  by  the  end  of  last  month  but
 unfortunately,  for  various  reasons, the  officers  concerned  have  not  been able  to  complete  the  report  but  we
 hope.  by  the  end  of  March.  the  report will  be  completed.

 Shri  A.  C.  Guha:  Is  the  Committee
 still  touring  West  Bengal  or  it  has finished  this  work?

 Shri  J.  K.  Bhonsle:  They  went round  from  20th  of
 end  of  January.  I  am  told  they  are again  going  from  the  l9th  of  this month  till  the  end  of  this  month.

 Shrimati  Renu  Chakravartty:  They will  also  recommend  schemes?
 Shri  J.  K.  Bhonsle:  No.

 January  to  the

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  this  Fact  Finding  Committee  wiil
 go  into  the  whole  question  of  rehabi- litation  of  East  Bengal  refugees  or
 only  those  in  West  Bengal?

 Shri  J.  K.  Bhonsle:
 States  round  about.

 For  all  the

 Shrimati  Renu  Chakravartty:  May I  know  the  personnel  of  the  Fact
 Finding  Committee?

 Shri  J.  K.  Bhonsle:  Shri  K.  P. Mathrani.  ICS..  Jt.  Secy.,  Ministry  of
 Rehabilitation.

 Shri  N.  Raichaudhuri,  ICS.,  -Addi- tional  Secretary,  Refugee  and  Rehabi- litation  Department  and  Additional
 Refugee  Rehabilitation  Commissioner,
 West  Bengal.
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 Shri  Satyabrata  Sen,  Indian  Stat!s-
 tical  Institute.  Calcutta,  and

 Prof.  P.  C.  Mahalanobis,  FRS,  of  ६१.३
 Indian  Statistical  Institute  and  Siat’s-
 tical  Adviser  to  the  Cabinet  is  also
 there  to  give  his  advice  whenever  re-
 quired.

 Shri  Gidwani:  Do  Government  pro-
 pose  to  appoint  a  similar  Committee
 for  the  displaced  persons  from  West
 Pakistan?

 Shri  J.  K.  Bhonsle:  I  want  notice  of
 that.
 ENQUIRY  AGAINST  FORMER  SECRETARY
 OF  COMMERCE  AND  INDUSTRY  MINISTRY

 *73.  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  to  starred  ques-
 tion  No.  804  asked  on  the  28th
 November.  952  and  state:

 (a)  whether  it  is  a  fact  that  the
 former  Secretary  of  the  Government
 of  India,  Ministry  of  Commerce  and
 Industry,  has  since  been  suspended:

 (b)  whether  investigations
 him  are  complete;

 (c)  whether  a  departmental
 quiry  is  pending  against  him:  and

 (9)  why  Government  have  not
 thought  fit  to  institute  Judicial  Pro-
 ceedings  against  him?

 The  Deputy  Minister  of  Home Affairs  (Shri  Datar):  (a)  Yes,  Sir.
 (b)  The  investigations  that  the

 Special  Police  Establishment  were  en-
 gaged  om  have  been  completed.

 (c)  Government  have  decided  that
 an  enauiry  under  the  Public  Servants
 (Inquires)  Act.  1850.  should  be  held
 into  the  eharges  framed.  This  would
 ant  be  a  departmental  enquiry  as.  un- like  the  latter,  it  would  be  a  public
 enquiry  conducted,  not  by  a  depart-
 mental  officer.  but  by  a  Commissioner
 appointed  under  the  Act  who  would
 enjoy  the  power  to  compel  the  atten-
 dance  of  witnesses  and  the  production of  documents,  and  the  proceedings
 would  be  open  to  the  public.

 against

 en-

 (d)  Considering  the  nature  of  the
 charges.  Government  feel  that  it
 would  be  desirable  to  have  the  char-
 ges  investigated  initially  through  a
 quasi-judicial  procedure.  This  would
 be  more  expeditious  than  judicial
 proceedings.  and  if  the  finding  is  cad-
 verse.  Government  may  take  appro-
 priate  action  forthwith.  Morcover,
 Government  would  be  free  to  launch
 eriminal  prosecution  if  facts  justify
 this  course  of  action  after  the  com-
 pletion  of  the  enquiry  proceedings.
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 Shri  H.  N.  Mukerjee:  In  view  of  the
 statement  in  a  Government  Press  Note
 that  this  particular  officer  was  ap-
 pointed  as  First  ember  of  the  Board
 of  Revenue,  Madras  at  a  time  when
 there  were  very  serious  allegations
 against  him  and  in  view  also  of  the
 fact  that  during  the  last  session,  when
 a  auestion  was  asked  about  this  offi-
 cer,  the  Minister  stoutly  defended  him
 and  stated  that  there  was  no  reason
 for  suspension  at  all,  and  in  view  of
 the  fact  that  there  is  a  general  feeling in  the  country  that  there  is  softness  on
 the  part  of  the  Government

 Mr.  Deputy-Speaker:  What  is  the
 question?

 Shri  H.  N.  Mukerjee:  In  view  of
 all  these  facts,  will  Government  re-
 consider  its  position  regarding  pro- secution  and  order  immediate  pro- secution  because  that  alone  would
 satisfy  public  demand.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  That  has  already been  answered.  There  will  be  an  en-
 quiry  under  the  Public  Servants’
 Enquiry  Act  and  I  think  it  will  satisfy
 the  demand  of  the  situation  and  when
 the  enquiry  is  completed,  there  will
 be  compicte  ground  for  taking  fur-
 ther  action.  There  need  be  no  anxie-
 ty  on  the  part  of  any  member  of  this
 House  thet  very  pronsr  and  very
 strict  steps  which  may  be  called  for
 will  not  be  taken.

 Shri  Nambiar:  May  I  know  whether
 the  terms  of  enquiry  include  the  vast
 amount  of  wealth  that  has  been  ac~
 quired  by  this  officer?

 Mr.  Deputy-Speaker:  What  I  would
 ask  hon.  Members  to  bear  in  mind  is
 this.  The  matter  is  under  enquiry.  Let
 us  not  therefore  assume  _  various
 things  which  may  mean  _  prejudging
 the  issue.  Hon.  members  are  aware  of
 what  the  Minister  has  said.  There-
 fore  it  is  not  proper  for  the  Minister
 to  give  any  information  when  the  en-
 quiry  is  under  consideration.

 Shri  A.  C.  Guha:  May  I  know  whe-
 ther  the  Public  Service  Commission
 is  there  jor  the  enauiry?

 Mr.  Deputy-Speaker:  An  indepen-
 dent  Judge.

 Shri  Datar:  A  retired  High  Court
 Judge  is  being  appointed.

 Shri  N.  M.  Lingam:  There  is  a  re-
 port  that  the  retired  Chief  Justice  of
 the  Calcutta  High  Court  will  be  in
 charge  of  the  enquiry.

 6  FEBRUARY  953  Oral  Answers  30

 Shri  Datar:  No  appointment  as  such
 has  been  made  but  we  are  finding  out
 who  would  b2  available  and  Sir  Tre-
 vor  Harries  is  one  of  them.

 Dr.  Katju:  I  would  ask  Members  of
 this  House  just  to  wait  for  another
 ten  days  because  some  preliminary
 steps  are  under  consideration  and  I
 hope  I  will  be  able  to  make  a  state-
 ment  by  the  end  of  this  month  set-
 ting  out  everything.

 Shri  मर,  N.  Mukerjee:  May  I  know
 the  legal  position?  Now  that  the  said
 officer  has  approached  the  Madras
 High  Court,  I  want  co  know  if  his  ap-
 plication  before  the  Madras  High
 Court  has  to  any  extent,  affected  the
 proceedings  that  are  being  contemplat-
 ed?

 Dr.  Katju:  That  is  a  different  mat-
 ter  altogether.

 Shri  R.  K.  Chaudhuri:  May  I  know
 why  when  the  charges  are  of  a  crimi-
 na]  nature.  proceedings  are  not  sent
 to  the  court  and  when  it  is  investigat-
 ed  outside  the  court,  the  accused
 should  be  given  an  opportunity  of  de-
 fending  himself.

 Dr.  Katju:  The  enauiry  contemplat- ed  by  the  Public  Servants’  Enquiry Act  is  more  or  less  a  judicial  enquiry conducted  in  very  free  atmosohere  and
 I  think  both  the  prosecution  and  the
 accused  wil!  have  every  opportunity  of
 putting  their  cases  before  the  enquir-
 ing  officer.  That  will  be  a  very  satis-
 factory  feature.  So  many  allegations
 and  counter-allegations  are  made  and
 this  officer  who  has  got  very  great  ex-
 perience  will  be  able  to  tell  us  how
 the  matter  stands.

 Shri  R.  K.  Chaudhuri:  Would  he
 be  liable  to  further  prosecution?

 Dr.  Katju:  Yes.
 Shrimati  A.  Kale:  May  I  know  what

 steps  Government  is  going  to  take  to
 dispossess  this  gentleman  of  the  money
 he  has  iilegally  made?

 Mr.  Deputy-Speaker:  Hon.  Members
 are  assuming  an  ad/‘anred  investiga-
 tion.

 EARLY  CHILDHOOD  EDUCATION

 +74,  Shri  Charak:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  set  up  any  Committee  on
 education:

 (b)  if  so,  who  are  the  members  of
 the  Comnnittee;
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 (c)  whether  they  will  get  salaries

 from  Government  as  Members  of  the
 Committee;  and

 (d)  what  are  the  objects  in  setting
 up  of  such  a  Committee?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 छू,  9.  Malaviya):  (a)  Yes.

 (b)  Hon.  Member's  attention  is  in-
 vited  to  the  Ministry  of  Education
 Resolution  No.  F.  6-i/42-B.l.,  dated
 the  27th  December,  952  published  in
 Part  I,  Section  lof  the  Gazette  of
 India,  dated  the  3rd  January,  953
 which  gives  the  required  information.

 (c)  No.  The  members  will  get  no
 salaries.

 (d)  They  will  act  in  an  advisory
 capacity  to  make  suggestions  and  re-
 commendations  for  the  promotion  of
 early  chiidicod  Vducalion  ard  to  co-
 ordinate  the  work  being  done  by  pri-
 vate  agencies  in  this  field.

 FINANCE  COMMISSION
 *75  Shri  Charak:  Will  the  Minister

 of  Finance  be  pleased  to  state:
 (a)  when  the  report  of  the  Finance

 Commission  will  be  placed  before
 Parliament  and  whether  there  will
 be  any  discussion  in  Parliament  on
 the  report:

 (b)  whether  the  Finanere  Commis-
 sion  has  ceased  to  function  from  the
 date  of  submitting  the  Report  to  the
 President  or  it  will  continue;  and

 fc)  whether  the  staff  of  the  Com-
 mission  has  been  retrenched  or  ab-
 sorbed  in  other  office  or  has  been
 asked  to  continue?

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.  Bha-
 gat):.  (a)  The  Report  of  the  Commis-
 sion  was  piaved  on  the  Tid!s  of  both
 Houses  of  Parliament  on  the  i3th
 February  1953.

 (b)  The  Commission  was  appointed for  a  period  of  one  year  from  the  Ist
 December,  95l.  and  the  period  was
 subsequenily  extended  by  one  month.
 It  accordingly  ceased  to  exist  on  the
 3lst  December.  1952.

 (c)  The  staff  of  the  Commission
 were  retained  for  a  period  of  one
 month  for  the  winding  up  of  the  Com-
 mission’s  office.  They  have  since  been
 either  retrenched  or  absorbed  in  other
 offices.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 DovusBLE  TAXATION  AGREEMENT
 #16.  Shri  Charak:  Will  the  Minister

 of  Finance  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Double

 Taxation  Agreement  has  been
 executed  between  the  United  King- dom  and  India;

 (b)  if  so,  the  terms  of  the  agree- ment  and  who  signed  it  on  behalf  of
 the  Government  oi  India;  and

 (c)  whether  Government  propose to  lay  a  copy  of  the  Agreement  on
 the  Table  of  the  House?

 The  Minister  of  Finance  (Shri  ०,
 D.  Deshmukh):  (a)  No  Taxatiun  agree- ment  has  so  far  been  executed  bet-
 ween  the  United  Kingdom  and  India.

 (b)  and  (c).  Do  not  arise.
 ARTIFICIAL  RICE

 atl,  Shri  M.  L.  Dwivedi:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to
 refer  to  the  reply  given  to.  starred
 question  No.  807  on  the  28th  Novem-
 ber,  952  and  state:

 (a)  whether  the  experiment  to  pro- duce  artificial  rice  on  mass  scale  has
 succeeded;

 (b)  if  so,  whether  the  machinery
 which  will  be  utilised  for  manufac-
 turing  such  rice  has  been  designed;

 (c)  whether  such  machinery,  and
 parts  thereof,  will  be  manufactured
 in  India;

 (d)  if  not,  from  which  country  it
 is  being  imported;

 (e)  how  long  it  will  take  when
 rice  manufactured  as  such  will  be
 available  for  public  requirements;
 and

 (f)  whether  there  is  any  other
 country  where  such  process  has  been
 developed?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  to  (f).  The  pro-
 duction  of  synthetic  rice  on  a  Jarge
 scale  has  not  yet  been  attempted.
 The  Government  of  India  have  sent
 Director.  Central  Feod  Technolo-
 gical  Research  Institute,  Mysore
 abroad  to  study  in  detail  the  possibi-
 lities  of  large  scale  producticn  of  syn-
 thetic  rice  generally  and  more  i  parti- cularly  the  nature  of  equipment  re-
 quired  and  its  working  conditions.
 This  officer  will  submit  a  report  to
 the  Government  of  India  for  conside-
 ration.



 33  Written  Answers

 CorprpeER  MINES
 *78,  Shri  M.  L.  Dwivedi:  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  further  investigations
 have  been  made  to  find  out  the  possi-
 bilities  of  working  out  the  finds  of
 Copper  Mines  in  the  areas  Pokhari
 and  Dhanpur  of  Tehri  Garhwal;

 (b)  what  are  the  possibilities  with
 regard  to  other  mineral  resources
 which  have  become’  known  to  exist;
 and

 (c)  if  the  result  of  further  investi-
 gations  is  favourable,  by  what  time
 the  work  is  likely  to  proceed?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  The  Director,
 Geological  Survey  of  India,  has  re-
 ported  that  an  officer  of  the  Mining
 Section  of  the  Geological  survey  of
 India  is  being  sent  to  Pokhari  and
 Dhanpur  areas  to  ascertain  the  amount
 of  work  required  to  be  done  in  the
 way  of  opening  up  and  exploring  the
 copper  deposits  in  detail  and  to  esti-
 mate  the  expenditure  involved.

 (b)  A  statement  giving  the  infor-
 mation  supplied  by  the  Director,  Geo-
 logical  Survey  of  India,  is  laid  on  the
 Table  of  the  House.  [See  Appendix I,  annexure  No.  16.)

 (c)  Information  has  been  called  for
 from  the  Government  of  Uttar  Pradesh
 and  will  be  laid  on  the  Table  of  the
 House  when  received.
 MAINTENANCE  ALLOWANCE  FOR  DIs-

 PLACED  PERSONS
 +79,  Sardar  Hukam  Singh:  Will  the

 ager
 of  Rehabilitation  be  pleased Oo  state

 (a)  the  number  of  displaced  per- sons  benefited  by  the  scheme  of  main-
 tenance  allowance,  as  a  measure  of
 interim  relief,  up  to  the  3lst  Decem-
 ber,  952

 (b)  whether  this  maintenance  allow-
 ance  is  being  paid  regularly;

 (c)  the  number’  of  widows  and
 orphans  deriving  such  benefit;  and

 (d)  whether  it  is  a  fact  that  some
 widows  have  not  been  paid  this  sanc-
 tioned  allowance  in  spite  of  the  fact
 that  their  claims  have  been  verified?

 ti
 The  Deputy  Minister  of  Rehabilita-

 on  (Shri  J.  K.  Bhonsle):  (a)  17,104,
 (b)  Though  some  delays  have  oc-

 curred  in  the  past,  it  has  been  our
 constant  endeavour  to  ensure  regular
 Payments.
 457  PSD
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 (c)  Separate  figures  of  widows  and
 orphans  deriving  the  benefit  are  not
 available.  The  collection  of  this  in-
 formation  will  involve  labour  which
 will  not  be  commensurate  with  the
 results  achieved.

 (d)  Yes.

 SECURED  CLAIMS  AGAINST  EVACUEE
 PROPERTY

 +80,  Sardar  Hukam  Singh:  (a)  Will
 the  Minister  of  Rehabilitation
 pleased  to  state  what  is  the  approxi-
 mate  value  of  the  secured  claims  of
 Indian  Nationals  against  the  property
 left  in  India  by  evacuees?

 (b)  How  is  it  proposed  to  satisfy
 these  claims?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  and
 (b).  The  Evacuee  Interest  (Separa-
 tion)  Act,  95l  was  passed  among
 other  things  with  a  view  to  deter-
 mine  the  value  of  the  secured  claims
 and  until  the  work  under  that  Act  is
 completed,  it  is  not  possible  to  state
 the  aggregate  value  of  the  secured
 claims  against  evacuee  property.  The
 method  of  satisfying  these  claims  is
 laid  down  in  the  Act.

 NATIONAL  ACADEMY  OF  LETTERS

 *8l.  Shri  S.  N.  Das:  (a)  Will  the
 Minister  of  Education  be  pleased  to
 state  whether  the  National  Academy
 of  Letters  (Sahitya  Akadami)  has
 been  constituted  and  has  begun  func-
 tioning?

 (b)  If  so,  what  is  the  precise  nature
 of  the  activities  that  will  be  under-
 taken  by  i

 (c)  What  will  be  the  non-recurring
 and  recurring  expenditure  on  this
 accourtt?

 (9)  What  is  the  general  constitu-
 tion  of  the  body?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  The
 Academy  has  not  been  established  yet.

 (b)  and  (d).  The  functions  of  the
 proposed  Academy  and  its  constitu-
 tion  are  contained  in  the  Govt.  of
 Indian’s  Resolution  No.  F6-4/5-G2(A),
 dated  l5th  December  1952,  copies  of
 which  are  available  in  the  Parliament
 Library.

 (c)  The  Academy,  when  established,
 will  frame  its  own  budget.
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 MaiTRA  COMMITTEE  ON  INDIAN  BANKS
 *82.  Shri  A.  N.  Vidyalankar:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  the  report  of  the  Maitra  Com-
 mittee  on  Indian  Banks;

 (b)  if  so,  the  recommendations  of
 this  Committee;

 (c)  whether  Government  propose
 to  make  the  report  available  to  the
 Members  of  this  House;  and

 (d)  the  decision  of  Government  on
 the  recommendations  of  the  Com-
 mittee  and  if  no  decision  has  been
 taken,  how  long  it  will  take  to  come
 to  a  decision?

 The  Minister  of  Finance  (Shri  C.
 D.  Deshmukh):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Report  was  pub-
 lished  on  the  29th  January  953  and
 copies  of  the  Report  are  available  in
 the  Library  of  the  House.

 (d)  Government  are  consulting  the
 State  Governments,  Iiigh  Courts  and
 other  interested  Bodies  and  necessary
 legislative  proposals  are  expected  to
 be  placed  before  Parliament  as  soon
 as  possible.

 TOWNSHIPS  IN  DELHI
 +83,  Shri  Radha  Raman:  (a)  Will

 the  Minister  of  Rehabilitation  be
 pleased  to  state  whether  it  is  a  fact
 that  several  townships  in  Delhj  have
 remained  uninhabited  so  far?

 (b)  If  so,  what  are  they  and  why
 do  they  remain  so?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  No.

 (b)  Does  not  arise.
 DISPLACED  PERSONS  IN  DELHI

 *84,  Shri  Radha  Raman:  (a)  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state  what  is  the  total
 number  of  displaced  persons  in  Delhi
 at  present?

 (b)  How  many  of  them  have  been
 rehabilitated  and  how  many  still  re-
 main  to  be  rehabilitated?

 (c)  Have  Government  fixed  any
 time  limit  to  rehabilitate  them?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J,  K.  Bhonsle):  (a)  5-l0
 lakhs  according  to  the  All  India
 Census,  95l.

 (b)  the  Hon’ble*  member’s  attention
 is  invited  to  the  reply  given  by  me  to
 Starred  Question  No.  3l2  by  Dr.
 Ram  Subhag  Singh  on  9th  February
 95l.

 (c)  No.
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 Crasu  or  I.A.F.  DaKoTAa

 *85,  Sardar  A.  S,  Saigal:  (a)  Will
 the  Minister  of  Defence  be  pleased
 to  state  whether  it  is  a  fact  that  an
 LA.F.  Dakota  crashed  near  Gwalior
 on  or  about  23rd  December,  1952?

 (b)  If  so,  what  was  the  cause  of
 the  crash?

 (c)  How  many
 there  in  the  Dakota
 were  killed?

 (d)  What  was  the  cost  of  the  Plane?

 occupants  were
 and  how  many

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  A  Court  of  Inquiry  has  been
 ordered  and  the  information  will  be
 available  only  after  the  report  is  re-
 ceived.

 (c)  Three  were  in  the  aircraft  and
 all  were  killed.

 (d)  Rs.  +1,82,000/-

 NATIONAL  INCOME  COMMITTEE
 *86.  Shri  Gidwani:  (a)  Will  the

 Minister  of  Finance  be  pleased  to
 state  whether  the  National  Income
 Committee  has  submitted  its  Second
 Report  to  Government?

 (b)  If  so,  what  are  the  final  figures
 regarding  the  National  Income?

 The  Minister  of  Finance  (Shri  C.
 D.  Deshmukh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 REHABILITATION  OF  DISPLACED  PERSONS
 IN  ASSAM

 87,  Shri  Amjad  Ali:  (a)  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state  the  amount  granted  by  the
 Government  ‘of  India  to  the  State  of
 Assam  for  rehabilitation  of  displaced
 persons  in  Assam  since  l5th  August
 1947?

 (b)  What  amount,  out  of  the  total
 grant,  has  so  far  been  spent  on  the
 establishment  and  other  charges  in
 connection  with  the  rehabilitation  of
 displaced  persons  in  Assam?

 (c)  What  amount  out  of  the  total
 expenditure  has  been  spent  for  relief
 and  rehabilitation  of  displaced  per-
 sons  in  Assam?

 (d)  What  is  the  nature  of  help
 given  to  the  displaced  persons  in
 Assam?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)
 Rs.  3,59,40,000/-
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 (b)  The  information  is  being  collec-
 ted  and  will  be  laid  on  the  table  of
 the  House  in  due  course.

 (c)  Rs.  2.88,44,885/-  spent  on  relief
 and  rehabilitation  from  1947/48  to
 30th  November,  1952.

 (d)  A  statement  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 I,  annexure  No.  17)

 DEVELOPMENT  OF  HINDI
 *89.  Dr.  Rama  Rao:  (a)  Will  the

 Minister  of  Education  be  pleased  to
 state  whether  Government  called  for
 a  conference  of  the  representatives
 of  Indian  Universities  for  discussing
 the  question  of  the  introduction  and
 development  of  Hindi  in  the  educa-
 tional  system  of  the  country?

 (b)  If  so,  who  attended  the  confer-
 ence?

 (c)  What  were  the  decisions  of  the
 conference  and  have  they  been  ac-
 cepted  by  Government?

 The  Minister  of  Education  and  Na-
 tural  Resources  and_  Scientific  Re-
 search  (Maulana  Azad):  (a)  Yes,  Sir.

 (b)  Each  University  was  requested to  send  a  representative  and  most  of
 ae  deputed  their  Professor  of

 ndi.
 (c)  The  proceedings  have

 been  finalised.
 not  yet

 SANGEET  NaTAK  AKADAMI

 *90.  Dr.  Rama  Rao:  (a)  Will  the
 Minister  of  Educati  e  pli  d  to
 state  what  is  the  proposed  capital  ex-
 penditure  of  Government  on  _  the
 Sangeet  Natak  Akadami  and  what
 sum  has  already  been  spent  on  it?

 (b)  What  purposes  will  be  fulfilled
 by  the  Academy?

 (c)  Who
 Academy?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  No
 capital  expenditure  is  proposed  to  be
 incurred  by  Government  on_  the
 Sangeet  Natak  Akadami.  The  Gov-
 ernment  will  only  pay  a  grant  to  the
 Academy  from  time  to  time.  Dur-
 ing  the  current  financial  year  it  is
 Proposed  to  pay  to  the  Academy  a
 grant  of  Rs.  25,000/-,

 are  the  Members  of  the

 (by  The  purnose  of  the  Academy
 is  set  forth  in  the  Government  Resclu- tion  No.  F.6-5/5-G2(A).  dated
 31-5-1952.  covies  of  which  are  avail- able  in  the  Parliament  Library.
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 (c)  A  list  of  members  of  the  General
 Council  of  the  Academy  is  placed  on
 the  Table  of  the  House.  [See  Ap-
 pendix  I.  annexure  No.  8]

 (एफ  IN  SALARIES
 *91,  Shri  N.  M.  Lingam:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  whether  the  Government  of
 India  have  agreed  to  the  request  of
 Madras  Government  to  impose  a  ten
 per  cent.  cut  in  the  salaries  of  the
 members  of  the  I.C.S  and  other  All
 India  Services?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  The  proposal  of
 the  Government  of  Madrag_  in  this
 respect  is  under  censideration.

 t
 FILLING  uP  OF  PosTSs

 66.  Shri  M.  L.  Dwivedi:  (a)  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state  the  number  of  posts filled  temporarily  by  the  various
 Ministries  of  the  Central  Government
 since  January.  948  up  to  date  with-
 out  reference  to  or  consultation  with
 the  Union  Public  Service  Commission
 and  for  what  durations?

 (b)  What  number  of  such  posts
 and  after  expiry  of  what  periods  are
 or  have  been  referred  to  the  Union
 Public  Service  Commission?

 (c)  Is  preference  given  to  persons
 so  employed  hy  virtue  of  the  ex-
 perience  gained?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  to  (c).  It  is
 presumed  that  in  reply  to  part  (a)
 information  is  required  only  in  res-
 pect  of  temporary  appointment  made
 to  posts  which  are  otherwise  filled
 after  consultation  with  the  Commis-
 sion.  On  this  basis  information  is
 heing  collected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  possible.

 Lecat  Ar  To  PooR  PERSONS
 67.  Shri  M.  L.  Dwivedi:  (a)  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to  st-rr-
 ed  auestion  No.  46  on  the  2ist  Feb-
 ruary.  1952.  and  also  the  statement
 No.  II  showing  action  taken  on  assu-
 rance  etc.  during  (February.  March
 952)  Session  of  Parliament  and  state
 whether  in  reply  to  the  letter  circu-
 lated  by  the  Central  Government  to
 States  Governments  asking  for  their
 opinion  in  respect  of  legal  aid  to  poor
 persons.  replies  have  been  received from  the  State  Governments?
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 (b)  Do  Government  propose  to
 place  on  the  Table  of  the  House  a
 brief  note  as  regards  the  nature  of
 opinions  given,  if  any?

 (c)  What  action  do  the  Central  Gov-
 ernment  propose  to  take  on  the
 opinions  expressed?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).  A
 brief  note  indicating  the  replies  re-
 ceived  from  9  State  Governments  is.
 placed  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No.  9]
 The  remaining  State  Governments  have
 not  yet  replied.

 (c)  When  the  opinions  of  all  the
 State  Governments  have  been  receiv-
 ed.  the  matter  will  be  further  consi-
 dered  by  the  Government  of  India.

 Sub-Judice  Cases
 68.  Shri  M.  L,  Dwivedi:  (a)  Will  the

 Minister  of  Home  Affairs  be  pleased to  refer  to  the  reply  given  to  starred
 question  Nos.  880,  and  883  on  the  7th
 September,  95l  and  statement  No.  VI
 showing  action  taken  on  assurances etc.  given  during  the  Fourth  Session.
 95l  of  the  Parliament  of  India  and
 state  whether  cases,  shown  in  An-
 nexure  III  of  the  said  statement.  as
 “still  sub-judice”  are  still  pending?

 (b)  Is  the  information.  mentioned
 as  “not  readily  available”  in  regard to  26  cases  as  mentioned  in  Annexure
 No.  III  of  the  said  statement,  now
 available?

 (c)  If  so.  do  Government  provose
 to  lay  the  information  on  the  Table  of the  House?

 (d)  How  many  cases  referred  to in  part  (a)  above  have  since  bcen  dis-
 posed  of  and  what  are  the  results?

 (e)  Have  cases  mentioned  as  being “still  under  consideration”  since  been
 dealt  with?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  to  (e).  The
 teauired  information  is  being  collect-
 ed  and  will  be  laid  on  the  table  of  the
 House  as  soon  as  possible.

 ELECTRONIC  INDUSTRY
 69.  Shri  Charak:  Will  the  Minister of  Defence  be  vleased  to  state  whe- ther  it  is  a  fact  that  an  electronie  Jn-

 dustry  is  going  to  be  started  in  India and  whether  any  final  decision  thas been  taken  in  the  matter?
 The  Dennty  Minister  of  Defence (Shri  Satish  Chandra):  Yes.
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 MINTS  AND  CURRENCY  NoTES  PRINTING
 PRESSES

 70.  Shri  Tushar  Chatterjea:  Will  the
 Minister  of  be  pleased  to
 state:

 (a)  how  many  Mints  and  currency
 notes  Printing  Presses  are  sun  by  the
 Government  of  India  and  where  they
 are  situated;

 (b)  the  number  of  employees  in
 these  mints  and  the  wage  scales  and
 dearness  allowance  rates  and  condi-
 tions  of  service  of  the  employees  of
 each  category,  and  if  the  Central  Pay
 To

 aeon  scales  are  applicable  to
 them;

 (c)  if  not,  why  not;
 (d)  the  number  of  temporary, casual  and  permanent  employees  and

 the  method  of  recruitment;
 (e)  which  of  the  labour  laws  are  in

 force  in  these  mints;
 (f)  how  many  of  these  employees

 are  provided  with  quarters  cr  house rent,  category-wise  and  _  station-wise;

 (g)  Whether  the  Deputy  Finance
 Minister  was  presented  with  any
 representation  by  the  employees
 during  his  recent  visit  to  the  Govern-
 ment  of  India  Mint  ateBombay;  and

 (h)  if  so.  what  are  these  grievances
 and  demands  and  what  steps  Govern-
 ment  propose  to  take  jn  the  matter?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  There  are  at  present.
 three  Mints  and  one  Currency  Note
 Printing  Press  run  by  the  Govern-
 ment  of  India.  Mints  are  situated  at
 Bombay.  Alivore  (Calcutta)  and
 Hyderabad  (Deccan)  and  the  Cur-
 rency  Note  Printing  Press  at  Nasik
 Road.  The  Old  Mint  at  Strand  Road.
 Calcutta.  is  in  the  process  of  being
 amalgamated  with  the  New  Alipore
 Mint.

 (by)  Number  of  Employoes  in  tho  Mints,
 Bombay  Mint
 Workmen  I44I Other  than  workmen  776 Staff  paid  from  contin-

 gencies  +  Ir
 Totar.  628

 Hyderabad  Mint
 Workmen  की  306
 Other  than  Workmen  8r

 ToTaL  ‘187,
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 Alipore  (Calcutta)  Mint
 Workmen  647  (In-

 cluding  99
 working  at
 Strand
 Road):

 Other  than  workmen  .  379  (includ-
 ing  75  work-
 ing  at
 Strand  Road)

 ToraL  «  2026
 Wage  Scales  for  work-

 men  in  the  Mints
 Rs.

 Chargemen  85—8—265
 Highly  skilled  A—  ‘155—6—185, 8-- 33  335  ‘10§—5—125,

 6-149
 33  oe  C—_  9O—S5—125 Tradesman  Grade  05—5—I25

 -6-749
 >  3  II  75-3  7705
 33  33  III  60-5/2-75
 oe  2  IV  40-2-60

 Skilled  A—  -75—3—105
 »  B-  60—5/2—75

 —3—96
 Po  com  40—2—60—

 5/2—-75-3:—
 5

 श  D—  60—5/2—75
 »  E-  40—2—60—

 5/2—75—
 3-105

 »  F-  54—2—60—
 5/2-75

 »  GH  40—2—60—
 oe  $/2—70 Semi-skilled  A—  46—2—60—

 §/2—75
 Py  8--  40—2—60

 —5/2—65
 32  -  37-1-50 —2-—60
 »”  D—  35—1—50—

 2-54
 33  E-  7  3535585550
 5  F-  35—-I—46

 Unskilled  30—1/2—35 Sub-station  Operator
 (Senior)  80—5—120

 .  —8—I60
 »  (Junior)  55-3-85

 These  scales  are  based  on  the  recom-
 mendations  of  the  Central  Pay  Com-
 mission.

 Pay  Scales  for  the  staff  i.e.  other
 than  workmen:—Prescribed  scales
 under  the  Central  Pay  Commission
 Recommendations  as_  laid  down  on
 pages  7  and  8  of  the  Central  Civil
 ae

 (Revision  of  Pay)  Rules,
 947.
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 Rates  of  Dearness  Allowance  as  at  present  for Workmen  and  other  staff  :—
 Rs.

 Pay  up  to  Rs.  50/-  40  p.m.
 x»  from  5I  to  I00/-  §0  55
 »  from  I0ltorso/-  55  »
 »  from  Isito200/-  60  2
 »»  from  20  to  300/-  65  45)
 x»  from  30I  to  500]  70  2
 x»  from  50700  -750/-  85  55
 »  from75I  to  1000/-_  00  oe
 x»  from  I000  to  2000/-  70  per  cent  cf

 pay  subject to  maximum
 of  Rs.  r§0/-

 Conditions  of  Service  :
 Workmen

 As  regards  discipline,  termination
 of  employment  etc.  workmen  are  gov-
 erned  by  the  Standing  Orders  framed
 under  the  Industrial  Employment
 (Standing  Orders)  Act,  1946.

 Leave:—Workmen  are  entitled  to
 leave  with  wages  as  laid  down  in  Sec-
 tion  79  of  the  Factories  Act,  1948,  In
 addition.  workmen  with  over  2  years’
 service  are  granted  4  days’  casual
 leave  and  those  with  over  20  years’
 service  0  days’  casual  leave  with
 Pay.

 Holidays  :—20  paid  holidays  in  a  year
 are  granted  to  the  workmen  as  select-
 ed  by  the  Works  Committee  consist-
 ing  of  the  elected  representatives  of
 workers  and  _  representatives  of  the
 Management  in  addition  to  Sundays.
 The  workmen  in  the  Calcutta  Mint
 have  converted  a_  portion  of  these
 holidays  into  casual  leave  to  suit  their
 convenience.

 Retiring  benefits:—Workmen  engag-
 ed  before  the  lst  May  945  were  given
 an  option  either  to  elect  pensionary
 benefits  or  Workmen’s  Contributory
 Provident  Fund.

 Pensionary  benefits:—(i)  if  a  work-
 man  has  rendered  not  less  than  30
 years’  service  and  js  either  over  55
 years  of  age  or  is  incapacitated  for
 further  service;  a  pension.

 (ii)  if  he  has  rendered  not  less  than
 20  years  service  and  is  retired  becaus>
 he  is  over  55  years  of  age;  a  gratuity.

 (iii)  if  he  has  rendered  not  less
 than  5  years  service  and  is  in-
 capacitated  for  further  service,  93
 gratuity.
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 Contributory  Provident  Fund:—
 Workmen  with  3  years’  continuous

 service  are  allowed  to  subscribe  bet-
 ween  6}  per  cent.  to  93  per  cent.  of  their
 emoluments  on  which  the  Government
 contribute  6h  per  cent.  of  their  emolu-
 ments.  The  workmen  who  have  ren-
 dered  a  service  of  5  years  or  more  on
 emoluments  of  Rs.  20/-  p.m.  before
 the  introduction  of  the  Fund  shall,  on
 retirement.  get  in  respect  of  that  ser-
 vice  a  gratuity  equal  to  half  a  month’s
 emoluments  for  each  completed  year
 of  service.  subject  to  a  maximum  of
 nine  months’  emoluments.

 Staff  other  than  Workmen:—
 As  regards  discipline  they  are

 governed  by  the  Civil  Services  (Clas-
 sification,  Control  and  Appeal)  Rules.

 Leave  :—Under  the  Fundamental  and
 Supplementary  Rules.

 Pensionary  benefits:—As  laid  down
 in  the  Civil  Service  Regulations.

 (c)  Does  not  arise  in  view  of  (b)
 above.

 (d)  Number  of  employees.
 Name  of  Permanent  Tempo-  Casual

 Mint  rary

 Bombay
 Mint  962+ 146"  479+30%  NIL

 Hyderabad Mint  68+8i*  38+Nil*  NIL

 Alipore  Mint
 (including
 Calcutta
 Mint)  88l+96*  766 +283"  NIL

 (*Staff  other  than  workmen).
 Method  of  Recruitment  :—

 The  posts  of  workmen  and  non-
 gazetted  staif  are  filled  either  by  pro-
 motion  from  the  lower  grades  or
 through  the  Employment  Exchange
 by  the  Mint  Masters.  The  Mint  re-
 trenched  persons  are,  of  course,  given
 preference  for  re-engagement  with  the
 approval  of  the  Regional  Employment
 Officer.  For  recruitment  or  promotion
 to  a  Class  II-Gazetted  post  the  Mint
 Masters  have  to  take  approval  of  the
 Finnce  Mipistry,  on  the  basis  of  the
 recommendation  of  the  Departmental
 Promotion  Committee  Constituted  in
 the  Mints.  Promotion  or  recruitment
 to  Class  I  posts  is  made  through  or  in
 consultation  with  the  Union  Public
 Service  Commission.

 (e)  The  following  Labour  Laws  are
 in  force:—

 lL  The  Factories  Act  1948.
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 2.  The  Industrial  Employment
 (Standing  Orders)  Act  1946.

 3.  The  Payment  of  Wages  Act,
 1936.

 4.  The  Workmen’s  Compensation
 Act,  1923,

 5.  The  Industrial  Disputes  Act,
 1947,

 6.  The  Indian  Trade  Unions  Act,
 1926,

 (f)  In  the  Bombay  Mint  none  is  pro- vided  with  quarters  except  the  Mint
 Master.  Assistant  Mint  Master,  Artist
 Engraver  and  Warder.  The  Mint
 Master,  Hyderabad  Mint  is  provided with  Government  accommodation.  In
 Alipore  Mint  (including  Calcutta
 Mint)  23  Mint  quarters  are  available.
 Out  of  these  6  are  allotted  to  the  work-
 men.  Those  not  in  occupation  of  quar- ters  are  given  house  rent  allowance  at
 the  prescribed  rates,

 (g)  No.
 (h)  Does  not  arise.

 SEIZURE  OF  OPIUM
 a,  Shri  S.C.  Samanta:  Will  the

 ue
 of  Finance  be  pleased  to

 state.

 (a)  whether  it  is  a  fact  that  on  the
 3rd  November.  952  the  Customs  Offi-
 cials  seized  20  seers  of  onium  when
 the  same  was  being  smuggled  into  the
 French  India  Territory  near  Panan-
 gudi  from  the  Indian  Union,

 (b)  if  so,  whether  any  person  was
 arrested  in  this  connection  and  to
 which  State  he  belonged;

 (c)  whether  any  other  such  smuggl-
 ing  cases  were  detected  in  this  area
 in  the  year  1952;  and

 (d)  if  so,  how  many?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  Yes;  it  is  a  fact  that
 opium  weighing  20  seers  was  seized
 by  a  Customs  Officer  at  about  7  A.M.
 on  the  3rd  November  952  near  Pan-
 angudy  while  an  attempt  was  being
 made  to  take  it  out  surreptitiously from  India  to  French  Indian  territory
 of  Karikal.

 (b)  Yes.  One  of  the  two  carriers
 escaped  but  the  other  was  arrested:
 the  arrested  person  is  reported  to  be  a
 resident  of  Karikal.

 (c)  and  (d).  Yes.  Fifteen  other  at-
 tempts  to  smuggle  opium  were  de-
 tected  on  or  near  the  Karikal  frontier
 in  1952.
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 NaTIONAL  SAVINGS  CERTIFICAIES
 72.  Shri  K.  K.  Basu:  Will  the  Minis-

 ter  of  Fimance  be  pleased  to  state  the
 investments  under  the  National  Sav-
 ings  Certificates  during  ‘1947-48,  1948-
 49,  1949-50,  950-5l  and  1952-53,  in
 Certificates  separately  of  Rs.  0  and
 Rs.  00  rupee  denominations?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  The  investments  were
 approximately  as  follows:—

 (In  lakhs  of  Rs.)
 i0  Rupee  r00  Rupee

 Year  Denomi-  Denomi-
 nation  nation

 1947-48,  4"  77  722574
 1948-49  है  I2°44  ‘167°  83
 1949-50  ‘129°  74  209°95
 I950-5I  .  24:66  195"  27
 1952-53,  (upto

 October,  7952)  8-70  ‘129°  03

 BRITISH  MANAGING  AGENCIES
 73.  Shri  K.  K.  Basu:  Will  the  Minis- ter  of  Finance  be  pleased  to  state  the

 names  of  British  and  American  con-
 trolled  Managing  Agencies  cf  Compa- nies  operating  in  India?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  No  American  Managing
 Agencies  are  managing  any  company
 operating  in  India,

 As  regards  the  names  of  British
 Managing  Agencies,  attention  of  the
 Hon’ble  Member  is  invited  to  the
 statement  which  I  placed  on  the  Table
 of  the  House  on  the  28th  June,  ‘1952, in  reply  to  the  starred  question  No.
 ३299  by  Shri  V.  P.  Nayar.  There  is
 no  further  name  to  add  to  the  state-
 ment.

 NATIONAL  COMMITTEE  FOR
 MATHEMATICS

 74,  Shri  Charak:  Will  the  Minister
 of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  a  National  Conimittee
 for  Mathematics  has  been  appointed; and

 0)  if  so,  what  are  the  terms  and
 objects  of  the  Committee?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  informa-
 tion  is  placed  on  the  Table  of  e

 House.  [See  Appendix  I,  annexure
 No.  20].
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 DISPLACED  HaRIJANS
 75.  Sardar  Hukam  Singh:  Will  the

 Minister  of  Rehabilitation  be  pleased to  state:
 (a)  the  number  of  displaced  Hari-

 jans  who  have  found  employment  in
 India  through  the  Board,  constituted
 particularly  for  their  interests,  up  to
 the  3lst  December,  1952;  and

 (b)  the  number  of  such  Harijans who  have  been  settled  on  land  uptil now?
 The  Deputy  Minister  of  Rehabilita-

 tion  (Shri  J.  K.  Bhonsle):  (a)  7976.
 (b)  Information  is  not  available.

 WoMEN  EMPLOYEES  IN  GOVERNMENT
 SERVICES

 76.  Shri  Radha  Raman:  (a)  Will  the
 Minister  of  Home  Affairs  be  pleased to  state  what  is  the  total  number  of
 women  employees  in  Central  Govern-
 ment  services  at  present?

 (b)  What  are  the  Ministries  in
 which  they  are  employed?

 (c)  What  is  their  starting  and  aver-
 age  scale  of  pay  in  each  grade  and
 how  it  differs  with  other  employees?

 (d)  Are  Government  considering
 proposals  for  new  openings  for  women
 employees?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a).  to  (c).  Infor-
 mation  is  being  collected  and  wil]  be
 laid  on  the  Table  of  the  House  as  soon
 as  possible.

 (d)  In  accordance  with  the  provi-
 sions  of  the  Constitution  no  discri-
 mination  is  made  on  grounds  of  sex  in
 making  selections  to  services  general-
 ly.  For  certain  classes  of  appointment, such  as  nurses,  women  are  naturally
 better  fitted  and  this  fact  is  taken  into
 account  in  making  selections.  There
 is  no  proposal  under  consideration  for
 making  any  special  provision  to  create
 new  openings  for  women  as  such,

 DEVELOPMENT  OF  TECHNICAL
 EDUCATION

 पा.  Shri  Jajware:  (a)  Will  the
 Minister  of  Education  be  pleased  to
 state  the  amount  allotted  by  the  Cen-
 tral  Government  to  Patna  University
 (Bihar)  for  the  development  of  Tech-
 nical  Education  in  the  years  %5l  and
 1952?

 (b)  Has  any  amount  been  sanction-
 ed  for  the  development  of  Sanskrit
 studies?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  Under  the
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 Scheme.  of  Development  for  Scientific
 and  Technical  Education,  a  grant  cf
 Rs.  35,000/-  has  been  made  to  the
 Patna  University  for  Geology  Depart-
 ment.

 (b)  No.
 DISPLACED  PERSONS  ENTERING  ASSAM

 80.  Shri  Amjad  Ali:  Will  the  Minis-
 ter  of  Rehabilitation  be  pleased  to
 state:

 (a)  the  number  of  displaced  pezsons that  entered  the  State  of  Assam  since
 l5th  August  1947;

 (b)  the  districts  in  which  they  so
 entered  (number,  district-wise,  if  pos-
 sible);

 (c)  the  number  of  displaced  persons
 (district-wise)  who  have  been  rehabi-
 litated  till  date  and  the  number  (dis-
 trict-wise)  that  remains  even  now  to
 be  rehabilitated;  and

 (d)  the  classification  and  categories in  which  they  have  been  divided  for
 the  purposes  of  help  to  be  rendered
 for  rehabilitation?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  to  (d).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 in  due  course.

 DIAMOND  AND  GOLD
 8l.  Shri  Jhulan  Sinha:  (a)  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
 whether  the  possibility  of  the  existence
 of  Diamond  and  Gold  in  Punjab  (I) and  Vindhya  Pradesh  has  keen  exa-
 mined  by  the  Geological  Survey  of
 India?

 (b)  If  so,  what  has  been  the  result
 of  this  examination?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  when
 received.

 INCOME-TAX
 82.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Fimance  be  fleased  to
 state:

 (a)  whether  during  the  course  of
 investigation  by  the  Income-tax  In-
 vestigation  Commission  or  otherwise, eases  have  been  detected  of  diversion
 ef  large  funds  collected  by  traders  for
 charitable  purposes  to  business  purpo-
 ses;  and

 (b)  if  so,  the  total  amount  thus
 diverted  and  the  amount  of  income-
 tax  assessed  and  realised  thereon?
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 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  No  case  of  this  type
 has  so  far  come  to  the  notice  of  the
 Income-tax  Investigation  Commission,
 nor  has  it  come  to  the  notice  of  the
 Central  Government  whether  in  the
 course  of  regular  assessment  proceed-
 ings  the  Income-tax  authorities  have
 detected  diversion  of  large  funds  col-
 lected  by  traders  for  charitable  pur-
 poses  to  business  purposes.  Even  if
 any  such  case  has  come  to  the  notice
 of  the  Income-tax  authorities,  they  are
 not  required  to  report  the  facts  there-
 of  to  the  Central  Government.

 (b)  In  view  of  the  reply  to  part  (a)
 ine  question,  this  question  does  not

 arise.
 ARCHAEOLOGICAL  MONUMENTS  AT  SORO

 (ORISSA)
 83.  Shri  Sanganna:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  impor-

 tant  archaeological  monuments  have
 been  discovered  at  Soro  in  Puri  Dis-
 trict  (Orissa)  during  the  month  of
 January,  +1953;

 (b)  if  the  answer  to  part  (a)  atove
 be  in  the  affirmative,  the  ilescripiiuns
 and  historic  periods  to  which  _  the
 monuments  discovered  belong;  ard

 (c)  the  time  and  money  spent  for
 the  purpose”

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  to  (c).  The  in-
 tormation  is  being  collected,  and  will
 be  placed  on  the  Table  of  the  House  in
 due  course,

 \
 VIsIT  OF  MANAGING  DIRECTOR,  NATIONAL
 RESEARCH  DEVELOPMENT  CORPORATION,

 UK.

 84.  Sardar  Hukam  Singh:  (a)  Will
 the  Minister  of  Natural  Resources  and
 Scientifie  Research  be  pleased  to  state
 whether  the  Managing  Director  of  the
 National  Research  Development  Cor-
 poration  in  the  U.K,  visited  India  in
 April,  19512,

 (b)  If  so,  what  discussions  did  he
 have  with  our  officials?

 (c)  Did  those  discussions  mate-
 rialise  into  some  concrete  proposals?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  and  (c).  The  discussions  were  of
 an  exploratory  and  informal  nature
 mainly  on  the  development  and  ex-
 ploitation  of  inventions  resulting  from
 research  supported  by  Government

 funds.
 _- —_———_
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 Monday,  6th  February,  4953

 The  House  met  at  Two  of  the  Clock.

 {Mr.  Deputy-SpEAKER  in  the  Chair]

 ®QUESTIONS  AND  ANSWES

 (See  Part  I)

 3  P.M.
 PAPER  LAID  ON  THE  TABLE

 AGREEMENT  BETWEEN  THE  RAJPRAMUKH
 OF  MySORE  AND  THE  RESERVE  BANK
 OF  INDIA
 The  Minister  of  Finance  (Shri  C.  D.

 Deshmukh):  I  beg  to  lay  on  the  Table,
 under  sub-section  (2)  of  section  2lA
 of  the  Reserve  Bank  of  India  Act,  1934,
 a  copy  of  the  Principal  and  Supple-
 mental  Agreements  executed  between
 the  Rajpramukh  of  Mysore  and_  the
 Reserve  Bank  of  India  on  the  24th
 December,  1952  [Placed  in  Library.
 See  No  IV.  0.3(38).)

 MOTION  ON  ADDRESS  BY  THE
 IDENT—contd

 Mr.  Deputy-Speaker:  The  House  will
 proceed  with  the  further  consideration
 of  the  motion  moved  by  Prof.  Agarwal
 and  seconded  by  Shri  Kotha  Raghura-
 maiah.

 Shrimati  Vijaya  Lakshmi  (Lucknow
 Distt—Central):  In  supporting  the
 motion  before  the  House,  I  shall  con-
 fine  myself  to  foreign  policy.

 I  had  an  opportunity,  a  few  months
 ago,  of  speaking  on  the  same  subject
 in  a  different  context.  Much  of  what  I
 said  at  that,  time  holds  good  today,  and
 in  fact,  the  events  of  recent  months
 have  proved  that  those  views  were  to
 a  large  extent  justified.  It  has  been
 my  privilege  recently  to  visit  some
 countries  of  the  Middle  East.  Every-
 where  I  went  the  cordiality  with  which

 I  was  received  was  not  merely  the
 courtesy  extended  to  a  _  representa-
 tive  of  a  foreign  Government  but  was
 460  PSD.
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 largely  inspired  by  the  growing  trust
 which  India’s  policies  have  worked  in
 80  many  nations.  I  found  a  new  and
 growing  awareness  all  over  the  Arab
 world  of  the  soundness  of  India's  stand
 and  an  understanding  of  the  fact  that
 in  that  stand  alone  lay  the  path  to
 security  and  peace  for  a  harassed
 world.

 It  has  been  said  that  we  have  not
 achieved  any  material  degree  of  suc-
 cess  from  the  policies  that  we  kave
 followed.  I  would  like  to  point  to  the
 fact  that  the  inspiration  that  India
 has  given  to  a  large  section  of  the
 world  is  no  small  credit  to  the  policies
 whici)  we  are  attempting  to  follow.  I
 would  like  here  to  express  my  thanks
 to  the  Governments  and  the  peoples
 of  Egypt,  Syria,  and  Lebanon  for  the
 welcome  and  the  friendship  which  they
 extended  to  me.  In  going  to  these
 countries  from  the.  United  Nations
 where  India  had  worked  in  close  co-
 operation  with  the  members  of  the
 Asian  Arab  world  represented  there  it
 was  of  special  privilege  and.  if  I  may
 say  so,  significance  to  meet  the  states-
 men  and  peoples  of  the  Middle  East  as
 to  find  that  the  new  levels  we  were
 trying  to  forge  within  the  U.N.  also
 existed  outside  and  had  the  support  of
 the  people.  I  would  like  to  point  out
 to  those  who  criticise  India’s  foreign
 policy  that  there  has  not  been  one
 single  instance  up  to  date  in  which  any
 step  that  India  has  taken  that  has  not
 helped  somewhat  towards  an  easing  of
 the  existing  conditions  and  strengthen-
 ed  the  forces  of  peace.  It  is  easy  enough
 to  pull  down  something  that  has  been
 built  up  brick  by  brick.  But.  I  would
 like  to  remind  the  House  that  as
 tensions  increase  and  armaments  are
 piled  up  in  the  two  rival  blocs  all  over
 the  world.  it  is  the  voice  of  India  that
 is  gaining  strength  day  by  day,  and
 that  voice  is  being  listened  to  today
 with  greater  respect  than  ever  before
 in  the  five  years  of  our  Independence.
 If  we  have  not  always  _  succeed-
 ed  in  our  attempts  to  secure
 peace  and  understanding,  it  is
 no  shame  to  us.  We  shall  try  again
 and  again  whenever  occasion  occurs  to
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 create  conditions  by  which  peace  may
 be  built  up  and  the  present  tensions
 lessened.  By  remaining  independent  in
 our  thinking  ahd  actions  we  have  con-
 tributed  positively  towards  world
 peace,

 In  the  last  session  of  the  UN.,
 India  played  a  significant  role  not  only
 in  the  important  Political  Committee,
 but  also  in  all  the  other  committees
 where  her  voice  was  listened  to  and, her  contribution  appreciated  and  in
 many  instances,  accepted  as  leading
 towards  solutions  of  the  issues  before
 the  committee.  I  would  specially  like
 to  refer  to  the  role  played  by  the
 Asian  and  Arab  group  in  the  matter
 of  the  apartheid  in  South  Africa  and
 on  the  questions  of  Tunisia  and  More-
 cco.  These  questions,  as  kon.  Members
 are  aware,  were  very  difficult  and  deli-
 cate  ones  and  they  involved  a  great
 deal  of  tactful  handling.  It  is  to  the
 credit  of  this  group  that  in-  spite  of
 the  many  difficulties  and  many  harass-
 ments  they  were  able  to  negotiate  the
 kind  of  resolutions  that  found  accep-
 tance  with  a  very  large  number  of
 Member  Nations.  A  very  real  benefit
 accrued  to  us  through  the  lining  up
 with  one  group  of  a  member  of  other
 naticns  including  several  Latin  Ameri-
 can  ccuntries  for  whose  vote  and
 friendship  we  are  grateful.  For  the
 first  time  in  the  history  of  the  UN,  the
 lining  up  was  not  either  of  east  or
 west,  or  black  or  white,  but  of  all  those
 who  were  able  to  look  objectively  at
 the  guestions  before  them.  I  would
 like  to  interpret  this  as  indicative  of

 a  new  role  that  this  group  may  play
 through  which  the  forces  of  peace  may
 be  strengthened  inside  the  UN,  and  by
 whick  the  people  outside  who  are  fight-
 ing  for  their  liberty  and  for  the  suppres-
 sion  of  unjust  conditions  may  be  hear-
 tened,  strengthened  and  encouraged  to
 go  forward.

 I  would  like  now,  Sir,  with  your
 permission,  to  say  a  word  about  the
 resolution  on  Korea  which  was  spon-
 sored  by  the  India  delegation.  The  reso-
 Jution.  I  am  sure,  has  been  read  by  all
 hon.  Members.  I  have  listened  to  some
 criticism  of  the  resolution  itself  and
 of  our  stand  on  Korea  in  the  debate

 which  was  held  here  on  Friday  and  I
 would  like  to  clear  some  basic  miscon-
 ceptions  that  seem  to  exist  particular-
 ly  in  the  mind  of  the  hon.  leader  of
 the  Communist  Party.  The  resolution
 which  India  moved  was  motivated  by
 only  one  desire,  the  desire  to  end  the
 killing  in  Korea.  I  think  hon.  Members

 are  aware  of  the  fact  that  at  the  time
 this  resolution  was  moved,  the  death
 roll  on  the  allied  side  amounted  to  one
 thousand  persons  a  week.  A  similar
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 number  of  Chinese  boys  were  no  doubt
 dying  on  the  other  side.  India  was
 motivated  therefore  by  humanitarian
 reasons  and  wished  to,  stop  this  killing
 and  then  try  to  attend  to  everything
 else  afterwards.

 Certain  charges  have  been  iaid  at
 our  door,  about  India  not  being  able
 to  do  first  things  first.  Now,  this  is  one
 of  the  pojnts  in  which  I  find  nrysélf
 heartily  in  agreement  with  the  kon.
 leader  of  the  Communist  Party.  I  do
 believe  that  we  should  tackle  first
 things  first,  and  only  in  that  way  can
 we  succeed  in  fulfilling  our  objective
 and  in  this  particular  case,  that  is  what
 we  did,  we  tackled  first  things  first.

 I  would  like  to  take  the  House  back
 with  me  to  December,  1950.  On  the  3th
 December.  1950,  India,  together  with  3
 nations  which  subsequently  became
 the  .Arab-Asian  blot,  sponsored  a  reso-
 lution  asking  the  President  of  the  @en-
 eral  Assembly  to  constitute  a  group  of
 three  persons  including  himself  to  deter-
 mine  the  basis  on  which  a  satisfactory
 cease-fire  in  Korea  could  be  arranged
 and  to  make  recommendations  to  the
 General  Assembly  as  soon  as  possible.
 This  resolution  was  passed  by  the
 General  Assembly  by  5l  votes  to  five,
 and  was  rejected  by  the  Chinese  Gov-
 ernment.  It  was  our  desire  at  that  time
 to  urge  for  a  cease-fire  so  that  the
 killing  might  stop  and  we  could  pro-
 ceed  with  the  greater  and  more  im-
 portant  questions  which  dealt  with  the
 unification  of  Korea  and  the  problems

 of  the  Far  East  in  general.  After  that
 failure  several  other  attempts  were
 made,  and  finally,  the  armistice  talks
 began.  These  first  took  place  in
 Kaseong  and  later  in  Pan  Mun
 Jon,  and  continued  from  July,
 95l  right  up  te  autumn  of  last
 year.  During  these  talks  every
 attempt  was  made  to  find  a  formula  to
 end  the  hostilities,  but  owing  to  the
 suspicions  of  one  side  or  the  other,  no
 result  accrued.  The  death  roll  kept
 mounting,  and  it  became  imperative
 that  something  should  be  done  in  the
 General  Assembly  to  call  a  halt  to  this
 tragic  state  of  affairs.  °

 The  manner  in  which  our  resolution
 was  moved  has  already  been  explained
 in  the  Prime  Minister’s  statement  to
 the  House  in  December,  1952.  It  was
 difficult  for  us  to  move  a  resolution
 entirely  acceptable  to  both  sides  since
 the  powers  basically  concerned  had
 been  changing  their  position  constant-
 ly.  I  have  just  told  the  House  of  the
 fate  of  the  resolution  in  December,
 950  and  other  attempts  had  also  not
 allayed  the  suspicion  on  both  sides.

 I  would  like  to  correct  error  which  was
 made  by  the  hon.  leader  of  the  Com-
 munist  Party  when  he  said  the  other
 day  that  the  Indian  resolution  was  in-
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 troduced  to  please  the  Anglo-American
 bloc  in  spite  of  the  Chinese  Gov-

 ernment’s  rejection  of  it  on  November
 24th.  This  is  a  complete  travesty  of  the
 facts  of  the  case,  and  the  mere  reitera-

 tion  of  it  in  and  out  of  season  is  not
 going  to  change  the  facts.  The  Indian
 resoiution  was  introduced  on  November

 l7th.  Immediate  opposition  to  it  came
 from  the  U.S.A.  but  the  U.K.  in  the
 .speeck  made  by  the  Foreign  Secretary
 Mr.  Eden  in  the  Political  Committee,
 accepted  this  resolution  as  a  correct
 basis  by  which  to  end  the  deadlock
 in  Korea.  So,  to  say  that  our  resolution

 "was  “inspired”  by  the  Anglo-American
 fbloc  is,  to  put  it  mildly,  incorrect.  It
 is  well-known  that  for  a  period  there
 was  definite  disagreement  between  the
 U.K.  and  the  U.S.A.,  on  the  resolution
 moved  by  India.  The  Prime  Minister,

 ‘in  kis  speech  of  December  last  gave
 the  dates  on  which  various  steps  were
 taken  by  us  and  the  time  our  resolu-
 tion  was  moved.  The  text  of  the  reso-
 ‘lution  was  sent  to  the  Government  of
 India  by  our  delegation  on  November
 i6th  and  forwarded  to  the  Chinese  Go-
 vernment.  The  resolution  itself  was  pre-

 sented  to  the  Political  Committee  on
 November  7th,  and  at  that  time,  the
 U.S.A.  spokesman  rejected  the  resolu-
 tion  as  not  meeting  with  the  principles
 enunciated  by  the  U.S.A.  On  the  l9th
 November,  the  resolution  was  formal-
 ly  moved  by  our  delegation  in  the  Po-
 litical  Committee,  and  supported  by  the
 United  Kingdom  and  a  number  of
 other  delegations.  There  was  no  reply
 from  the  Chinese  Government  and  the
 Prime  Minister  says  in  his  statement
 that  there  was  no  indication  of  the
 ‘Soviet  attitude  for  a  number  of  days,
 but  I  would  like  just  to  make  a  small

 -clarification  here,  and  tell  the  House
 that  although  -there  was  no  definite
 reply  from  the  Soviet  or  clear  indica-
 tion  of  the  line  they  intended  to  adopt

 they  followed  their  usual  policy  of
 allowing  their  satellite  countries  to  put
 out  feelers  and  give  expression  to  the

 ‘views  which  they  were  going  to  ex-

 ae
 themse!ves,  and  all  of  the  Iron

 urtain  delegations  said  in  the  General
 ‘Committee,  with  the  exception  of  the
 “Polish  delegation  which  had  not  spoken
 until  then,  that  their  Governments  were
 giving  earnest  consideration  to  the

 ‘Indian  resolution.  We  were  thus  under
 the  impression  that  some  serious

 ‘thought  ws  being  given  to  the  resolu-
 tion.  It  was,  therefore,  something  of  a
 surprise  when  Mr.  Vyshinsky  took  the
 Place  of  the  Polish  delegate  and  de-
 nounced  the  Chinese  rejection  of  it.

 “nounced  the  Chinese  rejection  of  it.
 But.  although  the  delegation  may  have
 been  denounced  in  language  which  was
 not  Parliamentary  and  which  may  well

 have  been  modified.  (An  hon.  Member:
 The  language  of  the  gutter.)  never-
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 theless,  it  is  a  fact  that  India’s  pres-
 tige  was  not  affected.  The  prestige
 of  India  remains  because,  in  spite
 of  the  language  used,  in  spite  of
 the  broadcasts  and  the  newspaper
 articles  about  the  resolution  that
 were  printed,  there  was  a  basic  under-
 standing  that  this  was  a  bona  fide
 attempt  made  in  all  good  faith  to
 bring  two  conflicting  points  of  view
 together.  The  very  fact  that  we  had
 tried  to  sponsor  this  resolution  within
 the  framework  of  the  Geneva  Conven-

 tion  which  had  been  accepted  by  the
 Chinese  Government,  which  the  Soviet
 delegates  themselves  had  told  us  was
 acceptable  to  them,  shows  that  we
 began  our  work  under  the  impression
 that  it  was  receiving  some  considera-
 tion  and  thought  from  the  other  delega-
 tions.  The  greatest  obstacle  to  an
 achievement  however,  hag  been  the

 fact  that  there  has  been  fear  and  sus-
 Ppicion  on  both  sides.  fear  which  has
 mounted  up  sometimes  to  an  almost  un-
 reasoning  degree  that  if  the  cease-fire

 should  take  place,  other  and  more  im-
 portant  questions  might  perhaps  not

 be  solved  and  that  something  might
 happen  which  would  sabotage  the  inter-
 ests  of  one  party  or  the  other  through
 the  holding  of  the  cease-fire  first.  Even
 though  we  did  not  lay  emphasis  on  the

 word  cease-fire  as  was  done  in  some
 of  the  other  resolutions,  this  was  impli-
 ed  in  the  very  nature  of  our  resolution,
 because  unless  a  cease-fire  took  place,
 nothing  else  could  follow,  and  the  fact

 ‘that  both  sides  were  hesitating—first
 as  I  said,  in  950  China.  and  then  the
 Chinese  nosition  being  taken  by  the
 U.S.A.—icft  us  in  the  exceedingly  diffi-
 cult  situation  of  trying  to  bring  for-
 ward  a  proposal  which  would  be  act
 cepted  by  both  parties,  The  House  is
 aware  that  there  were  several  resolu-
 tions  before  the  Political  Committee.
 It  has  been  suggested  that  when  the
 Indian  delegation  found  that  its  resolu-
 tion  was  not  likely  to  win  the  support

 of  the  Chinese  Government,  we  could
 have  withdrawn  it;  but  the  resolution
 had  by  that  time  reached  a  stage  when
 it  was  the  only  possible  resolution  and
 one  through  which  a  ray  of  hope  could
 be  seen.  The  others  that  were  before
 the  Committee  could  not  serve  any  use-
 ful  purpose.  If  the  point  of  a  resolution
 is  not  merely  to  get  a  show  of  hands,
 but  to  get  some  implementation,  then
 ours  was  the  only  one  that  met  that
 condition.  One  of  the  other  resolutions
 could  not  have  gained  more  than  a
 few  votes,  while  the  other,  if  passed
 would  have  led  to  no  solution  at  all
 Our  resolution  bridged  the  gap,  and
 whilst  adhering  to  the  international
 framework  of  the  Geneva  Convention,

 if  gave  an  opportunity  to  both  sides
 to  effect  a  compromise  and  to  come  to-
 gather  in  the  interest  of  ending  the
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 killing.  A  great  deal  is  constantly  being
 said  about  the  loss  of  lives.  But  I  reg-
 ret  to  say  that  when  the  subjects  come
 up  in  the  United  Nations,  or  for  the
 matter  of  that,  in  this  House  or  any
 other  forum,  theoretical  arguments  are
 advanced  which  do  not  show  much
 desire  to  end  anything  but  rather  to
 score  a  victory  in  words.  It  becomes
 8  question  of  who  can  say  the  longest
 words  in  the  most  forceful  manner.
 Having  been  associated  with  the  United
 Nations  for  seven  years,  I  confess
 these  gramophone  records  fail  to  im-

 press  me.

 The  point  at  which  we  tried  to  take
 up  the  matter  at  the  United  Nations
 was  the  point  at  which  the  Pan  Mun
 Jon  talks  broke  off,  and  even  though
 the  Indian  resolution  has  not  been  ac-
 cepted  by  one  of  the  chief  powers  con-

 cerned,  I  still  think  that  the  discugsion
 which  took  place,  and  the  attempt
 which  was  made  by  fifty-four  nations
 rallying  round  this  resolution  is  indi-
 cation  enough  of  the  desire  of  the  as-
 sembled  nations  to  find  an  honourable
 way  out  with  the  giving  up  of  any
 basic  principle  by  either  side.  What
 we  shall  do  in  the  future,  it  is  not  for
 me  to  say.  It  is  a  matter  which  depends
 on  the  Government,  and  the  opposing
 partics  in  the  United  Nations.  But  I
 have  no  doubt  that  we  shall  explore
 every  avenue,  and  try  all  ways  and
 means  to  end  a  situation  which  is  not
 only  dangerous  today,  but  which  has
 in  itself  the  potentialities  of  something
 even  more  serious  tomorrow.

 The  situation  regarding  the  Kashmir
 issue  which  came  up  in  the  United
 Nations  is  still  under  discussion,  and
 it  would  be  improper  for  me  to  discuss
 it  here.  But  I  would  like  to  correct
 a  statement  made  by  this  side  of  the
 House,  to  the  effect  that  the  Kashmir
 position  had  never  been  clearly  stated
 by  us  and  that  attention  had  not  been
 drawn  to  certain  basic  aspects  of  the
 case.  J  would  only  refer  the  hon.  Mem-
 bers  to  speeches  made  in  the  Security
 Council  on  the  last  occasion  in  which
 it  will  be  seen  that  we  clearly  stated
 the  basic  aspect  and  explained  in  clear
 terms  why  the  matter  had  been  brought
 up  before  the  Security  Council  and
 what  our  approach  was  to  the  whole
 problem,  and  what  we  demanded  of  the
 Security  Council.

 [Panpir  THaAkUR  Das  BHARGAVA
 in  the  Chair]

 The  point  I  would  like  to  men-
 tion  to  hon.  Members  is  that  in  these
 delicate  times,  it  is  not  a  ques-
 tion  of  how  forcefully  or  loudly
 speech  is  made,  but  it  is  a  question  of
 tactics,  of  adhering

 fe
 principles  rather

 than  abandoning  them  for  expediency,
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 which  will  yield  better  immediate
 résults.  By  sticking  to  principles  and
 gradually  persuading  people  by  the
 stre:

 i  te
 of  one’s  own  conviction  is.

 the  only  way  in  which  in  this  troubled
 age  that  we  can  finally  convince  others
 and  help  to  avert  the  catastrophe  of
 the  world  moving  towards  greater  and.
 greater  dangers.

 If  our  foreign  policy  is  judged  from:
 this  viewpoint  of  gradual  persuasiom
 and  measured  by  this  yardstick,  I
 claim  that  it  is  a  positive  policy,  andi
 has  done  a  great  deal  to  strengthen:
 the  hands  of  those  nations,  which:
 though  not  militarily  strong.  are  yet
 strong  in  the  moral  sense,  and  desire:
 peace  just  as  much  as  the  two  preat
 giants  now  opposing  each  other  and
 threatening  us  with  the  shadow  of
 war.  If  India  can  continue  to  give

 popport
 and  strength  to  other  nations,

 claim  that  our  foreign  policy  is  well--
 conceived,  and  will  yield  results.

 I  beg  to  support  the  motion  before
 the  House,  Sir.  #

 Shrimati  Sucheta  Kripalant  (New
 Delhi):  The  President  in  his  speech
 has  referred  to  such  a  vast  number  of
 subjects,  that  it  is  not  possible  for  me
 to  éouch  upon  very  many  of  them.  I
 shall  therefore  confine  my  remarks  to
 a  very  few  points,  within  the  short
 time  at  my  disposal.

 The  President  referred  briefly  to  the
 world  position,  and  India’s  stand.  He
 told  us  that  India  stands  for  peace,  and
 reiterated  India’s  peaceful  policy.  He
 also  told  us  that  India  avoids  the
 taking  of  any  steps  that  encourage  the
 tendency  to  war.  In  that,  I  am  sure,
 we  the  people  of  this  country,  belonging
 to  any  party,  would  support  the  Gov-
 ernment.  We  also  stand  for  peace,
 because  we  the  people  of  India  have
 gained  our  freedom  after  a  very  hard
 struggle,  and  we  want  to  build  up  our
 economy.  Therefore  we  cannot  afford
 to  think  in  terms  of  aggression  or  of
 war,  We  all  support  the  peace  policy.
 But:  we  want  a  strong  dynamic  policy
 of  peace.  We  want  a  positive  policy
 of  peace.  a  policy  of  self-assurance.  We
 do  not  want  a  hasitant  policy.  We  do
 not  want  our  policy  to  be  such  that  at
 one  time  we  try  to  satisfy  one  party,
 and  at  another  time  another  party:
 which  results  in  pleasing  none.

 Recently,  or  I  should  say  in  the
 last  few  weeks,  events  have  taken  place
 which  have  powerfully  projected  the:
 threat  of  war.  Our  Parliament  is  meet-
 ing  under  this  shadow  of  a  threat  of
 war.  We’  were  all  therefore,  looking:
 forward  very  eagerly  to  the  enuncia-.
 tion  of  the  Government's  policy  with
 regard  to  this  matter.  The  President;
 in  his.  speech,  has  made  one  single
 cautious  remark  that—
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 “Certain  statements  recently
 made,  and  the  consequences  that
 might  flow  from  them  in  extend-
 ing  the  war  in  Korea,  have  caus-
 ed  considerable  apprehension  in
 the  minds  of  people  all  over  the
 world.  My  Government  has  view-
 ed  these  developments  with  grave
 concern,”

 We  wonder  why  it  was  necessary  for
 the  President  to  use  such  circumspect
 language.  Why  could  he  not  have  con-
 demned  it  in  very  clear  terms;  con-
 demned  the  raising  of  the  spectre  of
 war  by  any  nation?

 Let  us  analyse  the  situation,  -and
 see  how  it  affects  Asia.  Take  for  ins-
 tance,  the  new  policy  of  Eisenhower,
 Eisenhower’s  decision  to  release  the
 Seventh  Fleet  from  the  Formosa  waters
 is  not  an  isolated  act,  but  has  come  in
 pursuance  of  a  policy  which  he  enunci-
 .ated  earlier,  the  policy  of  letting  Asians
 fight  Asians.  It  is  a  very  dangerous
 policy  for  us.  It  is  a  very  good  policy
 for  the  Americans,  for,  it  will  save
 their  manpower.  If  it  is  a  good  policy
 for  the  Americans,  then  let  the  Ameri-
 cans  take  it  to  its  logical  conclusion.
 Let  them  leave  Asia,  so  that  Asians  are
 either  free  to  kill  themselves  or  live
 in,  co-operation.  It  is  no  concern  of
 theirs.  But  I  am  afraid  Americans  do
 not  intend  to  follow  that  policy  to  its
 logical  conclusions.  They  want  to  re-
 main  in  the  theatre  of  Asia,  and  mani-
 pulate  the  war.  They  want  to  pull
 wires,  they  want  to  project  us  into  the
 battlefield,  and  make  us  kill  one  an-
 other;  they  want  to  keep  us  on  the
 stage,  and  pull  the  strings  from  behind.
 They  want  to  tilt  the  balance  in  their
 own  interests,  material  or  ideological.
 For  them  circumstances  alter  cases  in-
 cluding  truth.  It  had  been  specifically
 stated  that  the  Seventh  Fleet  was
 there  to  protect  Formosa  from  Red
 China.  But  today  they  contend  that  it
 is  there  to  protect  Communist  China!
 Now  if  it  is  there  to  protect  Communist
 China  and  if  Chiang-kai-Sheik  wants
 to  fight  in  his  own  land,  let  him_go
 and  fight  by  himself.  Why  shoUld  Ame-
 rica  provide  him  with  technical  aid,
 and  give  him  material  and  other  help? If  Asiatics  want  to  fight  between  them-
 selves,  let  them  fight  their  battle  alone.
 Let  us  look  after  ourselves.  We  do  not
 want  to  be  exploited  in  the  wars  of
 ambition  of  the  Western  world.
 _Let_  us  go  further  and  analyse  a

 little  deeply  this  policy  of  theirs.  Europe
 has  for  centuries  been  predatory.
 Europe  has  been  overrunning  other
 countries—old  known  continents  as  well
 as  new  continents:  now  their  vriginal white’  colonies,  America,  Australia, South  Africa,—have  all  become  part-
 ners  in  this  predatory  excursion.  The
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 work  of  Europe  is  now  being  carried  on
 by  America.  In  Asia  after  years  of
 struggle  some  of  us  have  attained
 freedom.  We  are  yet  struggling
 against  colonialism.  The  pvulicy  of
 America  and  the  policy  of  Europe
 is  now  to  try  to  perpetuate  colo-
 nialism.  They  are  trying  to  put
 down  the  struggling  people  who
 are  rising.  They  are  trying  to  main-
 tain  the  status  quo  and  check  the  revo-
 lutionary  changes  that  are  occurring.
 It  is  Europe’s  quarrels  that  led  to  two
 world  wars  with  disastrous  results.
 Now  it  is  the  quarrels  of  the  Western
 powers  that  are  leading  to  a  third
 global  war.  Even  when  their  quarrels
 are  On  ideological  ground,  the  Western
 mind  is  so  rigid.  The  Western  mind  is
 so  exclusive  that  it  cannot  see  integ-
 ration  of  ideas  and  life.  They  insist  on
 conformism.  They  have  no  tolerance.
 They  cannot  think  in  terms  of  co-exis-
 tence.  This  is  leading  the  world  into
 a  third  world  war.  They  can  only  think
 in  terms  of  black  and  white,  they  can
 only  think  in  terms  of  heaven  and  hell
 of  virtue  and  sin.  That  is  why  we  see
 the  world  today  divided  into  the  irre-
 concilable  Communist  bloc  and  the
 other  bloc.  They  say  that  the  Korean
 war  is  a  fight  betwen  the  two  parts  of
 Korea,  north  and  south.  But  who  divid-
 ed  Korea,  and  whose  war  is  heing
 fought  on  the  Korean  soil,  to  the  des-
 truction  of  Korea?

 Now  in  this  fight  between  the  Rus-
 sian  way  of  life  and  the  American  way
 of  life,  why  should  we  the  Asians  be
 exploited?  Let  them  fight  their  own
 battles  and  leave  us  alone.  We  shall
 either  fight  among  gurselves  or  we
 shall  live  in  cooperation.  We  in  India
 are  particularly  threatened  now  with
 this  new  manoeuvring  of  the  Middle
 East  Defence  Organisation.  This  Middle
 East  Defence  Organisation  is  coming
 into  existence  not  because  that  the
 Middle  East  wants  it,  but  because  the
 Western  countries  want  it.  They  want
 to  maintain  their  hold  over  the  entire
 world  for  their  own  welfare  and  ex-
 ploitation.  What  should  India  do  under
 this  situation?  In  today’s  papers  I  find
 a  report  that  a  new  global  strategy  for
 the  allied  nations  is  being  forged—a
 strategy  to  make  the  Asians  fight
 Asians,  and  the  plan  has  now
 extended  from  Korea  to  Indo-China.
 It  also  says  very  shamelessly  what
 is  the  American  policy.  “It  is  also
 stated  that  Eisenhower’s  regime  has
 now  been  compelled  to  accept’  the
 policy  that  a  holding  war  in  Asia  with
 the  main  aggressive  defensive  potential
 in  Western  Europe  provides  the  only
 answer  to  the  prevailing  interna-
 tional  situation”.  if  it  is

 h
 Eisen-

 hower's  policy  to  have  a  ‘holding’
 war  in  Asia,  we  do  not  want
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 to  be  a  party  to  it,  nor  do  we
 want  to  hold  their  baby.  Let  them
 look  after  their  wars  and  their  own
 clashes  of  ambitions.  What  should  our
 Government  do  in  this  matter?  I  want
 to  know  if  we  stand  for  peace,  what
 steps  are  we  going  to  take.  India  is  one
 of  the  foremost  Asiatic  countries  and
 what  steps  are  we  going  to  take
 against  this  very  grave  threat  of  war
 in  Asia?  If  we  believe  in  the  policy  of
 peace,  if  we  are  sincere  about  it,  this
 is  the  time  when  our  Government
 should  enunciate  our  policy  very  clearly and  not  talk  in  the  circumspect  langu-
 age  that  the  President  has  chosen  to
 use.  We  should  tell  them  that  it  is  not
 only  a  matter  of  grave  concern  to  us
 but  that  we  disapprove  of  this  policy
 and  if  need  be,  India  will  take  a  firm
 stand  against  the  exploitation  of  Asia
 by  the  Western  powers.

 I  sometimes  wonder  whether  the  ac-
 ceptance  of  American  aid  clouds  our
 vision.  Is  it  the  American  aid  that  is
 choking  our  voice?  If  it  is  so,  we  should
 throw  it  away.  Let  us  build  this  na-
 tion  and  this  country  without  it.  If
 Eisenhower  expects  us  to  “share  in  the
 common  task  of  freedom,”  the  com-
 mon  task  of  freedom  of  Eisenhower's
 conception.  I  should  say  let  us  be  rid
 of  the  aid.  Let  us  take  a  longer  time
 in  building  our  nation,  but  we  are  not
 going  to  mortgage  our  country  to  any
 foreign  country’s  ambitions.  I  do  not
 say  it  only  with  regard  to  America;  I
 say  it  also  with  regard  to  the  other
 blocs  of  countries  belonging  to  any
 other  ideology.  We  are  not  going  to bow  down  to  any  foreign  country’s plans  and  ambitions.

 The  President  has  expressed  some
 sentiments  regarding  South  Africa.  We
 fully  associate  ourselves  with  what  he
 has  said  and  we  give  our  whole-hearted
 support  to  the  stand  of  our  Govern-
 ment  and  the  condemnation  of  the
 South  African  Government.

 The  President  has  also  expressed
 some  satisfaction  regarding  the  im-
 provement  of  relations  with  Pakistan.
 I  shall  be  very  happy  if  our  relations
 with  Pakistan  improve.  That  is  one  of
 the  greatest  needs  for  us.  But  unfor-
 tunately  we  do  not  see  very  much  of
 improvement.  If  there  is  an  improve-
 ment,  it  is  so  very  slight  that  it  is
 hardly  perceptible.  We  have’  with
 Pakistan  from  time  to  time  improve-
 ment  of  relationship,  but  the  improved
 relationship  lasts  how  long?  It  lasts
 only  as  long  as  Pakistan  chooses.
 Whentver  Pakistan  wants  to  disturb
 it  that  improvement  is  lost.  We  saw

 8  picture  of  that  only  a  few  months
 back  with  the  »assport  agreement  and
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 its  disastrous  consequences.  to  the
 people.  Today  it  is  very  necessary  that
 the  tension  between  Pakistan  and
 India  should  ease,  but  with  the  threat
 of  the  creation  of  the  Middle  East
 Defence  Organisation,  and  Pakistan’s
 inclusion  in  it  the  tension  bet-
 ween  Pakistan  and  India  js  likely
 to  increase.  What  is  the  position  of
 our  Government?  What  stens  do  you
 prepose  tc  take  to  prevent  an  _in-
 crease  of  tension  as  is  bound  to  arise
 if  Pakistan  enters  the  Middle  East
 Defence  Organisation?

 I  want  now  to  come  to  affairs  nearer
 home.  First  I  take  the  question  of
 the  Jammu  and  Kashmir  agitation.

 ‘Other  friends  will  speak  on  It  at
 length,  but  I  want  to  say  a  few  words
 on  behalf  of  my  party  over  this  ques-
 tion  which  is  agitating  the  minds  of
 many  people.  The  struggle,  whatever.
 be  its  value,  we  feel,  harms  all  parties
 concerned.  It  is  harming  Kashmir,  it
 is  harming  Jammu  and  it  is  harming
 the  larger  interests  of  India.  There-
 fore,  this  state  of  affairs  should  be
 brought  to  an  end  as  quickly  as  possi-
 ble.  The  attempt’to  explain  it  away
 by  saying  that  outside  agitators  and
 outside  political  parties  have  created
 that  agitation  in  Jammu  does  not  hold
 water.  It  does  not  satisfy  anyone
 because  no  agitation  of  the  dimension
 that  is  now  existing  in  Jammu  can
 come  into  existence  unless  there  is  a
 foundation  of  discontent,  dissatisfac-
 tion  and  misunderstanding  in  the
 minds  of  the  people.  We  were  great
 agitators  agitating  in  the  British  days.
 We  know  that  you  cannot  create  an
 agitation  merely  by  propaganda;  there
 must  be  discontent,  there  must  be  dis-
 satisfaction  and  there  must  be  some
 fear  on  the  foundation  of  which  an
 agitation  can  grow.  That  the  agita-
 tion  has  some  genuine  basis  the  Prime
 Minister  himself  has  admitted  when
 he  said  the  people  of  Jammu  labour
 under  genuine  handicaps.  Is  it  not
 right  then  that  the  Governments—both
 our  Government  and  the  Government
 of  Jammu  and  Kashmir—should  rise
 to  the  occasion  and  try  to  bring  about
 an  amicable  settlement?

 The  question  of  the  fundamental
 rights  and  the  question  of  the  Supreme
 Court’s  jurisdiction  over  Kashmir  are
 vital  constitutional  issues.  We  can-
 not  brush  them  aside;  you  have  to  go
 deeply  into  these  questions.  The
 other  day  Pandit  Hirday  Nath  Kunzru
 very  ably  brought  out  these  issues  in
 the  other  House.  By  merely  appoint-
 ing  an  Official  Commission  you  can-
 not  expect  to  settle  these  serious
 issues.  You  have  to  take  more  serious
 steps,  in  order  to  settle  them.



 229  Motion  on  Address

 Then  there  is  another  matter  which
 has  been  oppressing  many  of  us.  We
 have  heard  stories  of  atrocities.  From
 one  side  we  hear  that  people  have
 been  violent,  so  many  policemen  have
 been  injured,  etc.  om  the  other
 side  we  have  been  given  facts  and
 figures,  dates  and  long.  reports  of  how
 the  Government  have  oppressed  the
 people,  how  women  and  children  have
 been  tortured  and  how  people  have
 been  killed.  By  saying  that  all  these
 are  lies,  they  will  not  become  lies.

 ‘Therefore,  it  is  very  necessary  that
 some  Members  of  Parliament  should
 go  to  Jammu  and  see  what  the  facts
 are.  How  long  are  we_  going  _to
 tolerate  this?  How  long  are  we  going
 to  stand  this  kind  of  mishandling  of
 the  situatjon?  I  went  to  Rajkot  a  few
 days  ago.  I  saw  what  was  happen-
 ing  with  my  own  eyes.  It  was  a  silly
 affair  over  which  disturbances  had
 taken  place.  Satyagraha  was  going  on
 for  two  months.  The  situation  had
 been  mishandled,  badly  handled.
 Firing  had  taken  place;  so  many
 people  had  been  killed,  women  had
 been  lathi-charged.  Do  you  think  that
 popular  agitation  can  be  put  down  by
 only  bullet  and  the  lathi?  I  would  like
 to  remind  my  friends  that  by  bullet
 and  lathi  we  were  not  suppressed.  We
 were  all  agitators.  We  used  to  do
 these  things  during  the  British  regime.
 (Interruption).  Witk  bullet  and  lathi
 you  will  only  stiffen  the  agitation.
 Therefore  at  such  a  time,  the  Govern-
 ment  should  rise  to  the  occasion,  the
 Government  should  become  generous
 and  make  a  gesture.  We  are  told  that
 the  Kashmir  authorities  think  it
 beneath  their  dignity  to  negotiate,  to
 talk  with  the  people,  the  Praja
 Parishad.  If  the  Praja  Parishad  has
 succeeded  in  organising  such  a  big  agi-
 tation,  then  I  say  there  must  be  some
 foundation,  there  must  be  some  just
 grievance,  there  must  be  something
 behind.  Is  it  then  not  proper  that  the
 Government  should  call  them  and  ask
 them  what  are  their  grievances  and  try
 to  settle  them  by  some  sort  of  under-
 standing?  There  is  no  use  standing  on
 prestige.  If  the  Kashmir  authorities
 cannot  call  the  Praia  Parishad  people,
 cannot  talk  to  them,  then  I  am  sure
 there  are  enough  people  of  goodwill
 who  are  non-communal  who  can  be
 called  to  mediate  in  this  and  _  bring
 about  some  kind  of  settlement.  I  think
 to  my  mind  there  is  very  little  differ-
 ence  on  the  basic  principles.  The
 difference  is  on  minor  issues  and  those
 minor  issues  can  be  settled  if  both  the
 parties  are  willing  to  settle.  Kashmir
 is  one  of  our  border  States,  one  of  the
 most  difficult  of  our  border  States.
 How  long  can  we  afford  to  sit  and  see
 this:  prolonging of  the  agitation?  I
 think  the  time  has  come  when  our
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 Government  as  well  as  the  Govern-
 ment  of  Kashmir  should  take  matters
 in  their  own  hands  and  try  to  settle  it
 in  a  statesmanlike  way  and  not  in  a
 spirit  of  anger.  Call  them  and  dis-
 cuss  with  them—I  am  sure  this  trouble
 can  be  put  an  end  to.  That  is  how  the
 Father  of  the  Nation,  Mahatma  Gandhi
 used  to  do  things.  He  kept  to  his
 principle;  he  adhered  to  his  own  princi-
 ples  but  he  always  gave  credit  of
 honesty  to  his  opponents,  always  gave
 the  credit  of  goodwill  to  his  opponents
 and  that  is  why  he  evoked  goodwill
 in  the  opponents.  So,  today  I  appeal
 to  our  Prime  Minister  that  the  time  has
 come  when  he  should  himself  try  to
 handle  the  situation.  I  have  said  there
 are  enough  people  of  goodwill  who  are
 willing  to  help  him  in  the  matter  and
 try  to  bring  to  an  end  this:  unfortunate
 situation  that  is  prevailing  in  the
 country.  It  is  doing  immense  harm  to
 this  country.  To  those  who  think  that
 they  will  check  communalism  by  the
 methods  they  pursue  today  I  say  they
 will  not  check  communalism  but  com-
 munalism  will  be  on  the  increase.

 Now,  turning  to  the  internal  situa+
 tion,  I  will  just  say  a  few  words.  I
 know  the  time  is  very  limited.  The
 President  said  that  there  is  all  round
 improvement  in  the  economic  situation,
 and  it  is  at  an  increasing  face.  I  wish
 we  could  agree  with  the  President.  I
 do  not  know;  when  those  who  run  the
 Government  see,  they  perhaps  see  the
 world  through  rosy  glasses.  We  who
 have  not  the  rosy  glasses,  when  we  go
 round,  we  do  not  see  what  the
 President  has  told  us  about.  We  see
 poverty,  we  see  starvation.  we  see  un-
 employment,  we  see  fall  in  the  purchas-
 ing  power  of  the  people.

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 You  wear  dark  glasses.

 Shrimati  Sucheta  Kripalani:  It  may
 be  we  wear  dark  glasses.  But  both
 have  to  see  together  to  find  out  if  the
 situation  has  improved.  The  food
 situation  has  undoubtedly  improved.
 The  stock  position  has  improved.  The
 closing  stock  was  90  lakhs  by  the  end
 of  1952.  But  this  is  off-set  by  danger-
 ous  spots  such  as  the  deteriorating
 economic  condition  of  the  people.  the
 unemployment,  the  loss  of  purchasing
 power.  Even  in  the  ration  shons  the
 off-take  has  fallen  because  people  have
 not  got  the  money  to  buy  ration.  They
 are  half-starving.  If  they  had  _  the
 money  they  would  have  purchased.  On
 the  one  side,  we  have  got  stocks  of
 food,  on  the  other  side  we  have  famine
 areas  in  several  parts  of  India.  This
 is  a  very  disturbing  situation.  This

 is  the  rosy  picture  which  the  President
 has  brought  before  us.  Even  if  you
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 take  the  price  of  foodgrains,  the  index
 of  foodgrain  prices  shows  that  the
 prices  are  still  very  high.  Though  the
 food  situation  is  better  than  what  it
 was  before,  it  is  still  difficult,  and  will
 have  to  be  watched  carefully.  The
 removal  of  vexatious  control  has  eased
 the  situation  in  many  places.  At  the
 same  time  there  are  other  controls  like
 procurement.  Procurement  in  places
 is  done  in  such  a  peculiar  way  that.
 it  creates  problems  of  its  own.  I  was
 touring  Bengal  during  last  December.
 I  travelled  extensively  in  the  rural
 areas  of  Bardwan  and  Midnapur.
 Wherever  I  went  people  complained
 bitterly  against  the  levy  system,  how
 faulty  assessment  was  made,  how  Gov-
 ernment  officers  did  not  really  take  into
 account  the  actual  production.  These
 are  the  things  that  take  away  the  in-
 centive  from  the  people  to  produce
 more.  These  things  have  to  be  taken
 into  account.  Even  though  the  food
 situation  is  better  than  what  it  was
 before.  we  cannot  sit  complacently  over
 it.  The  other  day  the  Food  Minister
 prophesied  that  we  will  have  _  self-
 sufficiency  of  food  by  1955-56.  Not
 only  self-sufficiency.  but  he  said  we
 could  even  export.  I  hope  we  will  be
 able  to  do  that.  But  we  have  seen
 in  essessing  the  situation  often  the
 Food

 Min‘ster
 and  our  Finance  Minis-

 ter  do  not  akree.  The  Finance  Minis-
 ter  is  not  here—I  wou'd  have  liked  to
 check  it  with  him  and  ask  him  whe-
 ther  he  agrees  with  the  estimate  of  the
 Food  Minister.  The  hon.  Prime
 Minister  had  told  us  that  we  should
 have  self-sufficiency  of  food  by  1952.
 But  it  never  came  about.  Therefore,
 I  think  it  is  not  very  wise  to  make
 such  high-sounding  prophesies.

 The  President  has  also  said  that  the
 general  cconomic  conditign  has  im-
 proved.  In  this  too  I  find  there  is
 difference  of  opinion  between  the
 President  and  the  Finance  Minister.
 Recently,  in  Hyderabad  he  said  that
 “there  is  perhaps  a  certain  amount  of
 defiation  at  the  moment.”  He  did  not
 say  “anti-inflation”,  he  said  “deflation.”
 Deflation  indicates  that  the  economic
 condition  of  the  country  is  not
 good.  Let  us  look  at  the  index  of
 wholesale  prices,  given  in  the  Reserve
 Bank  Bulletin  for  December.  It  shows
 that  after  the  sharp  break  in  Febru-
 ary-March  1952,  there  was  a_  slight
 improvement  during  July  and  Sep-
 tember  and  then  again  there  is  a.
 downward  trend  from  October.  This
 fs  also  testified  by  the  experience  of
 the  business  people.  There  is  general
 business  depression.  Production  has
 had  to  be  cut  down,  unemployment  is

 on  the  increase.  In  some  of  the  indust-
 ries  there  is  over-production.  Take
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 the  figures  of  unemployment.  What
 figures  does  one  get  ftom  the  Employ~

 ment  Exchanges?  There  is  an  increase
 in  registration  and  slow  movement
 from  6  registers.  That  shows

 that  unemployment  is  increasing
 In  our  country  how  few  unem-
 ployed  peeple  go  to  the  Employ-
 ment  Exchanges.  So.  the  unem-
 ployment  situation  in  the  country

 is  exceedingly  serious.  I  am  therefore
 afraid  the  rosy  picture  given  by  the
 President  is  not  justified  by  the  facts.
 The  situation  is  such  that  it  can  be
 righted  only  if  there  is  some.  kind  of
 social  revolution  to  establish  an  equa-
 litarian  society.  But,  I  doubt  if  the
 ruling  party  as  it  is  how  organised
 and  as  it  is  functioning  will  have  the
 power  and  the  capacity  to  cope
 with  this  very  grave  situation  and
 bring  about  this  social  revolution.

 Shri  Chattopadhyaya  (Vijayavada):
 On  a  point  of  submission,  I  listened
 with  awe  to  the  President’s  speech—
 complacent  in  spirit  and  letter—and  so,
 with  regard  to  the  President’s  speech,
 the  less  said  about  it  the  better.

 श्री  एच०  एन०  शास्त्री  (जिला  कानपुर

 --मध्य)  :  जनाब  वाला,  श्रीमती  विजयलक्ष्मी

 पंडित  की  तकरीर  के  बाद  मुझे  इस  बात  की  कोई

 जरूरत  अब  महसूस  नहीं  होती  कि  में  हिन्दु-
 स्तान  कीं  फौरन  पालिसी  (foreign

 policy)  के  मुताल्लिक  इस  वक्‍त  कुछ  और

 अजे  करूं।  अभी  चन्द  रोज  हुए  शायद  परसों,

 एक  तकरीर  मुखालिफ़  बेंच  की  तरफ

 सेहो  रही  थी  जो  कि  कम्युनिस्ट
 पार्टी  के  डिप्टी  लीडर  ने  दी  थी

 और  उस  में  उन्होंने  हिन्दुस्तान  की

 सोरेन  पालिसी  (foreign  policy)

 apr  चीनी  की  थी  ।  इस  सिलसिले  में

 में  ज्यादा  अर्ज  न  कर  के  सिर्फ  यह  कहना

 चाहता  हूं  कि  अपने  मुल्क  की  फोरेन  पालिसी

 (foreign  policy  )  के  मुताल्लिक  में  कम्यु-
 लिस्ट  पार्टी  से  सबक  सीखने  के  लिए  तैयार

 नहीं  हूं।  उन  का  रास्ता  जुदा  है  और  हमारा

 रास्ता  जुदा  है।  अगर  उस  पालिसी  policy)

 को  हम  अख्तियार  किए  होते जो  कि  २८

 साल  से  कम्यूनिस्ट  पार्टी  ने  अस्ति मार  की  हुई

 है  तो  इस  पाछियामेंठ  के  अन्दर  फ्री  सिटीजन
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 (free  citizen)  की  हैसियत  से  हमें
 बैठने  का  मौका  न  मिलता  जो  कि  आज

 मिला  हुआ  हँ ।  अगर  हम  उस  नीति  के

 मुताबिक  चलते  तो  सन्‌  १९२९  में  आजादी
 के  आन्दोलन  का  जो  हम  ने  ऐलान  किया  बहू

 नहीं  करते,  सन्‌  १९३०  में  जो  सत्याग्रह  की

 लड़ाई  हम  ने  छेड़ी  वह  छेड़ने  की  नौबत  नहीं

 आती,  सन्‌  १९३२-३३  में  जो  सामूहिक
 सत्याग्रह  और  लगान  बन्दी  की  तहरीक  हम
 ने  शूरू  की  उस  को  शुरू  करने  की  नौबत  नहीं
 आती,  और  सन्‌  १९४२  में  जो  किपूर  इंडिया

 मूवमेंट  (Quit  India  Movement)
 हिन्दुस्तान  में  छिड़ा  वहू  भी  नहीं  छिड़ता
 और  आज  मुल्क  गुलामी  की  जंजीरों  में

 जकड़ा  हुआ  होता।  और  आजादी  मिलने  के  बाद
 भी  अगर  हम  उस  सोरेन  पालिसी  को  तसलीम
 करते  और  उस  के  मुताबिक  चलते  तो  हम  भी
 आज  आइरन  कर टेन  (Iron  curtain)*

 एक  अंग  होते  और  मुल्क  की  जनता  जो  आज
 आजादी  की  सांस  ले  रही  है  वह  सांस  न  लेती
 और  उसी  गुलामी  की  जंजीरों  में  जकड़ी
 रहती  जिन  में  से  सदियों  के  बाद  उसे  नजात
 मिली  हूं  n  हम  एक  मुटठी  भर  लोगों  की  सलाह

 पर  अपनी  फौरन  पालिसी  (foreign
 policy)  को  चलाना  नहीं  चाहते  जिन  के
 इंटरेस्ट  (interest)  हम  से  कोसों  दूर  है।
 हम  जानते  हैकि  हमारी  फौरन  पालिसी

 (foreign  policy)  पीछे  हिन्दुस्तान
 की  ९९.९९,  जनता  की  आवाज

 है  और  अगर  किसी  चीज  ने
 पिछले  पांच  साल  के  अन्दर  हमारे  दरजे
 को  दुनिया  में  सब  से  ऊंचा  किया  है  तो
 इस  में  कोई  शक  नहीं  कि  वह  हमारी  फोरिन
 प्राप्ति  (foreign  policy)  ही  है

 काश्मीर  के  मुताल्लिक  श्रीमती  सुचेता
 कृपलानी  की  तकरीर  अभी  हुई  और  अभी

 श्ब्स्द  रोज  हुए  जब  कि  एक  और  तकरीर

 में  बैठा  सुत  रहा  था  और  उस  तकरीर  को

 i6  FEBRUARY  953  by  the  President  234

 सुनते  हुए  मेरे  दिल  में  यह  ख्याल  उठा  कि

 जो  साहब  कि  काश्मीर  के  सवाल  के  ऊपर

 तकरीर  दे  रहे  थे  शायद  पालियामेंटरियन

 (Parliamentarian  )  के  रोल  (role)
 को  अदा  करने  के  बजाय  अगर  वह  किसी

 नाटककार  का  रोल  (role)  अदा  करते

 तो  शायद  उस  में  ज़्यादा  कामयाबी  मिलती  ।

 बदकिस्मती  से  इस  वक्‍त  वह  नहीं  हैं  t  उन्होंने

 एक  सकल  पूछा  था  और  वही  सवाल  आज

 भी  दुहराया  गया  है,  और  वह  सवाल  यह  हे
 कि  अगर  प्रजा  परिषद्‌  फुल  ऐक् सेशन  (full

 accession)  चाहती  है  तो  इस  में  क्‍या

 गुनाह  है।  और  अभी  दूसरा  सवाल  यह  किया

 गया  है  गवर्नमेंट  आफ  इंडिया  (Govern-
 ment  of  India)  प्रजा  परिषद्‌  के  जायज

 मुतालबात  पर  गौर  क्‍यों  नहीं  करती

 है।  अभी  चन्द  रोज  हुए  मुझे  अपने  एक
 दोस्त  से  गुफ्तगू  करने  का  मौका  मिला

 और  में  ने  उन  से  पूछा  कि  आखिर

 प्रजा  परिषद्‌  के  क्या  मुतालबात  हैं,  तो  उन्होंने
 भी  यही  बात  कही  कि  प्रजा  परिषद्‌  यह

 चाहती  है  कि  काइमीर  का  पूरे  तौर  से  ऐक् सेशन

 (accession)  हिन्दुस्तान  के  साथ  हो
 और  अगर  वह  यह  चाहती  है  तो  इस  में  क्‍या

 गुनाह  है  और  इस  में  क्या  गलती  है  में  यह

 कहना  चाहता  हूं  कि  वक्‍त  आ  रहा  है  और

 जल्द  आयेगा  जब  कि  हो  सकता  है
 कि  काश्मीर  हिन्दुस्तान  का  अभिन्‍न

 रूप  से  और  मुकम्मल  तौर  से  एक

 अंग  हो  जाये।  हमारी  निगाहें  तो

 सिर्फ  काह मीर  के  दो दालों  या  काश्मीर

 के  दूसरे  सामान  के  ऊपर  नहीं  है  बल्कि

 हम  तो  यह  चाहते  हूँ  कि  काश्मीर  हिन्दुस्तान
 का  पूरे  तरीके  से  हिस्सा  हो  ताकि  हमें
 शेल  अब्दुल्ला  जैसी  अजीममुश्शान  हस्ती
 मिले  जिस  का  कि  दायरा  काश्मीर  में

 ही  न  ही  कर  सारे  हिन्दुस्तान  में  हो  ।  पर

 में  समझता  हूं  कि  इस  मौके  पर  ऐक् सेशन

 (accession)  के  सवाल  को  उठाना
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 प्रजा  परिषद्‌  की  जायज  मांग  नहीं  हो  सकती।

 इस  सिलसिले  में  और  ज्यादा  दलीलों  में  न

 जा  कर  के  सिर्फ  एक  बात  में  रखना  चाहता

 हूं  और  वह  यह  हैँ  कि  देशी  रियासतों  के

 ऐक् सेशन  (accession)  का  सवाल  कस

 तरीके  का  था  और  किन  वजूहात
 से  इस  मुल्क  के  अन्दर  उठा  |  आप  को  मालूम

 है  कि  आज  से  पांच  साल  पहले  ये  देशी  रियासतें

 हमारे  मुल्क  से  अलहदा  थीं।  आजादी  के  मिलने

 के  बाद  यह  फैसला  हुआ  कि  तीन  सवालों  को

 ले  कर  उन  का  ऐक् सेशन  (accession)

 हो  ।  आगे  चल  कर  कोशिश  हुईं  जिन  का

 नतीजा  यह  हुआ  कि  हिन्दुस्तान  की  जितनी

 रियासतें  थीं  वह  मुकम्मिल  तौर  से  हिन्दुस्तान

 के  साथ  मिल  गयीं  ।  यह  सोचने  की  चीज़

 है  कि  हम  ने  फुल  ऐक् सेशन  (full

 acvession)  पर  क्‍यों  .जोर  दिया  था।

 उस  की  वजह  यह  थी  कि  हम

 समझते  थे  कि  जब  तक  इन  देशी

 रियासतों  का  जो  कि  अब  तक  सदियों  से

 फियूडे  लियम  (Feudalism)  के  अन्दर  पली

 हुई  हैं,  और  जिन  की  ज  ता  बहुत  पिछड़ी

 हुई  है  ओर  ॥  (5  तु  ऐक् सेशन  (full

 accession)  नहीं  हो  जाता  है,  और  वह

 हमारे  साथ  कन्धे  से  कन्या  मिला  कर  नहीं

 चलती  हैं,  तब  तक  उन  की  तरक्की  उस

 रफ्तार  से  नहीं  हो  सकती  हूं  जिस  रफ्तार

 से  हमारी  तरक्की  हुई  है  और  यही  वजह

 थी  कि  हम  ने  ऐव्सेशन  (accession)  के

 लिये  खास  तौर  से  जोर  दिया।  लेकिन  कार-

 मीर  की  हालत  देखिये।  काइमीर  की  हालत

 दूसरी  देशी  रियासतों  से  बिल्कुल  मुख्तलिफ

 रही  है  इस  माने  में  कि  काश्मीर  के  अन्दर

 एक  नेशनल  कांफ्रेंस  (National  con-

 ference)  रही  हैँ  और  उस  नेशनल  कांग्रेस

 (National  Conference)  का  एक

 लीडर  (leader)  रहा  है  शेख  अब्दुल्ला  |

 उस  नेशनल  कांफ्रेस  (National  con-
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 ference)  की  और  शेख.  अब्दुल्ला  की  यह
 पोलिसी  (policy)  रही  है  कि  न

 सिर्फ  वह  हिन्दुस्तान  के.साथ  कन्धे  से

 कन्या  मिला  कर  चलें  बल्कि  काश्मीर

 की  जनता  जिन  दिक्कतों  या  जिन  कठिनाइयों
 का  मुकाबला  कर  रही  है  उन  को  देखते  हुए

 वह  हिन्दुस्तान  से  ज़्यादा  तेजी  से  चल  सके  t

 यह  जाहिर  चीज  है  और  इस  को  तसलीम  करता

 पड़ेगा  कि  आज  काश्मीर  में  जो  लैंड  रिफार्म

 (land  reforms)  हुए  हैं,  और  काश्मीर '
 की  जनता  जिस  तेजी  के  साथ  तरक्की  कर

 रही  है,  उस  तेजी  के  साथ  तरक्की  करना

 गैर मुमकिन  होता  अगर  काश्मीर  उसी  फुल

 ऐक्सेशन  (full  accession)  के  साथ

 बंध  कर  के  चलती  जैसे  कि  दूसरी  देशी

 रियासतें  चल  रही  हैं  ।  अगर  वह  हमारे

 कांस्टीट्यूशनल  (constitution)  के  जाल

 में  फंसी  रहती  तो  यह  गैरमुमकिन  था  कि

 जिस  तेजी  के  साथ  काश्मीर  ने  तरक्की  की

 है  वह  उस  तेजी  से  तरक्की  न  करती  और

 उस  तेजी  के  साथ  काश्मीर  में  लैंड  रिफार्म.

 (land  reforms)  न  होते  जिस  तेजी  के

 साथ  हुए  हैं।  तो  मे ंसमझता  हूं  कि  वक्‍त  आयेगा

 जब  काश्मीर  का  एक् सेशन  =  accession  )

 होगा  लेकिन  जिन  हालात  से  हो.  कर  काश्मीर

 गुजर  रहा  है  उन  हालात  को  देखते  हुए  में

 समझता  हूं  कि  समय  का  यह  तकाजा  है  कि

 काश्मीर  जिस  पोलिसी  (policy)  को  छे.

 कर  चल  रहा  है  उसी  पोलिसी  (policy)

 को  ले  कर  चलता  रहे  ।

 4p.  M.

 जनाबे  सदर,  अब  में  सिर्फ  एक  ही  बात  के

 सिलसिले  में  कहना  चाहता  हूं  a  प्रेसीडेंट

 साहब  ने  अपनी  तकरीर  में  मुल्क  की  माली

 हालत  का  हवाला  देते  हुए  इस  बात  पर

 खुशी  का  इजहार  किया  है  कि  मुल्क  के  अन्दर

 पैदावार  बढ़ी  है  इस  में  कोई  शक  नहीं  कि

 मुल्क  के  अन्दर  पैदावार  बढ़ी  है।  यह  खुशी
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 की  बात  है।  लेकिन  फिर  भी  में  इस  बात  पर

 अपना  तराज ूद  और  परेशानी  जाहिर  किये  बिना

 नहीं  रह  सकता  कि  मुल्क  के  अन्दर  जो  यह
 पैदावार  कुछ  हद  तक  बढ़ी  है  तो  इस  पैदावार

 का  बढ़ना  मुकम्मिल  तौर  से  मुल्क  के  या

 उस  के  अवाम  की  खुशहाली  का  सबूत  नहीं  कहा
 जा  सकता  ।  जो  कपड़े  या  दूसरी  चीजों  की

 बढ़ती  आज  दिखायी  पड़  रही  है  उस  की  अगर

 एकमात्र  वजह  नहीं  तो  कम  से  कम  एक  वजह

 यह  जरूर  है  कि  जनता  की  जो  पर चेज़िंग

 पावर  (purchasing  power)  है,
 खरीदने  की  जो  शक्ति  है,  वह  कुछ  घट  गई  है  I

 यह  परेशानी  की  चीज  है।  शहरों में  खास  कर  के

 मजदूर  दरजे  के  अन्दर  और  जो  शहरों  में

 मिडिल  क्लास  (Middle  class)  के

 छोग  हें  उन  के  अन्दर  बेकारी  का  सवाल  पैदा

 हो  रहा  है।  अभी  हाल  में  ही  दो  तीन  रोज

 पहले  इसी  हाउस  (House)  में  बतलाया

 गया  कि  चाय  इंडस्ट्री  tea  industry)
 के  अन्दर  करीब  ६५  हजार  मजदूर  बेकार  हो

 चुके  हैं,  जो  जूट  इंडस्ट्री  (jute  industry)
 है  उस  कै  अन्दर  भी  करीब  ४०  हजार  मजदूर
 बेकार  हो  चुके  हें  और  कोयला,  टेक्सटाइल

 (textile)  और  इंजीनियरिंग

 (Engineering)  के  रोजगारों  में  भी

 रैशनेलाइजेशन  (rationalization)  की

 आड़  में  बेकारी  का  सवाल  दिन  पर  दिन  बढ़ता

 चला  जा  रहा है  |  दो  साल  पेश्तर  में  ने  इसी
 पार्लियामेंट  के  अन्दर  गवर्नमेंट  (Govorn-

 ment)  से  यह  अर्ज  किया  था  कि  वक्‍त
 आ  रहा  है  कि  मुल्क के  अन्दर  एक  क्राइसिस

 (crisis)  आने  वाली  है  और  गवर्नमेंट

 उस  क्लासिक  (crisis)  को.

 रोकना  चाहती  है  तो  बख्त  आ  गया  है  कि

 गवर्नमेंट  (Government)  देखे  कि  इस

 मुल्क  में  जो  इंडस्ट्रियल  आरगेनाइजेशन्स

 (Industrial  organisations)  हैं
 उन  में  क्‍या  नुक्स  हैं  और  उन  को

 कैसे  ठीक  किया  जाय।  लेकिन  इस  पर
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 wr  नहीं  हुआ  और  यह  क्राइसिस

 (crisis)  आ  गया  ।  फिर  भी  मुझे  खुद

 है  कि  आज  सरकार  इस  सवाल  पर  गौर  क

 रही  है  कि  इस  मुल्क  के  अन्दर  जो  खास  खा

 इंडस्ट्रीज  (Industries)  हैं,  उन  की  हाल
 पर  गौर  किया  जाय  ।  अभी  चन्द  रोज  हु
 जब  कि  इंडस्ट्री  और  कामर्स  (Indus

 try  and  Commerce)  की  मिनिस्टर

 (Ministry)  की  -  तरफ  से  इस

 बात  का  ऐलान  किया  गया  कि  टं

 इंडस्ट्री  (tea  industry)  की  जांच

 के  लिये  एक  कमेटी  (committee
 बिठाई  जायेगी  ।  यह  खुशी  की  चीज  है

 हालांकि  मुझे  उस  में  भी  कुछ  तरह द  जौ

 परेशानी  है  ।  वह  यह  कि  जो  कमेटी  क॑

 बिठाने  का  ऐलान  किया  गया  है  उस  से  या

 मालूम  होता  है  कि  वह  कमेटी  एक  ऐक्स पर
 कमेटी  (expert  committee)  #

 शक्ल  में  होगी,  ऐक्स पट  कमेटी  (expert

 committee)  से  मुझे  कभी  कभी  परेशान

 होती  है,  क्‍यों  कि  अक्सर  इस  का  मतलब

 होता  है  कि  ऐसी  कमेटी  से  जिस  में  कि

 वे  लोग  रहें  जिन  को  कि  किताबों  की  लियाकत

 जरूर  हो,  लेकिन  जिन  के  पास  किसी  तरह
 का  तजुर्बा  न  हो  ।  इस  तरह  की  कमेटी

 नीम  हकीम  खतरे  जान  की  तरह  होती  है  ।

 अब  भी  में  इस  बात  को  कमसे  ओर  इंडस्ट्री

 (Commerce  and  Industry)  के

 मिनिस्टर  (Minister)  साहब  से  कहता

 चाहता  हूं  कि  इस  कमेटी  के  निर्माण  के

 सिलसिले  में  वह  इस  बात  पर  गौर  करें

 कि  इस  के  साथ  लेबर  और  इंडस्ट्री

 (Labour  and  Industry)  के  ऐसे
 लोग  हों  जिन  को  कि  इंडस्ट्री  (industry)
 का  तजुर्बा  हो  ।

 अब  में  अगले  दो  मिनट  के  अन्दर  सिर्फ

 एक  बात  पर  और  अजे  करना  चाहता  हूं
 और  वह  है  फाइव  ईयर  प्लान  (Five
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 Year  Plan)  के  बारे  में  ।  फाइव  ईयर

 प्लान  (Five  Year  Plan)  के  सिल-

 सिले  में  हम  ने और  उस  अंजुमन  ने,  जिस  का

 कि  एक  नुमाइन्दा  होने  का  फिर  मुख  हासिल

 है  उस  को  सपोर्ट  (support)  किया  है
 और  इस  बात  को  तय  किया  है  कि  पूरे  तौर,

 से  उस  को  कामयाब  बनाने  में  हर  तरह  की

 मदद  करें।  यह  मौका  आज  तो  नहीं  है  कि

 फाइव  ईयर  प्लान  (Five  Yoar  Plan)
 के  सिलसिले  में  में  कोई  ज्यादा  बातें  कहूं  ।

 लेकिन  एक  चीज  में  गवर्नमेंट  (Govern-

 ment)  से  अज  करना  चाहता  हूं  -  वह  यह  है
 कि  फाइव  ईयर  प्लान  (Five  Year  Plan)

 की  कामयाबी  के  लिये  जहां  बहुत  सी

 भर  चीजों  की  जरूरत  है  वहां  मुझे

 एक  कमी  दिखाई  पड़  रही  हे  और  एक
 जरूरत  महसूस  हो  रही  है  जिस  को  में

 बतलाना  चाहता  हूं  |  वह  कमी  यह  है  कि  सेंट्रल
 गाने मेंट  (Central  Government)

 और  स्टेट्स  States  )  के  अन्दर  पोलिसीण

 (policies)  में  जो  कोऑर्डिनेशन  (co-

 ordination)  और  जो  हारमानी  (har-

 mony)  होनी  चाहिये  वह  हारमानी  (har-

 mony)  आज  हमें  दिखलाई  नहीं  पड़

 रही  हैं  और  जब  तक  वह  हारमानी  और

 कोऑर्डिनेशन  (harmony  and  co-

 ordination)  नहीं  होता  तब  तक

 फाइव  ईयर  प्लान  Five  Year  Plan)
 का  कामयाब  होना  मुश्किल  है  ।  इस

 सिलसिले  में  में  सिर्फ  एक  बात  कहन

 चाहता  हूं  ।  जहां  तक  कि  सेंट्रल  ग्रवनंमेंट

 (Central  Government)  की  पालिसी

 (policy)  का  सवाल  है,  इस  में  कोई  दाक

 नहीं  कि  पिछले  चुनाव  के  बाद  उस  के  अन्दर

 काफी  प्रोग्रेस  (progress)  हुई  है
 आर  काफी  तेजी  से  वह  आगे  बढ़ना  चाहती  है,
 लेकिन  जहां  पर  कई  स्टेट्स  (States)  उस

 पोलिसी  (policy )  के साथ  चलना  चाहती  है,
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 वहां  पर  यह  देख  कर  मुझे  परेशानी  है  कि

 कुछ  स्टेट्स  (States)  इस  मुल्क  के  अन्दर

 ऐसी  हैँ  कि  जो  आज  भी  अपने  उसी  पुराने
 तर्ज  अमल  को  कायम  रखना  चाहती  हैं
 और  चलना  चाहती  हैं।  मुझे  कम  से  कम  एक
 स्टेट  (Stato)  का  पता  हैँ  जो  कि  एक

 पड़ौस  की  रियासत  है  में  उस  का  नाम  नहीं
 लेना  चाहता  ।  वहां  पर  एक  लेबर  मिनिस्टर

 (Labour  Minister)é  लेकिन  बहू  लेबर

 मिनिस्टर  (Labour  Minister)  वहां

 बिल्कुल  फिगर हैड  (figurehead)  हें,
 जिन  की  कोई  आवाज  नहीं  और  न  उन  का

 कोई  असर  हूँ  बल्कि  उस  सूबे  में  जो  इंडस्ट्री

 (Industry)  के  मिनिस्टर (  Minister)
 जो  वहां  के  एक  कैपिटलिस्ट्‌  की  क्लिक

 (capitalist  clique)  से  पूरी  तौर  से

 मुतास्सिर  हूँ,  बहू  लेबर  डिसप्यूट  (labour

 dispute)  att  लेबर  पोलिसी  (labour

 policy)  को  उस  स्टेट  में  चलाते  हैं।  अगर

 गवर्नमेंट  की  यह  ख्वाहिश  है,  कि  फाइव  ईयर

 प्लान  (Five  Year  Plan)  जिस  पर

 कि  मुल्क  के  मुस्तकबिल  का  पूरा  दारोमदार

 है,  उस  प्लान  (Plan)  को  कामयाब

 बनाया  जाय  तो  उस  के  लिये  जरूरी  है  कि

 कम्प्लीट  कोऑर्डिनेशन  (complete  co-

 ordination)  और  कम्प्लीट  हार मानी

 (compl  ete  harmony)  पोलिसी

 (policy)  के  अन्दर  सेंट्रल  गवर्नमेंट

 (Central  Government)  और  स्टेट्स

 (States)  के  दरमियान  हो  ।

 इन्हीं  चित्त  अल्फाज  के  साथ  में  बड़ी

 खुशी  के  साथ  प्रैसीडेंट  साहब  को  शुक्रिया,

 अदा  करने  के  सिलसिले  में  जो  तजबीज

 रखी  गई  है  उस  का  समर्थन  करता  हूं  ।

 Shri  U,  C.  Patnaik  (Ghumsur):  I
 rise  to  speak  on  the  amendment  which
 stands  in  my  name  and  which  is  the
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 only  amendment  that  has  been  moved
 relating  to  the  most  important  subject,
 namely,  defence.  The  amendment
 seeks  to  emphasise  upon  the  fact  that
 the  Address  of  the  President  has
 totally  ignored  the  problems  concerned
 with  national  defence.  The  President
 is  not  only  the  head  of  the  Executive
 (Civil)  Government  under  article  53(1)
 of  the  Constitution,  but  he  is  also  under
 article  53(2),  the  Supreme  Commander
 of  the  Defence  Forces  of  the  Union.
 As  such,  at  a  time  like  this,  when  the
 international  situation  is  getting  more
 and  more  tense,  we  did  expect  some-
 thing  from  the  President—particularly
 as  he  is  the  Supreme  Commander  of
 our  defence  forces—as  to  the  reper-
 cussions  that  the  international  situa-
 tion  may  have  on  our  defence,  and  an
 assurance  from  him  that  our  defence
 organisation  is  sufficient  to  enable  us
 to  meet  the  situation.

 I  will  not  take  up  the  valuable  time
 of  this  House  with  regard  to  a  part
 of  my  amendment,  namely,  the  socio-
 economic  use  of  the  defence  forces,
 because  I  have  dealt  more  than  once
 with  that  subject  on  previous  occasions.
 I  would  only  refer  to  the  replies  of
 the  late  hon.  Defence  Minister  (for
 whose  opinions  we  have  the  highest
 regard)  namely,  that  many  of  these
 suggestions  are  quite  possible  and  that
 he  was  going  to  get  them  examined.
 He  gave  an  assurance  to  this  House
 that

 ae
 d  be  done,  he  was  going

 to  do  within  the  shortest  possible  time.
 I  hope  his  successor—I  believe  it  is  the
 Prime  Minister  who  has  that  portfolio
 now—will  respect  the  assurance  given
 on  behalf  of  Government  by  his  pre-
 decessor  and  get  the  question  thorough-
 ly  examined  and  implemented  in  the
 shortest  possible  time,  as  per  the  assur-
 ance  given  by  the  late  lamented  Mr.
 Ayyangar.  There  were  assurances
 given  twice—on  the  llth  June  and  24th
 July  last  year.

 I  would,  therefore,  confine  myself
 today  mainly  to  the  defence  side  of  the
 defence  question.  Just  at  a  time  when
 dark  clouds  of  war  are  ‘hanging  over
 the  distant  horizon  and  we  are  also
 hearing  a  sort  of  barking  nearer  our
 frontiers,  it  is  absolutely  necessary
 that  the  country.  the  Governmenf,  and
 the  President,  who  is  the  Supreme
 Commander  should  think  in  terms  of
 the  defence  of  the  country  and  should
 at  least  give  us  the  assurance  that
 defence  is  not  being  ignored,  that
 although  we  are  spending  Rs.  226°2
 crores  on  defence,  out  of  a_  total
 expenditure  of  Rs.  405  crores,  every
 rupee  thereof  is  being  utilised  to  ensure
 the  best:  defence  in  the  modern  set-up
 We  had  also  expected  the  President  to
 tell  us,  if  in  spite  of  our  best  efforts
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 to  avoid  a  war—as  we  are  trying  to—
 we  happen  to  be  dragged  into  a  major
 conflict,  or,  be  it,  into  minor  conflict.
 with  any  of  our  neighbours  and  if  they
 get  aid  in  the  shape  of  modern  arms.
 and  ammunition  from  other  countries,
 whether  we  are  in  a  position  to  defend.
 our  country  properly.

 From  that  point  of  view  we  must
 study  the  trends  of  modern  warfare,
 the  methods  of  attack  and  the  methods
 of  defence.  We  know  as  a  matter  of
 fact  that  the  old  methods  of  defence
 have  changed  during  recent  years  since
 the  advent  of  air  power,  of  new:
 methods  of  attack,  particularly  attacks
 against  industrial  potential,  against
 lines  of  communications,  through  fifth
 column  and  other  activities.  We  have:
 got  to  see  whether  our  defence  organi-
 sation  as  it  exists  is  adequate  to  ensure
 the  best  defence  in  a  modern  war.
 From  this  angle  we  will  have  to
 examine  whether  our  organisation  is
 proper.  We  are  no  doubt  spending:
 more  than  55  per  cent.  of  our  annual
 expenditure  under  the  General  Budget
 on  defence.  And  we  are  no  doubt
 having  large  armies.  whether  or  not
 fully  equipped  for  a  modern  war.  But
 we  have  got  to  see  whether  this  is.
 sufficient  to  ensure  proper  defence.
 The  war  that  may  come  will  be  a  total
 war.  where  it  is  not  merely  massed
 armies  that  fight  against  each  other
 but  it  is  the  entire  national  potential,
 the  entire  economic,  industrial,  human
 and  all  other  resources  of  the  country
 that  have  to  be  so  geared  that  they
 can  be  switched  on  with  ease  from  a
 peace-time  to  a  war-time  economy.
 The  entire  nation  has  to  be  reorganised
 on  that  basis.  We  have  to  see  whether
 our  defence  organisation  is  properly
 equipped.  As  I  said,  we  have  no  doubt
 got  a  very  large  standing  army.  We
 are  attempting  ta  have  a  small  navy
 and  a  small  air  force  also.  We  have.
 practically  no  civil]  defence  organisa-
 tion.  With  this  machinery  will  we  be
 able  to  stand  an  attack?  That  is  the
 main  question.

 My  submission  is  that  in  modern
 war  permanent  standing  forces  have
 only  what  is  called  an  “initial  value”:
 they  are  there  to  receive  the  frst
 shock  of  an  enemy  attack;  they  are
 shock-absorbers.  They  cannot  stand”
 a  regular  war  for  more  than  a  few:
 hours.  They  are  there  to  receive  the
 first  shock;  by  that  time  the  entire
 potential  reserve,  namely  the  whole
 country,  has  to  be  brought  into  defence
 formations.  That  is  the  position.

 From  this  point  of  view  I  am  afraid
 that  the  President’s  Address  does  not
 tell  us  how  we  are  properly  equipped
 for  war.  We  do  not  know  why  the:
 President’s  Address  is  completely  silent
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 about  our  defence  preparedness.  Is  it
 ‘because  he  is  one  of  those  who  do  not
 believe  in  the  defence  organisation—
 ‘of  which  he  is  the  supreme  com-
 mander?  I  hope  not.  Or  is  it  because
 dn  our  defence  organisation  a  tradition
 has  grown  up  to  keep  everything
 secret?  If  that  is  so  I  would  respect-
 fully  point  out  that  in  modern  war
 there  is  no  good  confining  the  defence
 organisation  only  to  units  of  standing
 defence  forces.  The  entire  nation  has
 to  be  taken  into  confidence  and  to  bé
 mobilised  for  defence.  In  every  coun-
 try  the  whole  nation  is  being  so  geared
 and  organised  for  war.  I  do  not  say

 ‘that  we  should  go  on  war-mongering.
 But  when  we  are  annually  spending
 Rs.  226  crores  out  of  Rs.  405  crores
 on  defence,  the  least  that  we  expect
 to  be  done  is  to  prepare  the  country
 for  a  real  defence  in  a‘  modern  set-up.
 This  attitude  of  secrecy  is  not  proper.

 In  this  connection  I  would  draw  your
 attention  to  what  they  call  defence
 budgets  in  other  countries.  The  defence
 budget  gives  a  certain  idea  of  the
 number  of  defence  personnel,  the
 amount  to  be  spent  on  various  items,
 the  methods  of  training,  the  method  of
 organisation.  I  am  not  referring  now
 to  al]  the  countries;  I  am  particularly
 referring  to  the  U.K.  budget  estimates.
 Every  vear  they  publish  three  volumes,
 the  Army.  Navy  and  Air  estimates  in
 which  you  find  all  these  details.  We
 are  often  told  that  our  army  is  built  on
 the  U.K.

 model.
 And  we  know  as  a

 matter  of  fact  that  we  have  got  U.K.
 officers  at  the  head  of  our  Navy  and
 Air  Force  and  also  in  strategic  posts
 and  key  positions  in  the  Army  itself,  as
 Directors,  Advisers  and  so  on.  We
 have  been  hearing  during  question
 hour  this  morning  about  a  U.K.  officer
 being  asked  to  come  here  to  give
 advice.  The  only  advice  that  some  of
 them  give  is  to  ask  us  to  -purchase
 U.K.  materials.  This  morning  the  ques-
 tion  related  to  a  certain  officer  who
 was  asked’  to  advise  about  the  suita-
 bility  of  personnel  for  our  Air  Force.
 And  I  believe  he  has  asked  us  to  pur-
 chase  a  number  of  materials  or  instru-
 ments  for  calculating  intelligence
 standards.  which  we  are  to  purchase

 ‘from  U.K!

 As  early  as  in  936  the  United
 ‘Kingdom  decided  upon  a  naval  policy,
 what  type  of  ships  to  have  and  what
 type  of  things  not  to  have.  As  far  as
 we  are  concerned,  we  are  not  told  of
 their  naval  and  air  force  policies  but
 ‘asked  to  purchase  their  articles,
 materials  that  are  not  required  by
 them.
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 Hence,  as  I  was  saying,  I  am  refer-
 ring  to  the  U.K.  estimates.  Every-
 thing  is  treated  as  a  close  secret  in
 this  country  whereas  in  the  United
 Kingdom,  which  we  treat  as  our  guide
 and  preceptor,  we  get  all  details.

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  I  have  not
 been  able  to  make  out  the  point  of
 the  hon.  Member.  We  also  publish
 our  budgets.

 Shri  U.  C.  Patnaik:  We  publish  our
 budgets,  but  with  very  meagre  details.
 I  would  request  the  hon.  Deputy  Defence
 Minister  who  has  just  now  interrupted
 me,  to  look  into  the  three  defence
 budget  estimates  that  are  published
 every  year  in  the  United  Kingdom.
 They  are  called  the  Army,  Navy  and
 Air  estimates,  where  they  give  the
 number  of  personnel,  the  number  of
 Officers,  the  number  of  men,  how  the
 territorial  army  is  organised,  how  the
 cadet  corps  is  organised,  how  county
 associations  and  auxiliary  force  associa-
 tions  are  organised,  how  education  in
 the  Defence  Services  is  organised—not
 only  general  education  but  education
 for  rehabilitation  and  resettlement  in
 civil  life.  All  these  you  will  find  in
 their  estimates.  Unfortunately  in  our
 estimates  all  these  are  treated  as  a
 close  secret,

 As  regards  figures,  I  would  point
 out  only  one  or  two  details,  not  many.
 In  the  first  place  I  would  point  out
 how  other  countries  maintain  a  balance
 in  the  defence  services.  The  com-
 parative  figures  of  U.K.  for  1951-52
 were:—

 Army  Officers  and  O.Rs.  527.000
 (including  garrisons  outside
 Europe):

 Expenditure  £466,520,000.
 Air  Force:  Personnel  270,000.

 Expenditure  £370.489,00.
 Navy:  Personnel  143,000
 ‘Expenditure  £299,200,000.

 You  will  thus  see  how  their  defence
 organisation  is.  balanced,  whereas  here
 in  India  they  do  not  publish  the
 figures,  the  numbers  of  officers,  O.R’s.,
 air  men.  air  women  and  naval  ratings.
 They  only  publish  the  figures  of
 expenditure,  because  we  have  to
 sanction  the  same.

 You  will  find  from  our  budget  allot-
 ments  for  the  current  year:  Defence
 Services  effective  plus  Capital  Outlay
 on  Defence—

 Army  nearly  Rs.  69  crores,
 Air  Force  Rs.  26  crores,  and
 Navy  Rs.  5  crores  and  odd.
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 It  is  clear  that  the  Air  Force,  which
 is  treated  now-a-days  as  the  bulwark
 of  attack  or  defence,  is  the  most  starved
 ‘and  neglected  service  and  that  the
 Army  expenditure  is  out  of  all  pro-
 portion  to  that  on  the  other  two  ser-
 vices.  And  there  again  there  is  the
 ‘question  of  the  period  of  service.  In
 ‘other  countries  they  have  periods  of
 ‘service  ranging  from  two  years  or
 thereabouts.  Here  we  have  got  not
 merely  the  long  service  system  but  we
 are  finding  it  difficult  to  make  arrange-
 ments  for  absorption  of  the  Emergency
 Commissioned  Officers,  Temporary Commissioned  Officers,  Short  Service
 Reserve  Officers  who  are  now  serving
 beyond  schedule.  We  find  it  difficult
 to  absorb  them  in  civilian  life.

 There  is  yet  another  difference:  in
 all  other  countries,  the  Defence  machi-
 nery  is  well  organised.  There  they
 give  education,  general  as  well  as
 technical,  vocational  education,  educa-
 tion  to  enable  the  defence  personnel  for
 their  subsequent  absorption  in  civil  life
 after  a  couple  of  years  in  defence
 services.  Here  in  India,  our  educa- tional  system  under  Defence  is  most
 neglected.

 Then  again,  in  the  matter  of  civil and  military  co-ordination,  in  every other  country,  there  is  the  fullest  co- ordination  of  civilian  and  military  per- ‘sonnel  for  mobilisation  of  manpower, for  training  of  defence  personnel,  for
 Taising  second  lines  of  defence,  for
 organising  cadet  corps,  joint  cadet ‘corps,  territorial  forces,  auxiliary  forces and  so  on.  There  is,  in  fact.  the  closest co-ordination.  Under  the  National  Ser- vice  Act  of  England  as  well  as  under the  National  Security  Act  of  America, you  have  got  the  closest  co-ordination
 through  their  manpower  organisation Boards.  Also  it  was  so  with  Russia and  China  as  well.  Whatever  may  be the  system  of  administration,  what- ever  may  be  the  form  of  Government,
 you  notice  everywhere  close  co-ordina- tion  between  the  Ministry  of  Defence
 and  the  Ministry  of  Labour  for  mobili- sing  the-entire  man-power  of  a  coun- try  under  different  categories—under Dersonnel  fit  for  Defence  Services,  for Defence  Industries  and  for  civilian  in-
 dustries,  In  India  we  have  no  such tabulation  of  statistics  whatsoever.

 Then  also,  as  I  submitted,  they  have got  county,  joint  county  and  similar
 assuciations  built  up  by  civilian
 Secretaries  of  War  and  those  Associa-
 tions  establish  a  liaison  between  the civil  and  military  wings  regarding  the
 training  of  these  second  lines  of  defence.

 Then  another  vital  point  of  differ-
 ©nce  is  with  regard  to  Civil  Defence.
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 Civil  defence  in  modern  war  is  given
 the  highest  priority.  In  every  coun-
 try  it  is  best  organised,  whereas  in
 India,  you  had  a  Civil  Defence  Organi-
 sation  during  the  British  regime.  Till
 1944-45  we  had.  a  Civil  Defence  Organi-
 sation,  though  confined  to  urban  areas
 and  limited  in  scope.  You  had  the
 A.R.P,,  the  fire  brigades,  the  Civic
 Guard,  the  first  aid,  and  the  Railway
 Protection  Force  service,  etc.  These
 were  there  from  939  to  1945.  They
 were  discontinued  in  England  under
 the  Civil  Defence  Suspension  Act  of
 945  and  also  discontinued  in  India.
 But  in  anticipation  of  the  third  world
 war,  they  have  started  a  Civil  Defence
 Organisation  in  right  earnest  in  the
 United  Kingdom  since  1948,  and  their
 civil  defence  is  being  thoroughly  re-
 organised;  whereas  in  this  country,
 since  we  attained  freedom  there  is  no
 talk  of  re-organising  our  civil  defence.
 Further,  in  other  countries  you  have
 semi-military  organisations  which  are
 getting  the  fullest  backing  and  training
 facilities  from  the  Ministry  of  Defence:
 rifle  clubs,  riding  clubs,  aviation  clubs
 and  so  on.  Here  these  organisations
 are  not  having  the  same  support  nor
 do  they  have  any  financial  and  other
 aid.

 From  all  these  points  of  view,  my
 submission  is  that  our  defence  machi-
 nery  is  not  being  organised  on  modern
 lines.  I  have  the  highest  regard  for
 our  defence  personnel.  They  have
 done  good  worl  but  we  cannot  deny
 that  our  defence  machinery,  as  an
 organisation,  is  not  fully  adapted  to
 modern  _  requirements.  We  hope
 that  the  President  who  is  the  Supreme
 Commander  of  the  Defence  Forces
 would  also  make  it  a  point  to  inform
 himself  about  the  Defence  Organisa-
 tion  and  to  assure  the  country  that  it
 is  adequate  to  meet  the  requirements
 of  modern  war.

 द

 Dr,  Jaisoorya  (Medak):  When  I  read
 thé  President’s  Address,  I  felt  like
 repeating  Robert  Burns  poem  “O,  would
 some  god  give  us  the  power  to  see
 ourselves  as  others  see  us.”  It  is  not
 so  important  that  we  should  see  the
 Treasury  Benches  as  they  themselves
 see  but  they  should  attach  importance
 to  see  themselves  as  we  see  them.  Of
 course,  in  this  heart  break  House—I
 did  not  want  to  say  “House  of  the
 Dead”—it  makes  no  difference  however
 much  logic  we  may  put  forward,  how-
 ever  fine  the  arguments  may  be;  even
 if  the  Lord  Almighty  came  here  and
 spoke  on  behalf  of  the  opposition
 benches,  he  would  be  clean  outvoted  by

 220  votes.  So,  what  difference  does  it
 make?
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 I  am  coming  to  the  President’s

 Address,  Mr.  Raghuramaiah  called  it
 a  complacent  speech.  Exactly,  very
 complacent.  I  had  hoped  that  it  would
 be  shot  through  “with  mystic  gleams
 like  fragments  of  forgotten  dreams”,
 that  it  would  give  some  message  for
 us-——even  the  unbelievers  like  ourselves;
 but,  unfortunately,  with  the  best  of
 intentions,  it  reminded  me  of  a  nursery
 rhyme  that  I  learnt  nearly  50  years
 ago—

 “There  was  an  old  woman  who
 lived  in  a  shoe,

 She  had  so  many  children,  she  did
 not  know  what  to  do,

 She  gave  them  some  broth,  she
 gave  them  some  bread,

 And  she  gave  them  a  whipping  and
 put  them  to  bed.”

 That  is  the  position  today  in  India.
 Poor  mother  India  is  not  able  to  feed
 her  children.  She  does  not  know  what
 to  do.  That  is  the  position  of  the  Gov-
 ernment  today.

 Now  about  the  Address  itself,  It  is
 divided  into  two  parts.  So  far  as  I
 can  see,  one  refers  to  Mary’s  little
 lamb.  That  is  our  foreign  policy.  It
 is  certainly  a  very  peaceful  little  lamb.
 Its  fleece  is  as  while  as  snow  and  where-
 ever  Mary  goes,  the  lamb  is  sure  to
 go.  Naturally,  the  lamb  has  to  be
 peaceful  and  I  will  object  to  anybody
 saying  that  our  lamb  is  not  peaceful.
 Only  the  little  lamb  does  not  some-
 times  recognise  who  is  a  friend  and
 who  is  not.  For  instance  we  were  in
 good,  very  good  faith  when  we  were
 wrongly  advised  that  North  Korea  was
 the  aggressor.  We  also  half-heartedly
 declared  North  Korea  as  an  aggressor
 and  very  half-heartedly  we  sent  a
 military  ambulance.  But  after  having
 come  to  know,  after  proper  documenta-
 tion  that  North  Korea  was  not  the
 aggressor,  the  little  lamb  did,  not  have
 the  guts  to  say  that  we  have  made  a
 mistake,  that  North  Korea  is  not  an
 aggressor.  Now,  |  was  rather  surprised
 that  our  lady  representative  in  the
 U.N  O.  used  words  like  iron  curtain,
 Soviet  satellites—very  neutral  words
 of  our  very~  neutral  representative  of
 Our  very  neutral  country.  I  am  rather
 surprised.  Now  I  do  believe,  I  am
 convinced,  that  our  Government  wants
 neutrality.  But,  I  am  going  to  read
 out  and  ask  you,  and  ask  this  House
 how  you  expéct  to  be  neutral.  For

 instance,
 I  am  here  reading  from  New

 York  Times  of  lst  December,  95l,

 describing  the  Standard-Vacuum  agree-
 ment  as—

 “combining  the  strategic  dispersal
 of  the  non-communist  oi]  refining
 facilities  east  of  the  Persian  Gulf
 with  the  opening  of  the  first
 avenue  for  the  entry  of  United
 States  private  capital  into  India,
 on  a  major  scale”.

 Then,  it  goes  on  to  say:

 “Granting  that  India  would
 eventually  be  on  the  United  States’
 side  in  the  event  of  another  World
 War.  as  all  western  observers  here
 do,  and  this  agreement  is  another
 evidence  of  it,  refineries  in  India
 would  mean  an  immense  saving  in

 .  construction,  maintenance  and  man
 power  for  refining  facilities  that
 otherwise  would  have  to  be  esta-
 blished  elsewhere  farther  from  the
 probab!e  scene  of  conflict.”

 Having  said  that,  on  3rd  January,  the
 same  New.  York  Times  gays  that  the
 terms  of  the  Standard-Vacuum  agree-
 ment  “are  expected  to  set  the  pattern
 for  future  investments  in  India”.  One
 Mr,  G.  D.  Birla—I  think  I  have  heard
 his  name  as  there  is  supposed  to  be
 a  Birla  lobby,  a  rather  influential  lobby
 in  this  House—Mr.  Birla  suggested,—I
 am  quoting  from  Hindustan  Times  of
 5th  November,  95!—“the  formation  of
 an  Indo-American  Develcpment  Cor-
 poration  consisting  of  businessmen  and
 officials  of  both  countries  similar  to  an
 existing  United  States-Brazil  organisa-
 tion.  The  Corporation  should  be  a
 super-trust  directing  the  future
 economy  of  India.”  And  we  talk  of
 developing  a  public  sector;  and  is  this
 how  we  are  going  to  do  it?

 One  Mr.  B.  R.  Sen,  I  think  he  was
 our  Ambasador,  recommended  thus,
 —this  is  from  the  New  York  Times  of
 30th  January,  952-—

 “He  recommended  Indian  Gov-
 ernment  participation  as  a
 guarantee  of  confidence  in  such
 enterprises.”

 And  further—
 “He  also  recommended  an  invest-

 ment  company  in  which  both
 American  and  Indian  private  capital
 would  participate  initially  on  a
 70-30  basis.”
 This  is  called  a  Welfare  State!

 An  Hon,  Member:  Favoured  State.
 Dr,  Jaisoorya:  To  crown  it  all,  Mr.

 Chester  Bowles  with  his  Cheshire  cat
 smile,  welcomed  it.  Addressing  the
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 Indian  Merchants’  Chamber  of  Com-
 merce,—I  am  quoting  from  the  Hindu
 of  the  26th  February,  !952—Mr.  Chester
 Bowles  said:

 “It  would  be  a  happy  thing  if
 American  and  Indian  companies
 formed  partnerships  for  mutual
 benefit.”
 Mr.  Chester  Bowles  said:

 “Ere  long  an  officer  to  explore
 such  a  possibility  would  be  included
 in  his  staff  at  Delhi  and  a  similar
 post  created  in  Washington.”

 We  talk  of  neutrality  I  want  an
 assurance  from  the  Prime  Minister  here
 and  now  that  in  the  event  of  a  war,
 not  one  drop  of  oil  refined  in  India
 will  go  to  those  countries  that  are  at
 war.  Otherwise,  where  is  your  neutra-
 lity?  Is  it  worth  while?

 I  am  now  talking  of  the  second  part.
 A  very  important  event  happened.  A
 baby  was  born.  After  two  and  a  half
 years  of  conception,  inception  and  hard
 labour,  a  baby  known  as  the  Five  Year
 Plan  was  born.  So  many  learned  papas
 and  one  mamma.  What  a  baby,  Sir,
 what  a  baby!  At  the  christening  cere-
 mony,  proud  young  papa  Mr.  Deshmukh
 said,  do  not  pass  rude  remarks,  do  not
 say  that  the  baby  has  squint  eyes,  do
 not  say  that  his  nose  is  just  a  blob,  do-
 not  say  that  he  is  chicken-breasted,
 pot-bellied.  bow-legged;  you  have  got
 to  say,  “Oh.  what  a  leeny  weeny  cute
 little  baby”.  You  are  asking  us.  the
 people  of  India,  to  hold  the  baby,  to
 feed  it,  to  bring  it  up  to  manhood.  In
 my  private  life—I  have  not  much  of
 a  private  life  left  now,—I  am  supposed
 to  be  a  specialist  in  the  constitutional
 diseases  of  infants  and  partly  women.
 Let  me  tell  you,  if  that  baby  had  the
 ghost  of  a  chance  to  grow  up,  to  go  to
 college,  making  a  man  of  himself,  the
 people  of  India  shall  bear  the  burden.
 But,  with  the  best  of  intentions,  I  tell
 you  that  the  baby  will  not  even  reach
 the  second  standard;  it  will  die  of  water
 on  the  brain.  (An  Hon.  Member;  Has
 it  a  brain?)  I  should  say  the  Five
 Year  Plan  wil  not  succeed.,  You  will
 be  surprised  to  see  that  the  President
 has  said  that  it  was  received  with
 great  enthusiasm  throughout  the  coun-
 try.  Against  that,  I  am  quoting  from
 the  Delhi  gallop  poll  in  which  it  was
 found  that  most  of  the  veople  round
 about  Delhi,  in  the  Delhi  province  said
 that  it  was  not  going  to  succeed.  I
 hope  the  Treasury  Benches  have  not
 forgotten  the  ‘aw  of  physics  that  the
 intensity  of  light  is  inversely  propor-
 tionate  to  the  square  of  the  distance.
 If  in  Delhi  people  do  not  believe  in
 your  Five  Year  Plan.  I  do  not  know
 how  people  elsewhere  are  going  to

 petieve
 it.  Anyway,  that  is  not  the

 point.
 460  PSD.
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 What  is  this  Plan?  It  is  built  on
 three  pre-suppositions.  A  Plan  built
 on  pre-suppositions  remains  only  on
 paper.  What  does  it  say?  It  says:

 “The  successful  implementation
 of  the  Plan  pre-supposes  effective
 power  in  the  hands  of  the  State  for
 determining  policy  and  directing
 action  along  defined  lines  and  there
 must  be  an  efficient  administrative
 machinery  with  personnel  of
 requisite  capacity  and  quality  to
 administer  policy.”

 Pre-supposition  means  ‘nadarad’—
 not  there.  The  second  pre-supposition

 .
 “For  democratic  planning  to

 succeed,  it  will  have  to  energise
 the  entire  community  and  to  place
 before  it  a  goal  of  endeavour  which
 will  call  forth  all  its  latent  creative
 urges.  The  crucial  factor  here  js
 leadership,  not  merely  leadership
 at  the  top  but  at  all  levels.”

 It  is  a  ‘pre-supposition.  I+  means,  it
 is  not  there,  ‘nadarad’.  The  third  pre-
 supposition  is,  leadership  again.

 “Leadership  will  be  needed  in
 every  field  of  activity  if  rapid
 economic  and  social  development  is
 to  be  achieved  through  the  demo-
 cratic  process.”

 Again  it  is  ‘nadarad’.

 Now,  I  come  to  another  point.  I
 must  tell  you,  I  do  not  know  whether
 Sardar  Hukam  Singh  had  prophetic
 vision  when  he  placed  his  non-official
 resolution  about  the  integrity  of  the
 officials.  Sardar  Hukam  Singh  sug-
 gested  that  the  public  servants  should
 be  required  to  furnish  a  return  each
 year  concerning  not  only  immovable
 properties,  but  that  the  movable  assets
 acquired  by  them  and  bv  their  near
 relations  should  be  examined.  At  that
 time,  to  the  best  of  my  knowledge,  a
 whip  was  issued  by  the  Treasury
 Benches  that  this  resolution  should  be
 cold-shouldered.  But,  it  is  here.  Are
 you  going  to  cold-shoulder  this?  I
 should  think  that  the  Treasury  Benches
 should  get  up  as  one  man  and  hail:
 Viva  Hukam  Singh!

 Is  this  a  Plan?  A  Plan  cannot  be
 built  upon  pre-suppositions,  Is  this  a
 Plan?  I  beg  to  submit  it  is  not.  What
 is  it  then?  This  is  nothing  but  think-
 ing  aloud,  while  communing  in  a
 streetcar  named  desire.

 The  President  said  there  is  all-
 round  improvement.  I  wish  it  was  so.
 But  it  reminds  me  that  from  time  im-
 memorial  the  largest  river  in  North
 China,-  the  Wuting  which  literally



 Pra  Motion  on  Address

 {Dr.  Jaisoorya]
 means  “the  never  settled”,  had  victi-
 mised  the  inhabitants  for  centuries.  It
 caused  so  much  trouble  that  the
 Manchu  Emperor,  Chien  Lung,  like  all
 his  predecessors,  incapable  of  effec-
 tively  controlling  it,  tried  to  do  so—
 how?—by  the  simple  expedient  of
 changing  its  name  to  Yungting,  which
 means  “the  forever  settled”.  So  also,
 our  President  has  said  “Everything  is
 all  right,  everything  is  improving’.

 Take  for  instance.  food.  You  know,
 Sir,  the  trouble  with  statistics  is  that
 there  are  three  degrees  of  lies:  lies,
 damned  lies  and  statistics.  And  another
 trouble  with  these  statistics  is  that  it
 is  like  a  Bikini  bathing  suit.  That
 which  it  reveals  is  very  alluring.  What
 it  hides  is  vital.  I  must  confess,  look-
 ing  at  the  well-nourished  condition  of
 brother  Rafi  as  compared  with  last
 year,  there  must  be  some’  improve-
 ment,  but,  unfortunately,  I  have  some
 statistics  of  the  food  imports.  In  95l,
 we  spent  Rs.  26°35  crores.  The
 budgeted  estimate  for  this  year  is
 Rs.  226.7  crores.  Whether  it  is  to
 store  up—God  knows  for  what  purpose
 —but  when  the  food  situation  is  im-
 proving,  it  is  difficult  to  explain  these
 figures.

 I  am  coming  to  the  loans.  As  I  told
 you,  nobody  is  so  deaf  as  one  who  will
 not  hear,  does  not  wish  to  hear.  No-
 body  is  so  blind  as  one  who  does  not
 wish  to  see.  Here  is  a  book,  “American
 Shadow  Over  India”.  I  do  not  know
 whether  my  friend  the  Commerce
 Minister  and  the  other  Members  of  the
 Treasury  Benches  have  read  it.

 Shri  T.  T,  Krishnamachari:  No.
 Dr.  Jaisoorya:  If  you  have  read  it,

 then  come  over  and  argue  with  me.

 Shri  T,  T,  Krishnamachari:  No,  I
 have  not  read  it.

 Dr,  Jaisoorya:  But,  my  dear  Sir,  I
 have  a  better  knowledge  of  the  psycho-
 logy  of  women.........

 Shri  T.  T.  Krishnamachari:  I  have
 no  doubt.

 Dr.  Jaisoorya:  since  Iam  a
 bachelor.  And,  Sir,  let  me  tell  you
 once  a  woman  has  made  up  her  mind
 to  go  with  a  man,  nothing  in  the  world,
 no  ordinance,  no  advice  will  be  of  any
 use.  You  may  talk  to  her  and  say:
 “Darling  kid,  mind  your  step.  Today,
 American  gentlemen  do  not  prefer
 blondes  any  more.  They  are  specializ-
 ing  in  oriental  beauties.  Mind  your
 step.  If  you  read  Kinsey’s  monu-
 mental  work  ‘Sexual  life  of  the
 American  Male’,  it  is  terrible.  It  is
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 appalling.”  But,  poor,  innocent  Miss
 India  will  say:  “No.  My  gentleman
 friend  has  given  me  a  luxury  flat:  He
 has  given  me  a  beautiful  Cadillac  car
 He  takes  me  to  dinner  to  the  Ritz.  He
 takes  me  to  the  races,  and  when  he
 brings  me  back  home,  he  merely  kisses
 my  hand.”  Sir,  you  and  I  are  elderly
 men,  and  we  know  it  always”  begins
 like  that.  What  am  I  to  say  to  these
 mid-Victorian  fuddle-headed  old  wet
 nurses  that  are  guiding  Miss  India,  our
 country?

 Shrimati  Ammu  Swaminadhan
 (Dindigul):  On  a  point  of  order.  Sir,
 I  wonder  if  it  is  necessary  to  bring
 up  such  similes  about  Indian  women
 and  American  males.  Is  that  in  keep-
 ing  with  the  dignity  of  the  House?  I
 80  not  think  it  is  very  nice  to  speak
 about  our  sisters,  mothers  and  nieces
 in  this  manner,  even  though  it  may  be
 a  simile  and  a  joke.

 Dr.  Jaisoorya:  I  used  the  word  “Miss
 India”,  and  it  was  a  symbol  for  the
 Government.

 Mr,  Chairman:  These  words  were
 used  in  a  simile,  likened  to  an  allegory,
 but  at  the  same  time,  the  hon.  Member
 will  realize  that  when  he  uses  the  word
 “Indian  women”  and  just  says  that  the
 Americans  are  behaving  like  this,  it  is
 not  in  very  god  taste.

 Dr.  Jaisoorya:  I  said  ‘Miss  India”.
 I  said  jt  was  a  symbol.

 Mr,  Chairman:  Has  the  hon.  Member
 finished?

 Dr,  Jaisoorya:  I  have  finished.  But,
 if  my  dear  sisters  cannot  make  out  the
 difference  between  a  symbol  and
 “Miss  India”,  they  are  not  “Miss
 Indias”.

 Shri  N.C,  Chatterjee  (Hoogh'y):
 After  this  very  interesting  speech  by
 the  learned  doctor,  I  have  got  to  take
 the  House  to  a  serious  matter  which
 should  engage  the  serious  attention  of
 my  hon.  friends.

 The  President,  in  his  Address,  has
 dubbed  the  agitation  which  is  now  go-
 ing  on  in  Jammu  and  Kashmir  as  a
 “misguided”  agitation.  I  am  _  afraid
 the  President  has  been  himself  mis-
 guided  by  his  Council  of  Minisfers.

 Ten  weeks  have  passed  since  the
 Jammu  agitation  has  started,  and  what-
 ever  view  you  may  take  of  that  agita-
 tion,  the  facts  stare  you  in  the  face,
 that.  in  spite  of  lathi-charges,  shooting,
 firing,  various  forms  of  torture  and
 cruel  repression,  the  movement  has
 spread  and  is  spreading.  The  situation
 is  serious,  and  I  implore  this  House  to
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 take  an  objective  view  of  the  realities
 of  the  situation.  It  is  no  good  simply
 saying  that  it  is  an  artificial  agitation
 of  a  sporadic  nature’  which  has  sprung
 into  existence,  engineered  by  people
 from  outside.  It  is  not  so.  It  is  fairly
 clear  as  Mrs.  Sucheta  Kripalani  pointed
 out,  it  was  a  spontaneous  agitation.
 It  is  an  organic  movement.  Otherwise,
 in  spite  of  lathi-charges,  firing  etc.,
 how  do  you  expect  1,800  men  to  court
 arrest?  Men  and  women,  not  merely
 landless  people,  all  sorts  of  people,
 labourers,  peasants,  and  men  of  both
 communities—a  total  of  1,800
 have  courted  arrest.  About  1,000  are
 still  in  jails.  I  think  30  or  a  little  more
 of  them  are  women.  Therefore,  it  is  a
 serious  situation,  and  I  beg  of  this
 House  to  realise  the  position.  It  will
 not  do  simply  to  malign  them.  It  will
 not  do  simply  to  say  that  this  move-
 ment  is  communal.  It  is  a  huge  joke—
 this  charge  of  communalism.  I  am
 afraid  it  is  becoming  a  stale  joke.  I
 wish  somebody  had  invented  something
 else.  Give  a  dog  a  bad  name,  and
 then  hang  it.  That  is  why  the  men
 in  power  are  continually  saying  that
 they  are  guilty  of  communalism.  What
 is  communal  in  that  movement?  I
 want  hon.  Members  of  this  House  to-
 understand  and  appreciate  the  posi-
 tion.  Now,  what  is  the  first  demand  of
 the  Praja  Parishad?  Their  first  demand
 is  that  the  Constitution  of  India  should
 be  made  applicable  to  the  State  of
 Jammu  and  Kashmir.  Is  it  communal?
 Is  it  not  fantastic  to  say  that  the
 citizens  of  Jammu,  who  demand  the
 application  of  the  Constitution  of  India
 to  that  State,  are  communal?

 Their  next.demand  is  the  application
 of  the  Fundamental  Rights  Chapter  to
 the  citizens  of  that  State.  Is  that
 communal?  I  ask  you  to  pause  and
 consider.  It  is  quite  senseless  to  say
 that  the  demand  of  any  citizen  of
 Jammu  or  Kashmir,  for  the  applica- tion  of  the  fundamental  rights  to  them-
 selves,  and  to  that  State,  is  a  communal
 one.  I  earnestly  implore  this  House  to
 remember  that  it  is  not  a  mere  demand, for  legalism  or  constitutionalism,  but
 they  are  fighting  for  the  vindication  of
 the  basic  rights  of  humanity.  The
 Jammu  people  have  been  repeatedly
 crying  that  civi)  liberties  have  been
 cruelly  denied  in  that  State.  They
 point  out  time  and  again  that  the
 Defence  of  Kashmir  Rules,  which  have
 been  in  operation,  and  which  have  been
 ruthlessly  applied  in  that  State,  are
 more  barbarous  and  retrograde  than
 even  our  Preventive  Detention  Act,  and
 are  something  analogous  to  the  Defence
 of  India  Rules,  particularly  Section  26.
 They  are  saying  that  practically  free-
 dom  of  speech  had  been  suppressed,
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 freedom  of  expression  had  been  sup-
 pressed,  and  there  had  been  a  continual
 denial  of  civil  liberties.  Important
 Indian  papers  which  had  a  big  circula-
 tion  there  had  been  banned,  like  the
 Milap,  the  Pratap,  and  other  papers,
 the  names  of  which  I  need  net  mention
 now.  They  have  all  been  banned,  and
 the  ban  has  not  been  «lifted.  What
 crime  have  the  people  of  Jammu  com-
 mitted,  that  you  should  deny  them  the
 fundamental  liberties  which  you  had
 guaranteed  to  320  millions  of  Indian
 citizens?  In  article  19,  the  first  clause
 is  that  every  citizen  of  India  shall  have
 the  fundamental  right  to  freedom  of
 speech  and  freedom  of  _  expression.
 When  the  Organiser  was  banned,  when
 Cross  roads  was  banned,  and  when
 pre-censorship  was  imposed  on  some
 papers,  you  know  as  a  great  lawyer.
 that  the  Supreme  Court  declared  that
 this  was  unconstitutional.  The  Supreme
 Court  declared  that  the  guaranteed
 right  to  freedom  makes  impossible  ‘the
 imposition  of  pre-censorship,  that  these
 are  not  copybook  maxims,  but  they
 are  basic  rights  of  citizenship  in  a
 democratic  State,  and  if  you  have  pre-
 censorship  or  banning  of  papers,  then
 you  destroy  the  very  foundation  of
 democracy.  Now,  what  is  it  that  the
 people  of  Jammu  are  saying?  They
 are  saying  ‘Why  can’t  we  get  the  same
 right  of  going  to  the  Supreme  Court
 of  India,  and  stand  up  there  tor  the
 vindication  of  the  elementary  rights
 which  are  enjoyed  by  320  millions  of
 fellow  Indian  citizens?’

 Now  take  the  case  of  cultural  rights,
 the  right  to  equality,  the  right  to  Jand-
 holding,  and  the  right  to  ownership  and
 the  right  to  coristitutional  safeguards.
 You  know,  Sir,  as  8  distinguished
 member  of  the  legal  profession,  that
 our  Constitution  not  merely  formulates
 the  rights  in  the  Fundamental  Rights
 Chapter,  but  sees  that  there  is  the
 highest  tribunal  of  the  country,  of  un-
 impeachable  integrity,  which  can  en-
 force  and  vindicate  those  rights.  If
 anybody  is  deprived  of  his  liberty,  he
 can  go  to  the  Supreme  Court  and  ask
 for  a  writ  of  habeas  corpus  or  a  writ
 of  mandamus.  In  hundreds  of  cases,
 the  Supreme  Court  has  set  aside  the
 orders  of  detention  as  being  illegal  or
 mala  fide.  The  people  of  Jammu  say
 that  Pandit  Prem  Nath  Dogra,  the
 President  of  the  Praja  Parishad,  had
 been  kept  in  jail  for  months  without
 trial,  without  the  formulation  of  any
 charges.  They  say,  ‘What  crime  have
 we  committed  that  we  cannot  approach
 the  Supreme  Court,  for  the  vindication
 of  those  fundamental  rights  and  liber-
 ties  which  all  of  our  fellow  citizens  in
 India  are  enjoying?’  It  is  no  good
 Sheikh  Abdullah  saying  that  Kashmir
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 [Shri  N.  C.  Chatterjee]
 is  one  with  India,  It  is  no  use  Pandit
 Jawaharlal  Nehru  saying  that  Kashmir
 is  one  with  India  or  that  India  is  one
 with  Kashmir.  Kashmir  is  with  India
 for  many  purposes.  It  is  one  with
 India,  for  we  are  defending  Kashmir.
 But  in  fact,  Kashmir  is  not  one  with
 India,  so  far  as  the  Supreme  Court  is
 concerned,  so  far  as  the  fundamental
 rights  go,  so  far  as  financial  integra-
 tion  goes.  The  people  of  Jammu  ha
 been  bitterly  complaining  that  not
 merely  have  civil  liberties  been  sup-
 pressed,  but  even  cultural  rights  have
 been  suppressed.  Take  for  instance,
 the  Hindi-Ordu  controversy.  Before
 the  present  regime  came  into  power,
 Hindi  had  an  honourable  place,  and
 the  people  of  Jammu  have  been  con-
 tinually  saying  that  Hindi  has  now
 been  relegated  to  the  background  and
 that  Urdu  has  been  made  the  official
 language.  They  are  complaining  that
 their  cultural  aspirations  are  not  being
 satisfied.  They  are  also  complaining
 that  in  the  Textbook  Committee  which
 has  been  set  up  by  the  Sheikh  Abdullah
 Government,  there  is  not  one  repre-
 sentative  of  Jammu,  and  not  one  repre-
 sentative  of  the  minority  community.
 With  regard  to  administrative  matters
 also,  they  have  many  griev-
 ances.  There  have  been
 charges  of  communalism,  charges
 of  discrimination  against  the  Jammu
 people.  What  they  are  saying  is  only
 this:  “We  are  quite  satisfied,  if  you
 apply  the  Indian  Constitution  to  our
 State”.  But  that  issue  has  been
 evaded.  Up  till  now,  that  has  not  been
 done.  On  the  other  hand,  day  after
 day,  Sheikh  Abdullah’  has  gone  on
 condemning  the  Praja  Parishad  move-
 ment.  Vituperation  and  recrimination
 will  take  us  nowhere.  When  I  had  the
 privilege  of  discussing  the  Jammu
 situation  with  Sheikh  Abdullah,  I
 appealed  to  him  to  have  a  Round
 Table  Conference,  of  the  representa-
 tives  of  the  Praja  Parishad,  and  also
 his  own  men,  so  that  the  whole  thing
 could  be  thrashed  out.  That  is
 exactly  what  I  am  saying  today  also.
 ‘If  you  say  that  Kashmir  is  one  with
 India,  in  all  genuineness,  then  what  is
 wrong  with  the  Praja  Parishad  move-
 ment?  What  is  wrong  with  their
 demands?  Why  cannot  you  accept  the
 Indian  Constitution?  Why  cannot  you
 accept  the  Fundamental  Rights
 Chapter?  Why  cannot  you  accept  the
 Supreme  Court  of  India  as  the  final
 tribunal  for  the  vindication  of  the  basic
 rights  of  humanity?  Why  cannot  you
 accept  financial  integration?  Now,  we
 are  not  saying  anything  against  the
 declared  will  of  Parliament  here.
 Insidious  campaign  of  whispering  is
 going  on  that  when  we  are  supporting
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 the  people  of  Jammu  and  the  Praja
 Parishad  movement,  we  are  doing  some-
 thing  against  the  will  of  Parliament.
 Where  has  this  Parliament  declared
 that  every  one  of  the  thirty-two  crores
 of  human  beings  in  India  will  get  the
 fundamental  rights,  but  not  the  poor
 people  of  Jammu?  Where  and  when
 has  Parliament  declared  that  the’
 Supreme  Court  of  India  shall  be.  the
 final  tribunal  for  32  crores  of  human
 beings  in  India,  but  not  for  the  un-
 happy  people  of  Jammu  and  Kashmir?
 Where  has  this  Parliament  declared
 that  there  would  be  no  financial  inte-
 gration?,  Nowhere  has  it  declared  like
 that.  We  are  told  that  a  Commission
 has  now  been  appointed  to  go  into
 these  things.  It  seems  to  be  a  huge
 joke,  for,  no  Commission  can  really
 tackle  this  matter.

 Take  for  instance,  their  grumbling
 about  the  customs  barriers.  They  are
 saying  that  a  thing  which  is  sold  for
 one  rupee  at  Pathankot,  is  sold  for
 Rs.  three  or  more  at  Jammu.  They
 want  that  there  should  be  the  same
 facility  for  trade  and  commercial  inter-
 course.  as  subsists  between  the  other
 States.  They  are  saying  therefore  that
 the  customs  barriers  should  be  lifted, and  that  there  should  be  financial
 integration.

 Their  economic,  administrative  and
 other  grievances,  are  bound  up  with
 the  constitutional  issue.  How  can  a
 Commission  with  restricted  terms  of
 reference  pussibly  tackle  all  this?  It
 just  passes  my  comprehension,  How
 can  it  do  it?

 There  has  been  also  a  lot  of  distur-
 bance  over  the  way  the  Jammu  Pro-
 vince  has  been  split  up.  Possibly  hon.
 Members  here  do  not  know  how  that
 Province  has  been  split  up.

 5  P.M.

 There  has  been  a  systematic  attempt
 ~made  for  the  purpose  of  creating Hindu  zones  and  Muslim  zones  there,

 and  they  are  terribly  perturbed  over
 it.  Territorial  limits  of  the  various
 administrative  units  of  the  province  of
 Jammu  have  been  altered  with  a  view
 to  the  eventual  partition  of  the  Pro-
 vince  into  different  communal  zones—
 Hindu  and  Muslim.  The  Udhampur
 district  which  had  a  large  and  clear
 Hindu  majority  and  acted  as  a  direct
 link  between  Jammu  and  Ladakh,  has
 been  split  up  into  two  units.  Its
 northern  areas  like  Bhaderwah,  Kisht-
 war  and  Ramban,  which  contain  most
 of  the  mineral  and  forest  wealth  of
 the  State.  have  been  constituted  into

 a  separate  Muslim  majority  District
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 of  Doda,  which  is  possibly  intended  to
 be  amalgamated  with  Kashmir.  The
 minorities  ir  this  zone  are  unhappy.
 This  district  besides  destroying  the
 natural  cohesion  of  the  Jammu  Pro-
 vince,  has  threatened  to  become  a
 wedge  separating  Jammu  from  Ladakh.
 Similarly,  Reasi  district  has  been  split
 up  and  a_  new  district  of  Raijouri
 Poonch  created.  Therefore  they  are
 deeply  perturbed.  It  is  no  good  saying
 that  you  are  thinking  of  giving  regional
 autonomy.  Regional  autonomy  to
 what?  Regional  autonomy  to  the  old
 province  of  Jammu  or  regional  auto-
 nomy  to  the  different  Hindu  zones  and
 Muslim  zones  and  50  on?  Therefore
 they  are  saying:  ‘We  are  fighting
 separatism,  we  are  fighting  communa-
 lism  and  we  are  fighting  something
 which  goes  against  cohesion.’

 Now.  Mr.  Bhimsen  Sachar,  Chief
 Minister  of  the  State  of  Punjab,  has
 even  out-heroded  Herod.  He  has  even
 excelled  the  performances  of  Sheikh
 Abdullah.  He  has  called  the  Praja
 Parishad  leaders—‘traitors’.  These
 provincial  satraps  are  trying  to  do
 their  best  to  carry  favour  by  placat-
 ing  Sheikh  Abdullah  in  order  to  be  in
 the  good  books  of  the  big  bosses  of
 the  Congress.  What  is  the  position?  It
 is  very  sad,  very  tragic—a  responsible
 politician  occupying  the  position  of  the
 Chief  Minister  nf  a  State  using  this
 language,  that  their  political  opponents
 are  traitors.  Traitors!  What  is  the
 treachery  they  have  done?Is  it  treason
 or  treachery  to  demand  that  the  Con-
 stitution  of  India  should  be  applicable
 to  them?  Is  that  treason  or  treachery
 to  India?  Treachery  to  whom?  To
 demand  for  the  fundamental  rights
 guaranteed—to  whom  is  that  treason?
 Has  not  our  Constitution  in  its  very
 preamble  said  that  we  are  framing
 this  Constitution  for  the  purpose  of
 establishing  social.  justice,  economic
 justice,  guaranteeing  to  all  our  citizens
 freedom  of  thought  and  expression?
 Is  invocation  of  that  an  act  of  treason?
 These  little  men  vested  with  little,
 brief  authority  are  imitating  the
 British  imperialists.

 One  time  the  Britishers  in  their
 power  and  authority  declared  Mahatma
 Gandhi,  Pandit  Jawaharlal  Nehru  and
 the  fighters  for  India’s  freedom  as
 traitors—and  declared  them  to  be
 guilty  of  treason.  Ultimately  they  had
 to  come  down  from  their  giddy  heights
 and  had  to  sit  in  parleys  ond  con-
 claves  and  conferences  with  them.  We
 have  appealed  to  Sheikh  Abdullah  to
 send  for  the  Praja  Parishad  leaders,
 come  down  from  the  giddy  heights  and
 thrash  out  something  honourable  and
 agreeable  to  both  sides.  If  he  is
 genuinely  snxious  for  cohesion  and
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 unity  with  India,  then  where  is  the
 difficulty?  He  wants  certain  safeguards
 with  regard  to  fundamental  rights.
 He  pointed  out  to  me  that  he  wanted
 certain  safeguards  with  regard  to  land-
 holding  and  with  regard  also  to  finan-
 cial  integration.  That  is  a  matter
 capable  of  adjustment.  That  is  a
 matter  which  is  not  beyond  the
 bounds  of  reasonable  statesmanship.
 In  this  crisis,  therefore,  my  appeal  is:
 let  not  this  House  be  misi¢d  by  the
 malignant  misrepresentation  and  vitu-
 peration  jndulged  in  by  the  Punjab
 Chief  Minister.  I  repudiate  every  one
 of  his  charges  and  say  that  they  are
 unfounded.  The  Home  Minister  stand-
 ing  in  this  very  House  said:  ‘I  will
 never  apply  the  Preventive  Detention
 Act  for  political  purposes’.  This  Pre-
 ventive  Detention  Act  has  been  used

 by  the  Punjab  Government  for  politi-
 cal  purposes.  I  further  say  that  this
 charge  that  they  have  been  collecting
 arms  to  indulge  in  violence  is  absolu-
 tely  unfounded.  Why  then  resort  to
 the  convenient  course  of  this  Preven-
 tive  Detention  Act?  Why  don’t  you
 arrest  men  of  the  Hindu  Mahasatha
 and  the  Jan  Sangh  and  openly  prose-

 cute  them  in  a  court  of  !aw?  Let  them
 have  a  chance  of  defending  vhemselves.
 Instead  of  that,  you  clap  them  behind
 prison  bars.  You  do  not  give  them  the
 chance’  which  an  ordinary  decent
 citizen  should  have  of  vindicating  their
 character  and  proving  their  innocence.
 You  go  on  blackguarding  at:d  malign-
 ing  them.  Is  this  justice?  Is  this  demo-
 cracy?  Is  not  this  Punjab  Govern-
 ment  making  a  mockery  of  democracy?
 This  is  a  matter  I  ask  this  Parliament
 seriously  to  consider.  They  have  ban-
 ned  all  public  meetings  throughout
 the  Punjab.  They  are  not  allowing
 those  men  to  criticise  Sheixh  Abdul-
 lah’s  policy  or  support  the  Jammu
 Parishad’s  stand  and  to  have  their  say
 openly,  They  have  gagged  all  freedom
 of  speech.  What  kind  of  tyranny  is
 this?—this  kind  of  enforced  silence
 ifnmposed  by  the  tyranny  of  govern-
 mental  authority?  And  Mr.  Sachar  and
 his  colleagues  are  inviting  Sheikh
 Abdullah  and  his  colleagues,  and  what
 should  I  say,  his  emissaries.  to  come
 and  tour  the  Punjab  for  the  purpose
 of  propagating  their  views  against  the
 Praja  Parishad!  Is  this  democracy  or
 is  it  a  mockery  of  democracy?  I  ask
 this  House  seriously  to  consider  the
 situation.  My  appeal  has’  been  to
 Pandit  Nehru—that  he  should  rise  to
 the  occasion.  He  is  the  one  man
 India  who  can  make  Sheikh  Abdullah
 see  reason.  If  Sheikh  Abdullah  is
 haunted  by  prestige,  by  notions  akin
 to  power-intoxication  or  egoism.  then
 it  is  for  Pandit  Nehru  to  send  for  him
 and  send  for  the  Parishad  leaders  and
 hammer  out  some  kind  of  settlement.

 I  think  it  is  still  feasible  and  possible.
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 The  sands  of  time  are  running  fast.
 Along  a  distance  of  200  miles  the
 movement  has  spread—from  village  to
 village.  It  has  gone  to  the  remotest
 part  of  Jammu,  You  cannot  suppress
 it.  You  have  not  been  able  to  crush
 it,  Therefore,  there  is  genuine  discon-
 tent.  Face  that  situation.  With  the
 fullest  sense  of  responsibility  I  am  say-
 ing  that  this  is  the  time  when  the
 Prime  Minister  of  India  should  inter-

 vene.  They  have  got  something  to
 hide  from  us.  Otherwise,  why  do  they
 ban  entry  of  fact-finding  Commissiouas
 appointed  by  political  parties  of  India
 who  are  in  the  Opposition?  But  they
 allow  Congressmen  to  go  and  to  make
 pro-Abdullah  propaganda.  But  they

 do  not  allow  our  men  to  go.  There-
 fore,  they  have  got  something  to  hide.
 Let  a  Supreme  Court  Judge  be  appoint-
 ed  and  let  him  make  a  report  as  to
 what  the  situation  is.  There  is  a  long
 list  of  charges  of  ruthless  repression—
 molestation  of  both  men  and  women.
 Certain  things  have  been  done  which
 do  not  reflect  any  credit  on  any  civi-
 lised  Government.

 I  want  to  conclude  by  appealing  to
 the  House  to  make  the  Prime  Minister

 .of  India  intervene  in  this  crisis.  Send
 for  both  sides,  make  them  sit  together.
 (Interruption).  My  friend  seems  to  be
 amused.  We  do  not  want  here  in  this
 House  nominees  of  Sheikh  Abdullah.
 They  want,  the  Jammu  people  want,
 real  representatives  elected  by  the
 general  suffrage.  elected  by  popular
 wish.  and  not  merely  nominees  uf
 Sheikh  Abdullah,

 Shri  झ,  G,  Deshpande  (Guna):  Hear,
 hear.  (Interruptions).

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  should  not  stand  up  like
 that  and  shout.

 Shri  V.  G.  Deshpande:
 like  that.

 Mr.  Chairman:  That  is  no  reason
 why  the  hon,  Member  should  shout.
 He  should  bring  the  matter  to  the
 notice  of  the  Chair.  After  all  this  is
 not  a  public  p!atform.  This  is  Parlia-
 ment.

 Shri  N.  C.  Chatterjee:  Sir,  my  final
 appeal!  is  that  it  is  for  Pandit  Jawahar-
 lal  Nehru  to  rise  to  greater  heights.
 He  can  still  effectively  intervene  and
 promote  a  settlement  which  will  be
 honourable  to  both  and  which  will  be
 for  the  lasting  good  of  both  Kashmir
 and  Jammu  and  for  India,

 Prof.  S.  N.  Mishra  (Darbhanga
 North):  I  do  not  propose  to  traverse
 the  wide  ground  covered  by  the  Presi-
 dent  in  his  Address,  from  the  climax

 He  spoke
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 of  world  peace  to  the  bathos  of
 groundnut.  I  simply  intend  to  confine
 myself  to  his  references  to  the  Plan
 and  its  implementation,  because  I
 think  that  the  working  of  the  Plan  is
 the  highest  national  priority  at  the
 present  moment.  But  before  I  make
 some  observations  about  the  imple-
 mentation  of  the  Plan,  I  want  to  say
 a  few  words  about  the  criticism  of
 our  foreign  policy  made  by  our  friends
 on  the  opposite  side.  Sir,  you  must

 be  familiar  by  now  with  a  set  of
 jargons  that  have  been  introduced
 into  the  deliberations  of  this  House
 by  our  friends  of  the  Communist
 party.  It  is  indeed,  very  annoying  at
 moments  that  the  same  set  of  phraseo-
 logy,  the  same  set  of  words  and  jargons
 should  be  introduced  over  and  over
 again  and  it  is  really  a  pity  that  even
 a  person  of  the  intellectual  stature  of
 the  hon.  Member,  Prof.  Hiren  Muker-
 jee,  who  is  certainly  capable  of  greater
 range  of  thought  and  modulations  of
 expression  should  indulge  in  the  same
 set  of  ideas,  in  the  same  vituperative
 language  as  he  has’  been  doing  for
 some  time  while  discussing  foreign
 policy  of  India.  Hon.  friends  of  the
 Communist  party  are  never  tired  of
 telling  us  that  we  are  attached  to  the
 apron  strings  of  American  capitaiism
 and  Anglo-American  imperialism,  They
 are  never  tired  of  telling  us  that  our
 foreign  policy  is  subordinated  to  the
 foreign  policy  of  the  Anglo-American
 bloc.  Th’  charge,  in  my  opinion,  is
 so  utterly  baseless  that  to  direct  any
 attention  to  it  would  be  to  give  it  a
 respectability  and  status  which  it  does

 not  deserve.  Sir,  I  need  not  tell  you
 that  public  opinion  in  this  country
 and  the  majority  opinion  in  the  world
 has  shown  that  this  charge  is  utterly
 untenable.  Strongly  enough  in  regard
 to  the  Korea  resolution  it  was  said
 that  India  at  that  particular  moment
 in  the  U.N.O.  played  a  ‘Sikhandi’  role.
 We  have  nothing  but  pity  for  those
 who  cannot  distinguish  between  a
 ‘Sikhandi’  role  and  a  ‘Shri  Krishna’  role
 in  the  international  sphere  and  parti-
 cularly  for  those  who,  as  you  are
 aware,  during  942  movement,  when
 the  country  was  going  through  the
 baotism  of  flre  and  sacrifice  as  never
 before  in  history,  hai  played  a
 ‘Sikhandi’  role  and  now  are  at  a
 gallop  as  the  Trojan  horses  of  Russia.
 For  them,  therefore,  it  is  nothing
 but  surprising  to  hurl  that  charge
 against  ethers  over  and  over  again,
 Sir,  I  went  to  submit  to  you  that  it  is
 clear  even  to  the  meanest  intelligence
 that  India  so  far  has  played  in  the  inter-
 national  sphere  a  ‘Shri  Krishna’  role,
 trying  her  utmost  for  the  preservation
 of  peace,  for  the  prevention  cf  war
 and  extension  of  the  area  of  conflict.
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 And  if  any  great  war  breaks  cut,  the
 Third  World  War  or  Mahabharata,  in
 the  same  allegory,  I  am  sure,  India
 iike  Shri  Krishna  will  again  try  to
 refuse  to  take  arms  and  identify  with
 any  group.  She  may  give  her  moral
 support  to  any  cause  she  may  think
 right  but  she  would  not  be  militarily
 identifying  herself  with  any  group.

 Having  said  that,  I  am  reminded  of
 what  happened  in  the  life  of  a  great
 philosopher  of  the  day,  Bertrand

 Russell.  He  has  said  somewhere,  one
 man  seemingly  interested  in  philoso-
 phy  came  to  him  with  a  request  to
 recommend  sume  of  his  books  on
 philosophy.  He  went  away  with  the
 recommendation  of  Bertrand  Russell.
 But  quick  came  he  the  next  day  say-
 ing.  ‘I  have  been  reading  one  of  your
 books  and  the  only  statement  I  could
 understand  is  false.’  He  pointed  out,
 ‘You  have  made  a  statement  in  your
 book  that  Julius  Caesar  is  dead,  but
 I  am  Julius  Ceasar  and  I  am  not  dead.’
 So,  whenever  the  hon.  Members  of
 the  Communist  party  stand  up  and

 say  that  India  is  tid  to  the  «apron
 strings  of  a  particular  bloc,  they  pro-
 bably  fully  recognise  that  we  are  not
 attached  to  this  group  or  that  group
 but  straining  after  something  un-

 common  to  suit  their  set  design  they  say
 that  ‘we  are  India  and  we  are  attached
 to  a  particular  bloc,  the  Russian  bloc,
 the  Cominform,  so  how  is  your  claim
 correct?’  Also  many  friends  of  the
 Opposition,  like  the  great  Aristotle,
 would  never  count  the  teeth  of  their
 Wives  to  get  rid  of  their  wrong  ration
 that  women  have  fewer  teeth  than
 men.  They  would  not  read  recent  his-
 tory  that  India  has  made  in  the  inter-
 national  sphere,  the  history  which  is
 full  of  clear  examples  of  independence
 of  judgment,  thought  and  action  and
 the  lead  which  India  has  given,  which
 has  lit  up  the  eyes  of  millions  all  over
 the  world  with  a  new  hope,  faith  and
 confidence  in  the  prospects  of  peace.

 Now.  I‘would  come  to  the  imple
 mentation  of  the  Plan.  We  deeply
 regret  that  the  President  is  so  grossly
 mis-informed  about  the  implementa-

 tion  of  the  Plan.  The  complacency
 inherent  in  his  remarks  about  the
 working  of  the  Five  Year  Plan  is  pro-
 bably  based  on  certain  amount  of
 mis-information  produced  before  him
 by  his  Government.  So  far  ६३  this
 Plan  is  concerned,  I  have  the  greatest
 admiration  for  it  and  I  have  no  doubt
 that  it  is  the  greatest  contribution
 India  has  matie  to  the  democratic
 ~Ianning  in  the  world.  But,  is  the  Plan
 being  implemented.  is  it  being  worked?
 That  is  the  question  I  ask.  And,  if
 the  Plan  is  being  worked,  where  is
 it  being  worked,  for  whom  is  it  being
 worked,  who  knows  about  it?  I  my-
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 self  must  have  contacted,  since  the
 Plan  was  finally  approved  by  this

 House,  at  least  20  to  25  thousand
 people  in  my  constituency.  I  found
 nobody  knowing  anything  about  the
 Plan.  There  may  be  a  few  purple
 patches  all  over  the  country  in  the

 shape  of  community  projects  but  even
 in  these  community  project  areas,  so
 far  as  my  inquiry  goes,  people  are
 left  completely  cold  and  they  are  not
 given  to  know’  anything  about  the
 work  for  which  their  co-operation  is
 needed.  Even  the  Members  of  the
 State  Legislatures,  the  Members  of
 Parliament  coming  from  that  area
 have  absolutely  no  information  about
 how  the  work  is  being  done  in  that
 area.  So,  regarding  the  implementa-
 tion  of  the  Plan,  I  would  humbly  sub-
 mit  that  this  undue  belief  that  some-
 thing  is  being  done  is  somewhat
 unfounded.  And,  I  would  like  to  draw
 your  attention  to  a  few  aspects  cf  its
 working  during  the  couse  of  the  last
 two  years.  I  must  confess  that  the

 working  during  the  course  of  the  last
 two  years  has  not  given  us  a  very
 happy  experience.  Take  the  example
 of  the  projects  that  are  under  the
 Central  Government  at  the  present
 moment.  What  do  the  —  stories  of  the
 Kandla  Port  project,  the  Machine  Tools
 Factory,  of  the  Hindustan  Shipyard
 Ltd.  tell  us?  Their  stories  are  quite
 eloquent  of  the  lassitude’  of  the  Gov-
 ernment  in  the  matter  of  implementa-
 tion.  Even  where  funds  are  provided,
 the  rate  of  expenditure  is  quite  behind
 the  schedule.  You  know  what  serious
 implications  this  expenditure  behind
 the  schedule  has.  It  means  less
 employment,  not  only  delaying  the
 execution  of  the  projects  but,  mind  it,
 less  employment  in  the  present  acute
 phase  of  growing  unemployment  in  the
 country.  So,  I  would  very  strongly
 urge  upon  the  Government  to  make
 an  enquiry  and  find  out  the  bottle-
 necks  and  to  gear  up  the  machinery
 to  remove  the  causes  of  delay  in
 execution  and  this  behind-the-sche-
 dule  rate  of  expenditure.

 Regarding  Part  8  and  C  States,
 what  is  being  done?  The  administra-
 tive  hurdle  is  still  there  impeding  the
 implementation  of  the  Plan.  Many
 plans  and  programmes  have  been  sub-
 mitted  by  the  Governments  of  thesé
 States  to  the  Central  Government,  and
 they  are  pending  before  it  for  months
 together.  Because  of  the  delay  in
 approval  and  sanction,  no  programme
 is  kept  up  to  the  schedule.  This  is
 not  the  way  to  implement  the  Plan.
 Another  difficulty  with  regard  to  Part
 B  and  C  States  is  the  lack  of,  technical
 personnel.  I  am  told  that  no  good
 engineer  or  planner  wants  to  go  there.
 States  like  Coorg,  Rajasthan  and

 PEPSU,  therefore,  suffer.  What  has
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 Government  done  ४9  regard  to  the
 recommendation  of  the  Planning  Com-
 mission  about  a  joint  services  pool
 tor  removing  this  difficulty?  Absolu-
 tely  nothing.

 Then  there  is  the  sad  story  of  the
 assistance  granted  by  the  Centre  to
 the  States  under  the  Five  Year  Plan.
 The  Centre  has  made  certain  commit-
 ments,  but  if  you  make  enquiries  you
 find  that  there  is  gross  discrimin

 sae exercised.  Some  States  have  been
 given  assistance  at  a  higher  annual
 rate  and  some  sadly  lag  behind.  My
 own  State  of  Bihar  is  a  case  in  point.
 So  also  Bengal,  and  probably  U.P.
 (An  Hon.  Member:  Assam  also).  The
 assistance  is  not  kept  up  at  an  aver-
 age  rate.  If  the  Central  Government
 has  not  got  the  requisite  amount  of
 money,  then  it  should  either  explore
 fresh  avenues  of  revenue,  or  adopt

 deficit  financing.  In  the  ultimate
 analysis,  if  it  cannot  do  either  of
 these  things,  it  should  come  forward
 and  express  its  inability  to  stand  by
 its  former  commitments,  so  that  the
 States  may  know  the  position  in
 advance  and  frame  their  budgets
 accordingly.  They  should  know  where
 they  stand  financially.  Otherwise,
 everything  would  be  upset.  Parti-
 cularly  after  the  submission  of  the
 Finance  Commission’s  recommenda-
 tions,  it  is  imperative  for  the  Central
 Government  to  find  out  whether  it
 would  be  able  to  stand  by  its  former
 commitments,  or  in  view  of  the  in-
 creased  grants  to  some’  States  in
 accordance  with  the  recommendations
 of  that  body  it  would  like  the  assist-
 ance  to  be  whittled  down  correspond-
 ingly.  This  is  a  very  important  thing
 which  should  receive  the  considera-
 tion  of  the  Central  Government.

 Before  I  resume  my  seat,  I  should
 like  to  tell  you  that  in  regard  to  the
 method  of  implementation  of  the  Plan
 there  is  a  very  serious  defect.  There
 is  no  Central  Information  Service
 with  the  Planning  Commission.  If  you
 distribute  the  information  in  places
 like  Hyderabad  or  Delhi,  it  would  be
 like  carrying  coal  to  New  Castle.  My
 submission  is  that  the  President’s
 Government  has  done  absolutely  noth-
 ing  to  popularise  the  Plan  in  the
 countryside.  If  it  is  to  be  carried  to
 the  remotest  hovels,  it  will  have  to
 be  presented  to  the  people  in  simple,
 clear  and  convincing  language,  and  in
 terms  of  their  needs  and  their  satis-
 faction.  You  will  be  surprised  to  ‘earn
 that  so  far  the  Plan  has  not  been
 broken  up  at  the  district  level,  cr  the
 sub-divisional  level,  not  to  talk  of  the
 thana  or  the  village  level.  The  villager
 does  not  know  what  the  Plan  means
 to  him.  My  submission  is  that  Govern-
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 ment  should  have  adopted  a  strategy
 both  of  education  and  campaign.  Had
 this  been  done,  the  Plan  would  by
 now  have  resounded  in  every  hut  and
 hovel  in  the  countryside,  and  thou-
 sands  of  youngmen  from  the  villages
 and  the  schools  and  colleges  would
 have  come  out  and  formed  brigades  for
 national  reconstruction.  But  the  Gov-
 ernment  has  done  nothing  in  this
 direction.  The  efforts  of  the  Govern-
 ment  so  far  as  the  implementation  of
 the  Plan  is  concerned  have  been
 anaemic.  Government  have  not  been
 able  to  create  the  proper  atmosphere
 in  which  community  action  and  com-
 munity  participation  in  the  implemen-
 tation  of  the  Plan  may  be  possible.
 Let  Government  inaugurate  a  ruthless
 clean-up  drive  against  corruption,  Let
 them  inaugurete  a  national  austerity
 drive,  involving  a  drastic  cut  in  the
 import  of  luxury  goods  consistent
 with  our  trade  obligations,  a  ijrastic
 control  of  salaries  in  the  private  sector,
 so  that  a  corresponding  policy  may
 be  effectively  pursued  in  the  public
 sector.  Let  Government  ९0०४९  the
 schools  and  colleges  and  even  this
 Parliament  and  the  State  Legislatures
 for  a  month,  and  ask  the  teachers,  pro-
 fessors,  legislators  and  students  to  go
 to  the  countryside  and  saturate  the
 atmosphere  with  the  message  of  the
 Five  Year  Plan.  This  is  the  way  in
 which  the  National  Plan  can  be
 worked,  and  not  in  the  happy-go-lucky
 manner,  not  in  the  lethargic  manner,
 in  which  the  Government  are  work-
 ing  the  Plan  now.  If  the  Government
 do  not  shake  off  their  present  lethargy
 and  complacency,  it  would  bring  disas-
 ter  to  the  nation.  If  the  Plan  fails,
 people  will  face  a  peril  and  the  Gov-
 ernment  a  defeat,  and  as  the  Prime
 Minister  has’  said,  like  a  General
 defeated  in  the  battlefield  we  shall
 have  to  face  a  situation  in  which  no
 amount  of  argument  on  our  part  to
 explain  our  defeat  will  be  of  any  avail
 Therefore,  let  Government  take  up  the
 implementation  of  the  Plan  with  the
 sense  of  urgency  with  which  the

 nation  wants  it  to  be  taken  up.  There
 is  ample  enthusiasm  in  the  country-
 side  if  only  we  have  got  a  programme
 for  tapping  it.  I  have  been  -zesponsi-
 ble  for  evoking  considerable  quantum
 of  public  enthusiasm  for  the  erection
 >f  some  dams,  canals  and  roads,  and
 I  know  that  the  Indian  people  are
 not  as  dead  and  inert  as  they  are
 made  out  to  be.  Our  experience  so
 far  as  the  implementation  of  the  Plan
 goes  is  that  it  has  not  been  made  a
 people’s  job.  It  is  still  a  bureaucrats’
 job.  The  Government  has  to  make  it
 a  people’s  job.  If  it  does  not  do  so,
 it  will  not  be  a  National  Plan.  It  will
 not  be  a  Plan  worth  the  name.  Imple-
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 mentation  of  the  Plan  does  not  mean
 merely  the  perforrnance  of  the  tasks
 enumerated  in  jt,  but  it  means  also
 the  creation  of  a  new  psychology,  a
 mew  society  based  upon  the  new  con-
 ception  of  planned  economy  as  against
 the  conception  of  laissez  faire  which
 has  been  in  vogue  for  so  long.  With
 these  words.  I  support  the  motion  of
 thanks.

 Shri  Tek  Chand  (Ambala-Simla):  I
 rise  to  support  the  motion.  The  Presi-
 dent,  in  his  Address,  has  touched  upon
 a  number  of  important  and  urgent
 problems  engaging  the  attention  of
 the  Government,  but  I  shall  deal  with
 just  a  few  of  them.  The  matter  on
 which  I  wish  to  join  issue  is  the  one
 which  had  been  dealt  with  just  now
 by  my  learned  colleague,  Shri  Chatter-
 jee,  namely,  the  Kashmir  agitation.
 So  far  as  that  matter  is  concerned,  I

 ‘wish  the  facts  were  better  known  and
 that  they  could  be  disseminated  and  the
 truth  discovered.  Shri  Chatterjee  said
 that  we  should  not  malign  one  party,
 that  we  should  not  use  vituperatives
 and  that  we  should  find  out  the  real
 things  that  matter.  On  this  point,  I
 am  in  complete  agreement  with  him.
 But  whereas  Mr.  Chatterjee  has  used
 certain  truisms,  he  appears  to  be

 farthest  from  facts  as  they  are.  This
 Praja  Parishad  agitation  is  by  no
 meaas_  concentrated  or  localised  to
 Jammu,  as  it  seemingly  appears.
 ‘Ostensibly  it  might  be  an  issue  of  the
 Jammu  people,  but  actualy  its  tenta-
 ‘cles  have  been  spread’  far  into  the
 various  corners  of  the  country  and

 ‘this  agitation  has  a  history  behind  it
 ‘which  one  cannot  really  forget.

 At  the  General  Elections  last  year
 certain  party  was  not  merely  dis-

 ‘comfited—it  was  not  only  defeated—
 it  was  absolutely  routed.  Even  since

 ‘the  Jast  twelve  months  it  has  been
 licking  its  wounds.  What  happened?
 It  started  championing  the  cause  of

 ‘cow  protection  and  one  fine  morning
 in  every  town  and  village  of  the
 country  we  discovered  walls  had  been

 espoilt  by  the  slugan:  “Ban  cow  slau-
 ghter”.  It  turned  out  to  be  a  damp
 squib.  It  turned  out  to  be  an  empty
 thunder.  Then  they  expoused  the  cause

 “Of  and  they  discovered  themselves
 to  be  the  supporters  of  the  refugees.

 ‘The  refugees  would  not  be  easily
 ‘guiled.  The  refugees  understood  the
 ‘difficulties  of  the  Government,  the
 difficulties  of  the  nation  and  the  efforts

 ‘made  to  rehabilitate  them.  They
 “might  not  have  been  adequate,  but  the
 ‘fact  that  the  efforts  were  sincere
 admitted  of  no  doubt  and  the  refugees’

 ssupport  was  lacking  to  their  cause.
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 Then  there  have  been  cases,  spora-
 dic  attempts  to  take  shelter  behind  the
 Hindu  Code  Bill.  But  the  latest  we
 have  got  is  the  Praja  Parishad  agita-
 tion  in  Kashmir.  Mr.  Chatterjee,—I
 wish  when  he  threw.  certain  chal-
 lenges  he  had  the  grace  to  hear  this
 side  as  well—said:  “What  do  they
 want?  They  want  fundamental  rights—
 why  not  give  them?  They  want
 certain  liberties—why  withhold  them
 from  the  people?  They  want  the  appli-

 cation  of  this  Constitution—why  deny
 it’?  I  make  bold  to  say  in  this  House
 that  all  their  legitimate  demands,  all
 their  legitimate  complaints,  all  their
 lawful  grievances  need  redress.  They
 have  to  be  examined  closely  and  what-
 ever  is  legitimate  has  to  be  fully  giv2n
 redress  to.  But  let  us  ‘see  what  these

 docile,  soft-spoken  people  for  whom  he
 had  so  many  buckets  of  tears  to  shed,
 did,  what  they  have  said  and  what  has
 been  the  form  of  their  agitation.
 Mr.  Chatterjee  a  short  while  ago  said:
 “Oh,  poor  Pandit  Premnath  Dogra;  he
 has  been  behind  bars  without  trial.
 How  shocking.”  Yes,

 anybody
 who  is

 behind  the  bars  without  trial  deserves
 sympthy.  But  this  is  what  the  great
 Pandit  Dogra  said  in  his  speech  on  the:
 7th  of  November,  1952:

 “IT  have  told  the  people  of  India
 that  we  have  so  far  _  struggled
 oonstitutionally,  but  are  taking
 other  steps  now.  People  from  out-
 side  also  assure  us  of  their  sup-
 port,”
 What  does  it  mean?  It  means  “we

 are  no  longer  wedded  to  peaceful
 technique;  we  propose  to  resort  io
 violence  and  not  only  do  we  hope  to
 get  success,  but  people  from  outside
 have  also  assured  us  of  their  support
 regarding  the  other  steps  that  we  ure
 taking  now.”  Is  there  any  Government
 that  can  tolerate  this?  And  the  Govern-
 ment  of  Kashmir  has  waited  and
 waited  quite  a  long  time.  Now  what
 “has  been  done?

 Let  me  tell  you  the  example  of  an-
 other  leader,  Shri  Rishi  Kumar.  This
 is  his  language:

 “We  would  put  an  end  to  Sheikh
 Abdullah  and  other’  workers  of
 the  National  Conference.  We  will
 suck  their  blood.”

 I  would  challenge  Mr.  Chatterjee  if
 he  could  paraphrase  this  sentence  and
 let  us  see  how  his  erudition  could  make
 this  uttetrance  into  something  very  soft,
 something  sweet,  something  absolutely
 inoffensive.

 Not  only  that,  look  at  another
 sample.  I  have  got  a  third  one  and
 this  is  what  one  of  their  leaders  sxid:
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 He  is  Chaudhuri  Prithi  Pal  Singh,
 anember  of  the  Working  Committee.

 “The  opportunity  has  come  to
 shake  Sheikh’s  Government  and
 Nehru’s  Government.  We  intend  to
 shake  it.  We  _  are  not  fighting
 against  Sheikh  Abdullah  alone,
 but  also  against  Jawaharlal.”

 These  are  their  speeches.  This  is  the
 manner  in  which  they  want  to  seék
 the  great  rights,  the  Fundamental
 Rights,  which  have  been  safeguarded
 and  guaranteed  by  our  Constitution.

 Then,  what  has  happened  is  not
 without  interest.  There  have  been  a
 large  number  of  raids,  followed  by
 violence,  pelting  of  brickbats  and
 stones  and  also  firing.  But  where?  Look
 at  the  location.  This  agitation  by  those
 people,  who  lose  their  temper  when
 somebody  styles  them  as  traitors,  this
 agitation  has  been  going  on,  virtually
 at  every  place  which  is  within  a  radius
 of  three  miles  of  the  Cease-fire  line.
 Chumb—one  mile;  Sunderbani—a  mile
 and  a  half;  Joria—two  miles  and  Hira-
 nagar,  two  miles  and  a-half.  No  place
 where  this  agitation  has  been  going
 on  is  beyond  a  distance  of  three  miles
 from  the  Cease-fire  line.  In  the  day
 time  Parishad  violence  continues—
 there  is  firing  as  well.  At  night
 Pakistan  troops  take  the  cue.  Th2y  say:
 “Please  don’t  call  us  traitors—we  are
 sensitive  about  it.”  What-else  can  you
 style  them?

 Not  only  that  but  look  at  the  public
 institutions  that  have  been  damaged.
 They  have  raided  police  stations  in
 Sunderbani  and  Joria  which  I  say  are
 almost  within  a  hailing  distance  of  the
 Cease-fire  line.  Tahsil  offices  have
 been  raided  and  damaged;  the  sub-
 jail  at  Kathua  has  been  raided.  The
 Deputy  Commissioner's  office  has  also
 been  raided.  So  far  as  inoffensive
 public  institutions  are  concerned,  no
 less  than  nine  schools  have  been
 raided  and  their  property  damaged.
 Among  them  there  were  two  girls’
 school3  at  Kathua.  Kathua  is  again
 within  a  short  distance  of  the  Cease-
 fire  line.  Not  only  that:  there  have
 been  serious,  grievous  injuries,—it  is
 the  language  of  lawyers,—inflicted  by
 these  peace-loving.  fundamental  rights
 seeking  people.  The  District  Magistrate
 at  Sunderbani  received  grievous  injury.
 The  Additional  District  Magistrate
 and  the  Superintendent  of  Police  at
 Udhampur  received  serious  injuries.
 Similar  injuries  have  been  caused  to
 the  Assistant  Superintendent  of  Police,
 Police  Inspectors  and  Sub-inspectors,

 and  the  number  of  injured  constables
 and  head  constables  grouped  together

 7ill  be  nearly  a  hundred.  This  is  what
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 has  happened.  Is  this  the  way  ‘that
 they  intend  to  espouse  their  cause  for
 the  civil  liberties?  Is  this  the  way
 they  want  that  their  fundamental
 rights  should  be  guaranteed  by:  pelt-
 ing  stones?  But  the  incidents  I  have
 narrated  are  nothing  and  will  pale
 into  insignificance  before  another  of  a
 most  revolting  character  which  I  am
 about  to  cite.  On  the  26th  January,
 1953,  India’s  Republic  Day,  our  National
 Day,  not  any  particular  party’s  day
 vut  the  day  of  every  citizen  of  this
 country,  at  the  occasion  of  the  flag-
 hoisting  ceremony,  when  the  Deputy
 Prime  Minister  and  the  Revenue  Minis-
 ter  were  going  to  salute’  the  flag,
 speeches  were  being  delivered—it  was
 at  that  moment  that  these  gentlemen
 chose  to  disturb  the  meeting,  pelt
 stones  and  otherwise  create  trouble.

 And  not  satisfied  with  their  achieve-
 ment  on  that  day,  they  smashed  the
 portrait  of  Mahatmaji.  Can  anybody
 deny  or  question  it?  Is  this  the  way
 they  want  to  advocate  their  cause?
 Then  a  number  of  innocent  persons
 who  had  nothing  whatever  to  do  with
 the  meeting  were  assaulted.  And  in
 this  category  can  be  included  the  head-
 master  of  a  school  who  was  assaulted;
 his  face  was  tarred  because  he  would
 not  close  the  school.  B.C.G.  vaccina-
 tors  were  manhandled;  also  medical
 officers,  doctors  and  others.  And  on  the
 !ith  January,  while  the  Deputy  Prime
 Minister  was  addressing  a  public  meet-
 ing  he  was  fired  upon.  These  are  the
 facts.  And  with  these  facts  happening,
 can  they  with  any  grace  say  “we  are
 not  traitors  to  India”?  The  time  at

 my  disposal  is  so  short,  for  I  wish
 I  could  cite  more  juicy  bits  from  the
 comments  of  Pakistan  Radio.

 On  the  one  hand  they  want  the
 solidarity  of  India,  and  on  the  other
 they  are  doing  their  best  to  see  that
 that  solidarity  is  not  achieved.  On  the
 me  hand  they  want  that  the  whole  of

 Jammu  and  Kashmir  should  form  part
 and  parcel  of  this  country,  not  only
 with  respect  to  the  three  matters  but
 with  respect  to  all  matters;  and  ६६  the
 same  time  what  is  their  battle-cry?

 Their  battle-cry  is:  Jammu-ko-alag
 karo,  separate  Jammu.  Well,  if  Jammu
 is  to  be  separated  by  being  integrated
 with  India,  what  remains  of  Kashmir?
 The  only  conclusion  is  that  Kashmir
 remains  away.  If  you  examine  it
 closely  you  will  discover  that  this.
 movement  in  conception  is  mischie-
 vous,  in  execution  it  is  dangerous,  and
 in  consequences  it  is  going  to  be
 suicidal.  Whatever  the  just  claims  are,
 they  have  to  be  met.  They  have  to  be
 examined  with  sympathy,  but  not  at
 a  pistol  point  being  shown.  And
 where?  Under  the  very  7०४९  of  the
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 Pakistani  troops  who  are  on  the  hill
 up,  and  Joria  is  down  belew

 I  would  just  take  a  couple  of  minutes
 more.  My  attention  has  been  parti:
 cularly  drawn  to  the  amendment  of
 Sardar  Hukam  Singh  who  wants  a
 Punjabi-speaking  province  in  North
 India.  So  far  as  a  Punjabi-speaking
 province  in  North  India  is  concerned—
 espoused  by  my  hon.  friend  Sardar
 Hukam  Singh—if  those  words  have  no
 other  meaning  than  their  dictionary
 meaning,  I  happen  to  agree.  All  that  I
 say  is  this  that  whatever  may  be
 the  linguistic  policy  of  this  country,
 whether  there  should  be  Jinguistic
 divisions  or  not,  4  for  one  am  in
 favour  of  cohesion,  consolidatiyn  of
 the  country.  But  it  is  a  Yegréttable
 fact,  and  I  do  hope  that  Sardar  Sahib
 will  agree  with  me,  that  today  there
 is  not  one  or  two  or  three  but  as
 many  as  four  Punjabi-speaking  pro-
 vinces,  which  can  be_  integrated  into
 one.  They  are  PEPSU,  Punjab  Hima-
 chal  Pradesh  and  Delhi.  The  majority
 in  Delhi  are  Punjabi-speaking.  Today
 what  we  want  is  one  big  province.
 particularly  when  the  Five  Year  Plana
 has  to  be  put  through,  and  when,  as
 a  learned  speaker  said  a  few  minutes
 ago,  we  have  to  save  money.  We
 can  do  without  these  scores  of  Minis-
 ters  and  Deputy  Ministers  and
 Inspector-Generals  of  Hospitals  and
 Prisons  and  Directors  and  so  on  for
 every  little  thing  in  a  State.  In  that
 way  you  can  save  so  much  and  at  the
 same  time  realize  the  dream  of  Sardar
 Hukam  Singh.  I  hope  he  means  it.

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  I  have  no  objection  if  that
 is  accepted  and  if  all  those  provinces
 are  added  on  to  it!

 Shri  Tek  Chand:  But  if  Punjabi-
 speaking  province  means  a  further
 cutting  of  the  Punjab  as  it  is,  well  the
 cat  is  out  of  the  bag.

 Sardar  Hukam  Singh:  You  have  put
 a  proposal  and  I  have  accepted  it!

 Shri  Tek  Chand:  Then  Government
 ought  to  ¢onsider  from  the_  linguistic
 point  of  view  that  there  shou'd  be
 bigger  States  which  will  mean  less
 expenditure  and  better  administratjon.

 Then  there  is  one  little  point.  Some-
 thing  was  said  against  the  Five  Year
 Plan.  We  heard  a  number  of  speeches
 of  a  scoffing  character,  just  scoffeing
 ut  the  Plan,  jibing,  making  grimaces.
 |  it  were  an  exhibition  of  a  panto-
 mime  or  a_  burlesque  it  was  most
 entertaining;  but  if  it  is  a  serious
 criticism  of  the  Plan  it  was  devoid  of
 any  constructive  suggestions,  I  wish  I
 coula  invite  those  who  have  scotfed  at
 the  Plan  to  a  place  not  very  far  away,
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 Bhakra-Nangal  where  I  have  recently
 been  and  where  that  great  river  is
 being  harnessed.  I  wish  some  of  these

 critics  were  to  go  there  and  see  with
 their  own  eyes  what  is  taking  place.
 Then  they  will  not  be  pessimists  but
 optimists.  (Shri  Nambiar:  We  have
 seen.)  They  should  see  them  not  with
 a  pair  of  glasses  of  a  darkened  hue.

 With  these  words  I  whole-heartedly
 support  the  motion.

 Shri  C.  C.  Shah  (Gohjlwad-Sorath):
 In  criticising  the  President’s  Address.
 some  of  the  Members  have  characte-
 rised  it  as  being  complacent.  There:
 is  no  doubt  that  the  Presidential.
 Address  strikes  a  note  of  optimism,
 and  there  is  a  message  of  hope  and
 promise,in  that  Address.  There  is  no
 doubt  that  in  that  Address  there  is  a
 certain  sense  of  satisfaction  expressed
 at  the  progress  that  we  have  made  so
 far.  But  I  beg  to  submit  that  it  is
 wrong  to  say  that  there  is  anything
 complacent  or  unduly  rosy  about  this
 Address.  If  we  consider  the  tremendous
 odds  against  which  we  had  to  work
 for  these  five  years  and  the  progress
 that  we  have  made,  I  think  it  would
 be  unjust  to  say  that  what  the  Presi-
 dent  has  said  about  the  overall  picture
 of  the  situation,  that  there  is  an  all-
 round  progress,  is  wrong.  It  will’  be
 entirely  wrong  to  say  that  this  state-
 ment  is  anything  but  a  statement  of
 sober  realism  and  of  restrained
 optimism.  It  has  somewhat  become  a
 fashion  amongst  many  people  to  create
 a  sense  of  defeatism  amongst  us  and
 to  go  on  saying  that  we  are  worse  off
 than  what  we  were  five  years  ago,  to
 go  on  telling  the  people  that  the
 British  raj  was  muct.  better  than  what
 it  is  today,  or  to  go  on  telling  the
 people  of  the  former  States  that  the
 Rulers’  raj  was  tetter  than  what  it  is
 today.  Nothing  can  be  farther  from
 the  truth.  Nobody  suggests  that  we
 have  solved  the  problem  of  poverty
 and  unemployment;  nobody  in  his
 senses  would  suggest  that.  But  I  do
 submit  that  we  are  on  the  way  to  it
 and  that  we  have  now  started  on  our
 journey.  All  our  problems  tha!  now
 remain  are  mainly  economic.  We  have
 made  considerable  progress  in  that
 direction  and  we  are  on  the  way  to
 solving  them.

 Some  people  complained  that  there
 is  not  enthusiasm  in  the  people  and
 that  the  Five  Year  Plan  has  not
 created  enthusiasm  and  so  on.  I  do  ask
 those  friends  seriously:  Is  there  enthu-
 siasm  in  yourself?  How  can  you  find
 enthusiasm  among’  the  people  when
 you  yourself  lack  that  faith  which
 alone  can  lead  us  to  progress?  There
 is  enough  to  complain.  I  can  give  a
 long  lst  of  complaints  that  I  can
 legitimately  snake.
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 There  is  great  delay,  for  example,  in

 ‘Government  action.  There  is  consider-
 able  inefticiency.  There  is  corruption

 and  waste.  All  these  things  I  do  not
 -dispute  and  yet,  we  must  admit  that  if
 you  want  to  take  a  realistic  view  of
 ‘things,  in  spite  of  defects  and  short-
 comings,  we  are  making  progress.  Our
 opponents  are  interested  in  creating  a
 defeatist  mentality  and  we  should  be
 careful  that  we  do  not  succu'nb  to
 that.  For  that  purpose  we  need  all  the

 -courage  which  we  can  gather  among
 ourselves.  Then  alone  we  can  go  on

 *  fhe  path  on  which  we  have  already
 begun  our  journey.

 The  President  has  given  statistics
 and  figures.  The  Address  is  only  a
 broad  general  review  ef  th@  state  of

 ‘the  nation  at  present  and  it‘fs  not  a
 sort  of  a  report;  yet  there  are  figures
 enough  which  show  that  in  all  direc-
 tions,  industrially  and  economically,
 we  are  making  progress.  I  can  certainly
 cite  0l  instances  where.  I  think,  any
 Congressman  will  feel  that  the  Govern-

 ‘ment  is  not  acting  rightly.  that  they
 ought  to  have  done  this  or  that.  No-
 body  disputes  that  we  have  not  made
 mistakes.  At  times  we  have  committed
 blunders.  Yet,  it  will  be  wrong  to

 ‘believe  that  we  have  become  worse
 ‘than  what  we  were  five  years  ago.

 Now,  what  are  the  dangers  that  face
 -us  in  the  progress  that  we  wish  to
 make  all  round?  I  will  give  you  some
 idea  of  what  happened  in  Saurashtra
 and  you  will  find  that  the  same  forces
 which  are  working  in  Saurashtra  are
 working  elsewhere  in  the  country.  The
 Leader  of  the  Praja  Socialist  Party
 referred  to  the  situation  in  Saurashtra

 ‘and  said  that  the  Government  there
 “was  ruling  by  bullets  and  lathis.  Noth-
 ing  can  be  farther  from  truth  than
 that  statement.  I  regret  that  she  has

 ‘told  us  something  which  is  untruth.
 ‘She  had  been  there.  All  the  facilities
 ~were  placed  at  her  disposal.  She  was
 taken  into  the  fullest  confidence,  Pro-

 “bably,  she  wanted  to  become  a  peace-
 maker  or  probably  the  exigencies  of

 sparty  considerations  compelled  her  to
 make  statements  which  are  untrue.
 What  was  the  situation  in  Saurashtra?

 ‘It  was  supposed  to  be  an_  agitation
 against  sales  tax  and  who  were.  the

 ‘people  who  started  that  agitation?  The
 ‘people  who  started  and  kept  up  that
 agitation  there  were  the  Communists,

 -the  Socialists,  the  Hindu  Mahasabhites,
 the  R.S.S.  and  certain  vested  interests.
 The  Salex  Tax  Act  was  passed  by  the
 Legislative  Assembly  of  Saurashtra
 -almost  unanimously  in  September.  No-
 body  opposed  it.  Nobody  heard  any

 ‘objection  about  it.  The  President  gave
 “his  assent  to  the  Sales  Tax  Act  on  Ist
 Wovember,  Nobody  objected  to  it.  It
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 was  to  come  into  force  on  lst  Decem-
 ber  and  then  these  political  parties
 who  were  defeated  at  the  polls  crush-
 ingly  thought  that  they  must  find  some
 weapon  to  fight  the  Government  and
 the  weapon  they  thought  of  was  the
 sales  tax.  It  began  in  a  small  manner
 with  meetings,  with  a  procession  and
 a  day’s  hartal.  It  went  on  for  three
 days.  It  was  extended  to  seven  days,
 Agitation  continued  and  there  is  enough
 discontent  amongst  the  people  to  arouse
 them  against  the  Government.  Th2
 agitation  gathered  strength  and  what
 happened?  These  people  thought  that
 the  time  had  now  come  to  overthrow
 tne  Government  and  it  took  a  violent
 turn.  Violence  began  and  they  called  it
 Satyagraha.  Now  it  has  become  a
 fashion  to  call  anything  Sctyagraha.
 Law  breaking  activity  began  and  they
 had  to  be  arrested.  Then  there  had  to
 be  lathi-charge.  In  one  place  there
 was  firing.  They  began  a  campaign  of
 vilification  with  a  degree  of  falsehood
 which  it  will  be  amazing  to  find  that
 any  political  party  can  stoop  to,  I  will
 give  you  only  a  few  instances.  A  mild
 lathi  charge  takes  place.

 An  Hon.  Member:  Mild?

 Shri  C.  C.  Shah:  Yes,  mild.  I  know
 it  and  the  story  goes  round  that  20
 women  have  been  injured,  two  children
 have  been  killed  and  the  people  are
 ‘excited.  Firing  takes  place  and  un-
 fortunately  one  boy  dies.  The  «story
 goes  round  that  five  students  have
 died.  A  woman  who  offered  Satyagraha
 is  arrested  on  7th  January  and  re-
 leased  on  llth  January.  Only  for  four
 days  she  was  in  jail.  She  comes  out.
 goes  back  to  her  home.  She  becomes
 ill.  She  is  removed  to  the  hospital  and
 after  a  few  days,  on  the  26th  January.
 she  dies  and  what  is  the  story?  That
 she  was  fasting  against  sales  tax  for
 56  days  from  the  lst  December  when
 the  movement  began.  Nobody  ever
 heard  of  her  fast,  not  even  the  Praja
 Parishad  people  mentioned  it,  not
 even  their  papers  mentioned  it.  Then
 they  began  to  collect  and  gather
 statistics  as  to  who  is  fasting  for  one
 reason  or  another.  One  would  be  sur-
 prised  that  such  things  happen  vet  it
 was  published  that  so  many  people  are
 fasting  against  sales  tax.  Violence
 takes  place,  all  round,  schools  are
 attacked,  police  chowkies  are  bur

 pt police  constables  are  attack
 their  uniforms  are  removed  and
 even  8  social  and_  constructive.
 worker,  a  religious  man  is  attacked.
 Congress  workers  are  attacked  and
 mercilessly  beaten.  Members  ०१  tie
 Legislative  Assembly  of  Saurashtra,  at
 places  where  they  dare  to  come  out,
 are  attacked.  This  has  been  the  move-
 ment  in  Saurashtra,  and  you  would  be
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 surprised  that  the  Government  acted,
 I  should  say,  in  a  most  genercus
 manner  but  the  people  who  started  this
 agitation  were  trying  to  take  advant-
 age  of  it.

 I  am  referring  to  this  for  ‘his  reason
 that  the  internal  dangers  from  the
 parties  who  have  been  defeated  in  the
 last  elections  are  facing  us.  We  have
 got  to  be  aware  of  them.  They  take
 hold  of  any  opportunity.  Mr,  Chatter-
 jee,  for  example,  eloquently  referred
 to  the  Jammu  agitation.  The  parties
 which  lead  the  movement  there  are
 the  Hindu  Mahasabhites,  the  R.S.S.—
 all  these  people  want  to  masquerade
 under  a  national  name.  In  Jammu  they
 call  the  party  Praja  Parishad  as  in
 Saurashtra.  What  they  do  is  bein
 called  Satyagraha.  We  know  what  kin
 of  Satyagraha  it  is.  It  is  full  of  false-
 hood,  intimidation,  violence  and  that

 is  the  kind  of  Satyagraha  which  we
 saw  in  Saurashtra  and  which  probably

 is  going  on  in  Jammu  _  also,
 Mr.  Chatterjee  eloquently  said  what
 they  want.  He  said  they  want  closer
 integration  of  Jammu  with  India.  Who
 does  not  want  it?  Is  there  anyone  on
 this  side  of  the  House  who  does  not
 want  it?  But  there  are  commitments
 and  we  have  pledged  ourselves  to  the
 people  of  Kashmir  that  they  shall
 decide  their  future.  We  do  not  want
 to  coerce  them.  The  President  has
 referred  to  this  in  his  Address,  and
 these  are  the  words  which  we  -nust
 ponder  over.

 6  PM.
 He  says:

 “This  movement  though  aiming
 at  a  closer  union  with  India  is
 likely  to  have  exactly  the  opposite
 effect.”

 Buf  the  fact  is,  they  do  not  care—I
 say  that  with  responsibility—-those
 who  are  encouraging  this  movement  do
 not  care  what  happens  to  the  people
 of  Jammu.  Their  object  is  agitation
 against  the  Government  of  India  itself.
 In  Saurashtra,  Sales-tax  was  only  an
 excuse,

 These  people  elsewhere  make  famine
 an  excuse  and  exploit  that  for  their
 purpose.  One  hon.  Member  referred
 to  famine  conditions  in  his  part  of  the
 country  and  said  that  the  Government
 was  not  doing  anything.  I  hold  no
 brief  for  the  Government  of  Bombay;
 it  is  capable  of  defending  itself.  The
 President’s  Address  says  that  the  State
 Government  is  doing  its  utmost  to
 bring  relief  to  the  suffering  peopie.  It
 sults  these  people  to  exploit  the  situa-
 tions  as  they  arise.  That  is  the  danger
 which  we  have  to  face  in  the  way  of
 our  progress,  If  we  want  progress,  we

 on  this  side  of  the  House  have  got  to
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 be  extremely  vigilant  of  those  politi-
 cal  parties  who  do  not  desire  that  we
 should  make  progress.

 | ।  दिवमूति  स्वामी  (कुश्ती)  :

 उपाध्यक्ष  महोदय,  हमने  जो  क्याट  इंडिया

 मूवमेंट  (Quit  India  Movement)

 qe  किया  था  उस  के  ज़रिये  अंग्रेज़ों  को

 दूर  मेज  दिया  और  पांच  सौ  से  ज्यादा  रियासतों

 की  समस्या  को  हल  कर  दिया  ।  इस  के  बाद

 हमारा  ऐन  मकसद  यह  था  कि  हम  अपनी  जनता

 को  शान्ति  और  सुख  पहुंचें।  लेकिन  अगर

 हम  अपना  रिजल्ट  (result)  देखें  तो

 मालूम  होगा  कि  मुल्क  में  अशान्ति  फैली

 हुई  हूं  और  उस  की  तरदीद  नहीं  हो  रही

 है  ।  में  हाउस  का  ज्यादा  वक्‍त  न  लेते  हुए.

 अपने  असेंसमेंट  (amendment)  पर

 कुछ  कहना  चाहता  हूं  +  भाषावार  प्रान्तों

 का  वचन  कांग्रेस  ने  लोगों  को कदीम  ज़माने

 से  दिया  है।इस  वक्‍त  हम  को  दुख  के

 साथ  कहना  पड़ता  है  कि  मुल्क  में  कितनी  बुरी

 हालत  पैदा  हो  रही  है  और  प्रजातन्त्र  को  कायम

 रखने  के  बुनियादी  उसूल  को  ही  हमारे

 नेतागण  भूल  रहे  हूँ  ।  गवर्नमेंट  को  जनता

 की  मर्जी  से  हकूमत  करना  चाहिये  |  भाषावार

 प्रान्त  १२  था  तेरह  से  ज्यादा  नहीं  होंगे  और

 इस  तरह  से  मुल्क  का  डिसंइंटीग्रेशन  (dis-

 integration)  नहीं  हो  सकता  ।  हम  पाकि-

 स्तान  की  तरह  आज़ाद  प्रान्त  नहीं  चाहते  ।

 लेकिन  हम  चाहते  हें  कि  भाषावार  प्रान्त  के

 तरीके  से  हिन्दुस्तान  का  बटवारा  ज़रूर  हो

 जाय  ।  इस  की  ज़्यादातर  ज़रूरत  साउथ

 इंडिया  (South  India)  हैं  ।  मेरी

 असेंसमेंट  (amendment)  का  जो  पहला

 हिस्‍सा  हूँ  वह  बह  हूँ  :

 “(l)  that  though  the  Address
 lays  stress  upon  the  importance  of
 language  and  culture  in  the  forma-
 tion  of  States,  it  does  not  indicate
 any  definite  steps  to  reconstitute
 the  States  linguistically  for  which
 the  people  of  South  India  have
 been  agitating  since  so  long;”.
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 और  दूसरा  यह  हूँ  :

 “(2)  that  though  the  Address
 thas  expressed  pleasure  over  the
 formation  of  new  Andhra  State,  it
 does  not  say  anything  about
 united  Karnataka  which  is  suffer-
 ing  linguistically  and  economically
 from  a  long  time  and  the  people
 of  which  have  given  their  consen
 to  the  J.V.P.  Report;”  ‘

 तीसरा  यह  है:

 “(3)  that  the  Address  does  not
 mention  anything  regarding  the
 burning  problem  of  disintegration
 of  Hyderabad  regarding  which  all
 parties  have  openly  resolved  and
 consented  to  distribute  the  same
 among  adjoining  linguistic  areas.”

 में  स्वागत  करता  हूं  और  मुझे  खुशी  है
 कि  आर्य  स्टेट  को  तो  इंडिया  गवर्नमेंट  (India

 ‘Government)  ने  मान  लिया  और  श्री

 'बांडू  को.  अपोइंट  (appoint)  कर  के
 रिपोर्ट  (report)  भी  पेश  हो  गई  है।
 लेकिन  साथ  ही  साथ  यह  अपवाद  ज़रूर  है

 पक  दूसरा  एक  और  प्राचीन  (province)
 :कर नाटक  नहीं  बना  है  जिस  को  कि  आसानी
 और  सुलभता  से  बनाया  जा  सकता  है  t  यह
 आवास  (province)  पांच  प्रा रवि सेज

 (provinces)  में  तकसीम  हो  गया  है
 “इका नाभिक ली  (economically)  और

 लिंग्विस्टिकली  (linguistically)  वे  सब

 हर  प्रान्त  के  इस  करनाटक  प्रान्त  में  मिलना

 चाहते  हें  जो  कि  कन्नड़  भाषा  बोलने  वाले

 हैं।  में  अभी  इस  की  ज़्यादातर  सील  में

 नहीं  जाता  ।  आप  ने  अभी  सिर्फ  आन्ध्र  स्टेट

 को  दिया है,  उस  का  हम  स्वागत  करते  हैं।

 यह  बहुत  खुशी  की  बात  हूं  ;  लेकिन  करनाटक

 'के  लिये  भी  अगर  आप  यह  चाहते  हें  कि

 श्री  राग  जैसे  व्यक्ति  पैदा  हों  और  “वहां
 'पर  भी  मूवमेंट  (movement)  के  जसा

 'स्वरूप  आये  तो  यह  बदकिस्मती  है,  क्‍योंकि

 आप  अखबारों  से  या  दीगर  तरीक़  से  जान

 गय  होंगे  कि  करनाटक  में  भी  मूवमेंट

 (movement)  शुरू  हो  गया  है  ।  इस

 6  FEBRUARY  953  by  the  President  276

 हाउस  में  ही  कांग्रेस  के  वह  नुमाइन्दे  जो
 कर नाटक  के  नुमाइन्दे  हें  उन  से  ही

 पूछिये  कि  लोगों  का  तक़ाज़ा  क्‍या

 हैं।  आप  इस  को  कम्युनल  (communal)
 या  हिन्दुस्तान  की  बहबूदी  के  खिलाफ  नहीं  कह

 सकते  ।  जो  इस  'लिपिस्टिक  प्रीवियस

 (linguistic  province)  के  लिये

 कहते  हें  कि  यह  हिन्दुस्तान  के  कल्चर  और

 बहबूदी  के  खिलाफ  हूँ  वह  इस  को  ठीक  तरीक़े  से

 नहीं  समझ  रहे  हैं  -  आज  जो  कांग्रेस  की  तरफ

 से  चुन  कर  आये  हुए  ऐम०  पी०  हैं  और  जो

 आप  के  सामने  ही  43  हुए  हैं,  श्री  to  आर०

 नेवी,  वह  सात  दिन  का  उपवास  कर  के  आये

 हैं  और  दूसरे  एक  ऐम०  ऐल०  ऐज ़०  (ML.

 As.)  देड़मेटी  और  वी०  वी०  |  पाटिल

 (Shris  Doddmeti  and  ९.  V.

 Patil)  १४  दिन  का  उपचार  कर  चुके

 है  1  तो  यह  मूवमेंट  (movement)  शुरू

 हो  गया  है  और  आप  अगर  इस  स्वरूप

 को  ठीक  तरह  से  हेडली  (handle)

 नहीं  करेंगे  और  करनाटक  प्रान्त  को  नहीं

 देंगे  तो  यह  मूवमेंट  ज़रूर  हो  कर  ही  रहेगा  |

 जनता  जो  चाहती  है  वह  अपना  मक़सद

 हल  करने  के  लिये  ज़रूर  कांस्टीट्यूशनल

 फाइट  (Constitutional  fight)  शुरू
 करेगी  ।

 इस  बारे  में  में  जो  आप  के  कर नाटक

 कांग्रेस  के  उपाध्यक्ष  (Vice-President)
 थे  और  जो  पालियामेंट  के  मेम्बर  चुन
 कर  आये  हैं  उन्हीं  की  दो  चार  लाइन्स

 (lines)  आप  के  सामने  पढ़ना  चाहता  हुं  कि

 जनता  की  आवाज  क्या  हैँ  यह  आप  को

 मालूम  हो  जाये  ।

 “Shri  T.  R.  Neswi’s  stand  on
 Unification  of  Karnatak.”

 “The  stand  taken  by  the  Con-
 gress  at  Nanal  Nagar  regarding
 linguistic  States  has  done  colossal
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 wrong  to  Karnatak  and  is  con-
 trary  to  all  its  past  assurances  and
 pledges  given  to  the  people.  The
 speeches  of  some  of  the  leaders,
 particularly  of  Maulana  Azad
 betray  an  autocratic  mentality
 and  complete  ignorance  of  the
 realities  of  the  situation.  Such  a
 mentality  ill  becomes  or  advo-
 cates  democratic  freedom.”

 दूसरे  पैरा  में  वह  यह  कहते  हें  |  में  इस

 में  से  छोड़ता  जाता  हूं,  जिसकी  जरूरत

 नहीं  हैँ  उस  को  नहीं  पढ़ता  हूं  1

 “Shri  Nehru’s  statement  saying
 that  he  had  decided  about  forma-
 tion  of  Andhra  State  long  before
 Shri  Shriramulu’s  death  is  reveal-
 ing.”

 तीसर  पैरा  में  वह  और  कहते  हैं:
 “It  is  difficult  to  explain  other-

 wise  the  reasons  for  their  opposi-
 tion,  I  do  not  share  the  view  that
 implementation  of  the  Five  Year

 Plan  would  in  any  way  be  affected
 by  joining  Kannada  districts  of
 Madras  and  Bombay  to  Mysore.”

 “It  is  difficult  to  understand  also
 the  opposition  of  Shri  Nehru  who
 had  expressed  his  sympathy  for
 Karnatak  demand  and  promised  to

 support  it  if  only  we  could  8८६
 Mysore  to  fall  in,  Was  it  all  mere
 iip  sympathy  and  eye  wash?  Such
 an  attitude  does  little  credit  to  a
 national  leader  of  the  stature  of
 Shri  Nehru,”

 आखिर  मेंबर  कहते  हें  :

 “Only  two  alternatives  now  lie
 before  Kannadigas  either  to  sub-
 mit  meekly  to  the  dictates  of  the
 High  Command  or  to  chalk  out
 other  course  of  action  to  achieve
 the  long  cherished  goal.”

 फिर  अन्त  में  कहते  हैं:
 “The  Hyderabad  resolution  is  a

 serious  challenge  to  Kannadigas
 and  to  the  Pradesh  Congress  in
 particular,  which  fought  and  won
 the  last  elections  on  the  issue  of
 the  formation  of  a  Karnatak  State.
 It  is  high  time  that  the  KPCC
 devised  a  positive  and  bold  plan
 of  action  in  this  behalf.  Mahatma
 Gandhi’s  ‘Mantra’  ‘Do  or  Die’
 seems  to  926  the  only  remedy
 through  the  weapon  of  Satya-
 graha,.”

 यह  अफसोस  की  बात  हे  कि  कर्नाटक

 की  तरफ  से  जो  के०  पी०  सी०  सी०  के
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 उपाध्यक्ष  हें  और  पार्लियामेंट  के  मेम्बर

 हैं  और  जो  आप  के  सामने  बैठे  हुए  हैं,

 यह  भी  इस  के  पक्ष  में  है, फिर भी  इस  के  ऊपर

 ध्यान  नहीं  दिया  जा  रहा  है  ।  में  यह  इसलिये

 बताना  चाहता  था  कि  जब  कभी  हम  विरोधी

 पक्ष  के  लोग  इस  बारे  में  बोलते  हैं  तो  कहा
 जाता  हूँ  कि  यह  जनता  को  रिप्रेजेंट  (repre-

 sent)  नहीं  करते  बल्कि  अपवाद  स्वरूप

 कर्नाटक  की  मांग  करते  हे  ।  आप  याद  रखिये

 कि  यदि  आप  आन्ध्र  के  साथ  ही  कर्नाटक  नहीं
 बनायेंगे  तो  जन  मत  के  आगे  ठहर  नहीं
 सकेंगे।  मेरी  समझ  में  नहीं  आता  कि  हैदराबाद
 का  डिस्हस्टेग्रेशन  (disintegration)
 करने  में,  उस  को  तकसीम  करने  में  क्‍यों

 हिचकिचाया  जाता  है  1  क्‍या  आप  वहां
 के  लोगों  की  आवाज़  नहीं  सुनेंगे  ?  क्‍या

 आप  जानते  नहीं  हैं  कि  जनता  हैदर-
 बाद  का  डिस्इन्टेप्रेशन  (disintegra-

 tion)  चाहती  है?  अगर  आप  हैदराबाद
 को  डिसइन्टेग्रेशन  समस्या  को  हल  (a)  नहीं
 करेंगे  तो  कांग्रेस  को  हैदराबाद  की  स्वागत

 (soil)  से  हट  जाना  होगा।  दूर  हो  जाना

 होगा  ।  और  कांग्रेस  गवर्नमेंट  को,  सेन्ट्रल

 (Central)  गवर्नमेंट  को  जनता  की

 हमदर्दी  से  दूर  हो  जाना  होगा  |  हैदराबाद  की

 प्रोबलेम  (problem)  को  झेलम  तरीके

 से  नहीं  सोचना  चाहिये  -  इस  को  पीपल्स

 प्राबलेम  (people’s  problem)  की

 तरह  से  देखता  चाहिये,  अगर  इस  को  आप

 टालते  जायेंगे  तो  साउथ  इंडिया  (South

 India)  के  लोग  जो  आज  तक  आप  के

 बल  पर  रुके  रहे,  जो  आप  के  ऊपर  अब  तक

 विश्वास  करते  रहे,  वह  अब  ज्यादा  रुकने

 वाले  नहीं  हैं  a  आप  जल्दी  से  जल्दी  एक

 बाउन्ड्री  कमीशन  (Boundary  Com-

 mission)  भाषा वार  प्रान्त  के  सम्बन्ध

 में  कायम  करें।  दक्षिण  भारत  में  जो

 आन्दोलन  चल  रहा  है  उस  की  ओर  आप

 को  ध्यान  देना  चाहिये  और  जो
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 [st  शिवमूर्ति  स्वामी]

 कर्नाटक  प्रान्त  की  डिमान्ड  (demand)

 हूँ  उस  को  आप  तुरन्त  हांथ  में  लें।  में  कह  सकता

 हूं  कि  यह  आर्थिक  दृष्टि  से  स्वयं  पूर्ण  होगा  ।

 में  इस  सम्बन्ध  में  ज्यादा  न  कहता  हुआ
 आप  से  सिर्फ  एक  अपील  (appeal)  करना

 "चाहता  हूं।  और  वह  अपील  यह  हूँ  ,कि
 आप  अपनी  पालिसी  (policy)  का  साफ

 तौर  पर  एलान  कर  दीजिये  कि  हमारी  पालिया-

 कमेन्ट  का  यह  उनवान  होगा  या  नहीं  कि  भारत

 में  भाषावार  प्रान्त  बनाये  जायें  ।  जिस  तरह
 उत्तर  हिन्दुस्तान  में  पंजाबी  बोलने  वाला  पंजाबी

 प्रान्त  है,  बंगाली  बोलने  वाला  प्रान्त  बंगाल  है
 जौर  उत्तर  प्रदेश  हिन्दी  बोलने  वालों  का

 अलग  प्रान्त  है,  लेकिन  दक्षिण  भारत  में

 बेटियों  ने  अपने  नुक्ते  नज़र  से  तोड़  तोड़  कर

 कई  हेट्रो जि नस  प्राविन्सेज़  (hetero-

 geneous  provinces)  बनाये  &  |  आपको

 उन  प्राविन्सेज़  (provinces)  तोड़  कर

 होमोजिनिअस  (homogeneous)  प्रान्त

 बनाना  चाहिये  ।  अगर  आप  भारत  को  खंड

 खंड  होने  से  बचाना  चाहते  हैं,  भारत  की

 अखंडता  को  कायम  रखना  चाहते  हें  तो  जनता

 के  नुक्ते  नज़र  से  प्रान्तों  को  बनायें  ।  अगर

 आप  प्राविन्सेज़  (provinces)  को  आर्थिक

 दृष्टि  से  स्वयं  पूर्ण  देखना  चाहते  हें  तो  इस  के

 यह  माने  नहीं  हें  कि  आप  लिंग्विस्टिक्स

 प्राविन्सेज़  (linguistic  provinces)
 को  मुख़ालिफ़त  की  दृष्टि  से  देखें  a आप  को  इस
 प्रदान  को  जनता  के  नुक्ते  नज़र  से  देखना  चाहिये।
 आप  आन्ध्र  प्रान्त  को  तो  पहले  से  ही  बनाना

 चाहते  थे  लेकिन  श्री  रामुलु  की  डेथ  (death)

 हमेशा  के  लिये  कांग्रेस  हकूमत  पर  धब्बा

 है  -  अगर  आप  इस  धब्बे  को  दूर  करना  चाहते

 हैं  तो  दूसरे  प्रान्तों  के लिये  भो  आप  को.  विचार

 करना  चाहिये  और  दूसरे  प्रान्तों  के  साथ

 न्याय  के  तरीके  से  व्यवहार  कीजिये  ।  यही
 न्यायोचित  होगा  ।  लिहाज़ा  में  इतनी  नदी

 t
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 पुरज़ोर  अपील  करना  चाहता  हूं  कि  फौरन

 आप  पांचू  रिपोर्ट  को  बिना  देखे  एक  बाउन्ड्री

 कमीशन  (Boundary  Commission)
 बैठाइये  जो  तमाम  सवालों  में  जाये  और

 बाउन्ड्री  कमीशन  (Boundary  Com-

 mission)  के  सामने  जो  लोग  रिप्रैज्ेन्टेशन

 (  representation  )  करें  उस  को

 ध्यान  में  रख  कर  काम  किया  जाय।

 में  यह  नहीं  चहता  कि  सिर्फ  लिग्विस्टिक

 (linguistic)  बात  का  ही  ख्याल  किया

 ,  जाय  |  इकोनामी  (economy)  का  भी

 पूर्ण  ध्यान  रखना  होगा  कि  हमार  प्रान्त  स्वयं

 पूर्ण  होत ेहें  या  नहीं।

 (Mr.  Depury-SPEAKER  in  the  Chair]

 बूटियों  ने  जो  दक्षिण  भारत  के  टुकड़े  बनाये

 और  उनमें  से  हर  एक  को  प्रान्त  का  नाम  दे

 कर  प्राविन्‍्सेज  (provinces)  कायम  किये

 उन  को  तोड़ते  हुए  फौरन  ही  कर्नाटक  करें,

 महाराष्ट्र  और  गुजरात  प्रान्त  बनाये  जायें।  आप

 के  कांग्रेस  के लोग  भी  इस  के  लिये  कहते

 हैँ,  गुजरात  कांग्रेस  कहती  है,  महाराष्ट्र  कांग्रेस

 कहती  है,  और  आन्ध्र  कांग्रेस  कहती  हे  i

 अगर  जाप  इस  तरह  से  करेंगे  और  उस  कै  बाद

 आप  जनता  की  ज़बान  में  जो  कुछ  हकूमत  करेंगे,

 जो  कुछ  प्रचार  करेंगे,  उस  में  आसानी  होगी  ।

 आप  का  फाइव  इअर  प्लान  (Five  Year

 Plan  )  भी  इसी  तरह  से  जनता  तक

 पहुंचने  में  ज्यादा  सक्सेसफुल  (euccessful

 रहेगा।  इस  के  बिता  आप  को  जनता  की

 सहानुभूति  मिलने  वाली  नहीं  हैँ  ।

 इस  के  बाद  में  पंचवर्षीय  योजना  के  बारे

 में  ज्यादा  न  कह  कर  इतना  ही  कहना  चाहता

 हूं  कि  भारतीय  राष्ट्रपति  माननीय  राजेन्द्र

 प्रसाद  ने  जो  यह  बात  कही  हूँ  कि  देश  में

 बहुत  एन्युजिआज्म  (enthusiasm)  पैदा

 हो  गया  है,  जोश  पैदा  हो  गया  है,  बह  जोश



 28l  Motion  on  Address

 में  तो  ज्यादा  पाता  नहीं  क्योंकि  उस  को  जनता

 तक  पहुंचाने  के  लिये  कोई  मेशिनरी  (mach-

 inery)  आप  के  पास  तैयार  नहीं  है  7  अगर

 हम  उस  को  फौरन  सारी  पार्टियों  की  मदद  से

 तैयार  करें  तो  हम  ज़रूर  जनता  तक  पहुंच
 सकते  हे  -  आज  जनता  में  तो  तमाम  दुःख
 फैला  हुआ  है  उस  को  दूर  करने  वाले  अफसर

 भी  हमारे  पास  नहीं  हें  -  मामूली  अफसर  से

 ले  कर  मुलक  के  चन्द  मिनिस्टरों  तक  में

 करप्शन  corruption)  फैला  हुआ  हूँ।
 पहले  उस  को  दूर  करना  ज़रूरी  है  Ve

 जहां  तक  हमारी  फारेन  पालिसी  (foreign

 policy)  का  सवाल  है,  वह  ठीक  है,  में  उस

 से  सहमत  हूं  और  उस  को  सपोर्ट  (sup-

 port)  करता  हूं  ।  न  हम  ऐंगलो  अमेरिकन

 ब्लाक  (Anglo  American  Block)  में

 रहें  न  हम  रशयन  ब्लाक  (Russian  Bloc)
 में  मिलें।  हमारा  अमल  इस  तरह  का  रहे
 कि  हम  न्यूट्रल  (  neutral)  माने  जायें।

 लेकिन  न्यू टूल  (neutral)  रहते  हुए  भी

 अगर  हम  कर्ज़े  या  दूसरी  सहायता  एक  ही
 ब्लाक  (Block)®  लेते  रहे  तो  प्रेशर

 (pressure  )  जरूर  आता  है।  लिहाज़ा

 हमें  उस  को  भी  ध्यान  में  रखना  चाहिये  ।

 हमें  मुल्क  को  कर्ज  के  लिये  दूसरों  को  मॉर्टगेज

 (mortgage)  नहीं करना  चाहिए  |  हम  को

 चाहिये  कि  हम  अपनी  प्लान  (plan  )  को  अपने

 मुल्क  के  ही  'रिसोर्सेज  (resources)
 से  सक्सेसफुल  (  successful  )  बनाने  की

 कोशिश  करें  ।  जो  उसूल  हम  को  महात्मा
 गांधी  ने  बताये  हैं  उन  उसूलों  की  तहत  में  ही

 हम  अपने  सेक्टर्स  (centres)  को  प्रारम्भ

 करें  तो  यह  प्लान  (plan)  ज्यादा

 एफेक्टिव  (effective)  होगा।  जो  कम्यु-
 निजी  प्राजैक्ट  (community  project)
 आज  तमाम  मुल्क  में  चलने  वाले  हें  उन  को

 छोड़  कर  हम  को  ग्राम  सुधार  और  महात्मा
 गांधी  के  बताये  हुए  सुधार  के  नियमों  पर

 460  PSD.
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 केन्द्रों  को  खोलना  चाहिये  -  तभी  हम  में

 जोद  पैदा  होगा  गांधी  जी  के  नाम  से  जो  जोश

 लोगों  के  दिलों  में  पैदा  हो सकता  है  उस  बात

 को  हम  ने  छोड़  दिया  है  ।  कियु  निजी  प्रोजेक्ट्स

 (community  projects)a  अमेरिकन

 इ  2eqtara(American  inspiration)
 है  उन  को  अमल  में  लाने  से  पैसा  बहुत  ज्यादा

 बरबाद  होगा  ।  हम  लोग  आज  महात्मा
 गांधी  के  उसूलों  से  दूर  होते  जा  रहे  हें  -  उन

 उसूलों  के  करीब  आ  कर  हम  अपने  का  में

 ज्यादा  सफलता  प्राप्त  कर  सकते  हैं  ।  जो  उसूल

 हमारे  लिये  महात्मा  गांधी  ने  रक्खे  हें  उन

 उसूलों  पर  अपना  कदम  रख  कर  ही  हम  को

 मुल्क  का  उद्धार  करता  है  ।

 इतनी  ही  मेरी  प्रांत  है  और  में  फिर
 अपील  करना  चाहता  हूं  कि  कनेटिक  प्रान्त  के

 लिये  तुरन्त  एक  बाउन्ड्री  कमीशन  (Boun-

 dary  Commission  )  बनाना  चाहिये
 जबतक  यह  काम  नहीं  होता  हैँ  तब  तक  लोगों  में

 बड़ी  बेचैनी  फैली  रहती  हू  ।  जो  लोग  स  को

 टालना  चाहते  हैं  वह  नहीं  जानते  हँ  कि  कोई
 भी  ऐसी  ताकत  नहीं  हू  जो  कि  जनता  की

 मांग  को  टाल  सके।  जो  लोग  देशी  करता  चाहते

 हैं  वह  भूल  कर  रहे  हें  x अब  अवसर  आ।  गया

 है  कि  हम  इस  ओर  ध्यान  दें  t  में  फिर  प्रार्थना

 करता  हूं  कि  कर्नाटक,  महाराष्ट्र  और  गुजरात

 प्रान्त  को  शीघ्र  से  शीघ्र  बनाया  जाय  |

 इतना  कहते  हुए  और  माननीय  उपाध्यक्ष

 महोदय  का  अभाव  मान  कर  में  अपना  भाषण

 समाप्त  करता  हूं  |

 Dr.  Lanka  Sundaram  (Visakhapat
 nam):  I  am  glad  I  have  come  in  on
 this  debate  immediately  after  my  hon.
 friend  Shri  Shivamurthi  Swamy  has
 completed  his  speech  for,  one  of  the
 three  amendments  which  stand  jin  my
 name  on  the  Order  Paper  deal  with

 the  problem  of  linguistic  States  con-
 cerning  which  Mr.  Shivamurthi
 Swamy  has  spoken  with  such  eloqu-
 ence.  I  do  not  wish  to  repeat  the
 arguments  he  has  advanced  in  support
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 [Dr.  Lanka  Sundaram]
 of  the  thesis  which,  in  the  language
 of  my  amendment,  runs  as  follows:

 “but  regret  that  the  lack  of  a
 sound  policy  for  the  re-distribu-
 tion  of  the  country  on  a  predomi-
 nantly  linguistic  basis,  has  created
 a  dangerous  internal  situation.”

 Before  I  take  up  the  other  two
 amendments  standing  in  my  name,  I
 would  like  to  state,  as  I  have  stated
 on  a  previous  occasion  in  this  House

 last  year,  that  as  yet  the  Government
 of  India  are  unable  to  appreciate  the
 gravity  of  the  situation,  particularly
 in  the  South,  with  the  result  that  they

 are  adopting  an  ostrichlike  policy,  a
 policy  which  is  bound  to  exacerbate
 feelings  as  between  one  particular
 linguistic  group  and  another,  south  of
 the  Vindhyas,  eventually  leading  on
 to  chaos.  I  am  an  unashamed  advocate
 of  the  redistribution  of  this  country
 on  a  predominantly  linguistic  basis,
 having  due  regard  tg  administrative,
 financial  and  other  considerations,  with
 the  result  that  I  have  agreed,  despie
 my  previous  career  of  an  invernationa-
 list,  to  become  the  Chairman  of  the
 All-India  Linguistic  States  Conference.
 I  have  done  so  in  the  conviction  that
 unless  we  deal  with  this  dangerous
 problem,  now,  instead  of  postponing
 the  day  of  reckoning,  the  unity  and
 future  of  this  great  country  would  be
 greatly  imperilled.  I  would  like  to  put
 one  simple  question  to  my  hon.  friend
 the  Home  Minister.  with  whom  I  haa
 the  privilege  of  a  clash  on  a  previous
 occasion,  with  reference  to  this  pai  ti-
 cular  problem.  I  would  like  to  know
 whether  any  secret  or  other  assurances
 have  been  given  by  Mr.  Munshi,  to
 His  Exalted  Highness  the  Nizam,  who
 is  now  the  Rajpramukh  of  that  State.
 The  Government  which  before  and
 after  the  elections  have  deciared  from
 the  house-tops.  that  they  would  leave
 everything  to  the  Hyderabad  Consti-
 tuent  Assembly.  have  not  been  in  a
 position  to  help  that  Assembly  to
 come  to  proper  decisions,  despite  re-
 peated  declarations  of  responsible
 public  men  both  Congress  and  non-
 Congress  alike  in  that  State.  I  have
 got  a  susvicion  thai  ‘here  is  some-
 thing  more  than  meets  the  eye  as
 regards  the  Hyderabad  prohlem,  that
 for  the  sake  of  keeping  a  few  people
 belonging  to  the  party  in  power  in
 high  office  in  that  State,  the  future
 of  this  great  country  is  being  imperil-
 led.  That  iss  why  I  am  glad  that  I
 came  in  on  the  debate  immediavely
 after  my  hon.  friend  Mr.  Sivamurtni
 Swami  who  hails  from  tha‘  State.  I
 do  sincerely  hope  that  the  Govern-
 ment,  in  the  light  of  the  decisions
 launched  with  reference  to  the  crea-
 tion  of  the  Andhra  State,  would  not
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 tarry  any  further,  in  order  that  the
 freedom  of  this  country  is  .not  en-
 dangered.

 Having  said  this,  I  would  now  like  to
 go  on  to  the  remaining  two  of  my  other
 amendments.  This  is  the  second  time
 in  the  history  of  this  great  Parliament
 that  the  red  carpet  has  been  rolled  out
 for  the  President  with  the  customary
 fanfare  of  trumpets.  Last  ‘year,  you
 will  recall  that  the  fanfare  of  trumpets
 was  inside  the  precincts  of  this  great
 building,  but  this  time  the  fanfare  was
 only  outside,  with  the  result  that  not
 even  a  muffled  note  of  exaltation  which
 was  present  on  the  last  occasion  when
 the  President  ave  us  his  Address,
 could  be  audible  in  the  chamber  where
 both  the  Houses  met  last  Wednesday.
 I  make  a  reference  to  this  in  order  to
 carry  on  the  debate  in  the  manner  in
 which,  at  any  rate,  the  seconder  of  the
 motion  of  thanks  to,  the  President
 sought  to  carry  it  on.  I  have  got  with
 me  here  one  of  the  exquisite  phrases
 used  by  my  hon.  friend  from  Tenali,
 who  seconded  the  motion  of  thanks.
 He  said  that  there  was  a  ring  of  placi-
 dity  in  the  Address  of  the  President.
 I  heartily  agree  with  him.  I  shall  give
 this  House,  with  your  permission,  just
 one  great  example  as  to  the  manner
 in  which  this  ring  of  placidity  goes
 through  the  entire  Address.  In  para-

 graph
 25  of  his  Address,  the  President

 stated:

 “Steps  are  being  taken  to  im-
 prove  the  efficiency  of  the  Hindus-

 tnan  Shinyard  at  Vizagapatam.”
 Vizagapatam  is  the  place  which  I  re-
 present.  I  am  quoting  this  not  because
 I  come  from  that  place,  but  because  I
 am  convinced  that  a  tremendous
 amount  of  harm  is  being  done  by  the
 advisers  of  the  President.  who  have
 suppressed  truth,  the  truth  of  the  pro-

 blem  relating  to  the  Shipyard.  It  is
 now  at  least  one  year  since  the  Govern-
 ment  took  over  this  concern,  in  the
 sense  that  they  became  financially  the
 predominant  partner,  and  even  adminis-
 tratively,  in  this  enterprise  of  ship-
 building.  But  what  is  the  position?  The
 Planning  Commission  has  _  provided
 more  than  Rs.  4  crores  for  the
 modernisation  of  the  Shipyard.  I  have
 got  the  figures  with  me  here,  that
 since  1946,  when  the  hon.  Prime

 Minister  first  assumed  office  in  un-
 divided  India.  More  than  Rs.  1,000
 cfores  have  been  spent  on  the  {import
 of  foodgrains,  of  which  nearly  Rs.  50
 crores  have  been  spent  on  freight  for
 the  foreign  ships,  to  bring  more  than
 20  million  tons  into  this  country  since
 1946,  I  would  like  to  stress  one  parti-
 cular  point  here.  If  Rs.  50  crores  are
 made  available  to  me,  I-  would  build
 40  shipyards  of  the  size  of  the  Vizaga-
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 @atam  Shipyard,  and  not  ane  less—on
 the  capital  cost  which  is  the  basis  for

 the  creation  of  the  Hindusthan  Ship-
 yard,  I  shall  go  a  step  further.  I  am
 glad  my  hon.  friend  Mr.  Jaipal  Singh
 referred  to  the  acquisition  of  the  ships.
 A  ship  today  costs,  according  to  the
 cost  accounts  at  the  Visakhapatnam
 shipyard,  something  like  Rs.  60  to

 Rs.  65  lakhs,  for  8,000  tons  deadweight,
 If  the  money  that  has  been  spent  on
 shipping  freights  had  been  even  partly
 diverted  at  least  on  the  ship-buying,
 these  Rs.  50  crores  would  have  given
 us  about  250  ships.  And  I  am  here  to
 declare  without  any  fear  of  contradic-
 tion,  that  in  the  coming  year  from  the
 first  of  April  right  till  the  end  of  the
 planning  period,  not  less  than  nine  mil-
 lion  tons  of  foodgrains  have  got  to  be
 imported,  and  we  have  not  the  ship-
 ping  tonnage  to  bring  that  food  to  our
 country.

 I  would  not  like  to  labour  the  point
 any  further,  but  I  would  only  make
 one  final  observation,  namely  that  the
 advisers  of  the  President  have  clearly
 put  into  this  Address,  that  steps  are
 being  taken  to  improve  the  efficiency
 of  the  shipyard.  But  let  me  tell  you
 that  since  28th  September  last,  till  to
 date,  anything  between  45  and  52  per
 cent.  of  the  total  skilled  and  unskilled

 labour  employed  in  this  Shipyard  is
 laid  up  without  any  allocation  of  work,
 No  work  has  been  provided,  and  there
 is  the  threat  of  retrenchment  also
 visited  upon  that  particular  labour
 force;  I  happen  to  be  the  President  of
 that  laboyr  union,  with  the  result
 that  I.  know  what  I  था  talking.

 The  point  here  is  not  that
 the  labour  and  the  Government  should
 not  fight  as  between  employer  and
 employees.  I  am  talking  here  of  the
 statement  which  has  been  allowed  to
 creep  into  the  President’s  Address,  of

 the  efficiency  of  the  Shipyard.  in  the
 light  of  the  fact  that  Rs.  4  crores  and
 more  have  been  provided  by  the  Plan-
 ning  Commission  for  the  modernisation
 of  plant.  And  yet  Rs.  50  crores  have
 been  spent  on  freight  on  foreign  ships
 alone,  for  bringing  food  into  this
 country,  This  is  the  type  of  placidity.
 which  my  hon.  friend  Mr.  Raghu-
 ramaiah  was  good  enough  ६0  ase  as  an
 expression  to  characterise  the  Presi-
 dent's  Address,

 I  would  like  to  go  on  to  the  food
 Position  proper.  As  I  have  _  stated
 already,  nearly  20  million  tons  of  food-
 grains  have  been  imported  into  this
 country  since  1946,  and  nearly  Rs.  1,000
 Crores  have  been  spent  on  this  food front  alone.  And  not  less  than  four to  five  hundred  crores  have  got  to  be
 spent  on  the  present  estimates,  for  the
 import  of  food  for  the  remaining  part of  the  planning  period,  ie.  till  Apri)
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 1956.  The  question  must  necessarily
 be  asked  ‘What  is  the  policy  of  the
 Government  of  India  in  this  matter?’
 The  HKresident  in  bis  Address,  in  para-
 graphs  5  and  6  has  made  a  reference
 to  the  record  of  sugar  production,  to
 the  tune  of  5  lakhs  of  tons,  and  he
 has  also  made  a  reference  to  the  cotton
 and  jute  production  to  the  tune  of
 31-38  lakhs  of  bales,  and  46-8  lakhs
 of  bales  respectively.  What  do  these
 figures  indicate?  They  indicate  that
 every  step  is  being  taken  in  this
 country  for  ensuring  that  more  com-
 mercia]  and  cash  crops  are  grown  so
 that  we  could  get  foreign  exchange.
 But  at  what  expense?  At  the  expense
 of  the  food  front.  I  shall  suggest  very
 seriously,  and  I  say  that  with  all  sense
 of  responsibility,  that  because  the
 party  in  power  is  not  able  to  deal  with
 their  own  supporters  at  the  taluk  level,
 that  this  transformation  of  food  crops
 into  commercial  crops  is  going  on  in
 our  midst,  for  the  past  several  years.
 I  am  not  here  making  any  political
 speech  on  this  ground.  I  certainly  sug-
 gest  that  they  are  unable  to  tackle
 this  menace  of  the  cash  crops.  It  is
 simply  because  the  people  who  support
 the  party  in  power  will  not  submit  to
 any  legislation  which  will  be  restric-
 tive  in  character,  for  fear  that  the
 money  profits  may  not  be  available  to
 them.  As  Prof,  Mishra  stated,  there
 has  been  no  attempt  made  to  mobilise
 public  opinion,  and  io  mobilise  the
 manpower  of  this  country,  in  the  food
 front.  I  know  my  hon.  friend,  the  Food
 Minister—I  am  sorry  he  is  not  here

 at  the  moment  the  irrepressible
 cherub  he  is—will  go.on  telling  us  in
 season  and  out  of  season  that  very
 soon,  in  three  years,  in  four  years—I
 think  the  latest  statement  of  his  is
 four  years  hence—we  will  not  only,  be
 self-sufficient  but  will  be  able  to  have
 an  export  surplus  also,  I  suggest  very
 seriously  to  this  House  that  this  coun-
 try  cannot  wait  for  four  years  to  be
 self-sufficient  in  food.  With  the  result
 that  the  battle  on  the  food  front,  as  I
 said  on  the  last  occasion  when  opening
 the.  debate  on  the  Planning  Commis-
 sion’s  Report,  that  no  attempts  have
 been  made  so  far  to  mobilise  the  man-
 power  of  this  country.  Some  of  my hon.  friends  laughed  when  I  made  an
 appeal  to  the  Prime  Minister  that  he
 should  rise  above  the  occasion  and
 rally  all  parties  and  people  behind  the
 food  battle,  that  otherwise  we  were
 going  to  perish.  I  do  not  think  that

 we  can  afford  to  wait  for  three  or  four
 years  for  the  country  to  be  self-
 sufficient  in  food,  and  I  do  not  think
 that  the  dollar-earning  capacity  of  the
 cash  crop  position  of  country  would
 save  us  from  disaster.

 Having  said  that  I  will  come  back
 to  the  first  of  the  amendments  that  I
 tabled,  namely,  that  on  foreign  policy
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 [Dr.  Lanka  Sundaram]

 I  was  very  glad  to  listen  to  my  hon.
 friend,  Shrimati  Vijayalakshmi  Pandit
 this  morning—I  myself  had  the  pri-
 vilege  of  collaborating  with  her  on  one
 occasion  in  the  United  Nations—and
 the  ringing,  silvery  voice  with  which
 she  was  able  to  explain  to  us  as  to
 what  has  been  happening  during  the
 past  few  months,  in  regard  to  foreign
 policy.  That  certainly  is  something
 which  I  do  not  wish  to  controvert.  But
 I  have  written  down  one  of  the  Very
 important  statements  that  she  made.
 It  is  this—that  if  we  have  not  suc-
 ceeded  in  becoming  peace-makers,
 there  can  be  no  shame  to  us.  I  agree—
 heartily  agree—with  her."In  fact  she
 almost  paraphrased  some  statements
 made  by  the  President  in  his  Address
 regarding  foreign  policy.  Why  do  I
 agree  with  her  on  this  question?
 Simply  because  we  have  been  making
 attempts.  But  what  are’  the  basic
 foundations  of  our  foreign  policy?  I
 suggest,  very  seriously  that  they  are
 vitiated  at  the  very  fountain  source.
 We  belong  to  the  Commonwealth.  We
 recognise  the  Queen.  We  are  com-
 pletely  under  the  economic  thraldom
 of  the  pound  sterling.  Our  defence
 system  is  completely  integrated  with
 that  of  Britain  and  her  supporters.
 With  the  result  that  the  ‘cold’  war
 which  is  now  deepening,  and  may
 threaten  to  become  a  hot’  war,  is
 approaching  us.  Very  soon  we  are
 going  to  attend  not  only  the  Coronation
 in  a  representative  capacity.  but  we
 are  also  attending  the  Commonwealth
 Defence  Conference.  Actually,  if  I  am
 not  revealing  any  official  secrets,  I
 am  sure  that  our  entire  defensive
 equipment  is  so  standardized  as  to  be
 interlocked  with  that  of  Britain  and
 her  supporters  in  the  overseas
 countries,

 The  point  I  am  making  is  this.  Are
 we  really  innocent  of  partisanship?  I
 want  my  country  to  remain  neutral.
 Let  there  be  no  mistake.  I  hate  to
 draw  upon  a  very  ugly  parallel,  but
 Spain  was  neutral  in  the  last  war.
 am  not  comparing  the  administration
 of  this  country  with  that  of  Spain  in
 the  last  war.  But  I  do  seriously  ask:
 are  we  really  innocent  of  partisan-
 ship  in  our  foreign  policy?  Can  we
 seriously  tell  the  world  that  we  are
 newuiral?  I  am  not  satisfied  with  the
 way  in  which  our  armaments  and
 defence  equipment  are  tied  up  with
 those  of  Britain.  The  Five  Year  Plan
 has  got  a  gap  of  Rs.  655  crores.  Most
 of  it  would  have  to  come  from  foreign
 sources.  This  morning  questions  were
 answered  by  the  Fjnance’  Minister
 about  the  manner  in  which  foreign
 aid  in  respect  of  the  Technical  Co-
 operation  Agreement  is  sought  to  be
 accepted.  I  am  only  making  a  brief
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 reference  to  this  question.  We  are  not
 neutral  and  we  cannot  convince  the
 world  that  we  are  neutral.  We  can-
 not  afford  to  indulge  in  this  self-
 deception.  I  agree  that  we  have  broken.
 a  lance  more  than  once  in  respect  of
 our  cherished  ideals  in  the  realm  of
 foreign  policy.  My  heart  gladdens.
 when  I  racall  the  attitude  we  adopted.
 with  regard  to  the  Japanese  Treaty.
 We  have  also  made  a  beginning  in
 respect  of  Korea,  though  it  misfired  for
 reasons  I  need  not  go  into  at  the:
 moment.  But  I  seriously  ask:  what  is
 the  peace  about  which  the  President
 in  his  Address  has  said  so  many
 things?  Is  it  the  peace  of  the  sepul-
 chre,  the  peace  of  inequity,  the  peace
 of  a  fundamental  imbalance  between
 right  and  wrong  of  the  Metropolitan

 ‘powers  and  colonial  powers?  What
 have  we  done  with  respect  to  the  fight-
 ing  Malays  and  Indo-Chinese?  What
 is  our  record  regarding  our  own
 nationals  in  Ceylon?  Everywhere  there:
 is  a  deepening  shadow  of  the  Metro-
 politan  powers  in  the  councils  of  the:
 Government  of  India.  I  deplore  it.  We
 still  belong  to  the  old  Club,  the  old
 school  tie.  Sir,  I  believe  in  neutrality.
 Let  there  be  no  mistake  about  it.  But
 to  say  that  we  are  free,  to  say  that
 our  policy  is  neutral,  to  say  that  we
 are  pursuing  an  independent  policy,
 does  not  convince  us,  much  less  the
 world  at  large,  for  the  reason  that  we:
 are  entirely  dependent  in  strategic,
 economic  and  political  spheres  upon:

 one  of  the  world  blocs.  Let  there  be
 no  mistake  that  I  am  asking  for  a
 swing  of  the  pendulum  to  the  other
 side.  But  what  I  am  saying  is  that,
 let  us  be  honest  to  ourselves.  Our
 foreign  policy  is  not  neutral.  What
 have  we  done  with  respect  to  the
 countless  millions  of  oppressed  people
 all  over  the  world  who  are  now:
 strugg!ing  to  be  free?

 Finally,  I  would  like  to  request  that
 the  three  amendments  standing  in  my
 name,  which  I  have  tried  to  explain
 in  the  short  time  available  to  me,  may-
 be  pressed  to  a  division.

 पंडित  ठाकुर  दास  भागने  (गुड़गांव)  :

 जनाब  डिप्टी  स्पीकर  साहब,  में  दो  तीन  दिन

 से  जौ  बहस  सुनता  रहा  हूं  तो  मुक्त  को  ताज्जुब

 होता  है  कि  यह  जो  बहस  इतने  जोर  शोर  से;

 प्रेसीडेंट  साहब  के  भाषण  पर  हो  रहीं  हैं
 उस  में  प्रेसीडेंट  साहब  ने  कौन  सी  ऐसी  बात

 कह  दी  हैं  कि जिस  की  वजह  से  इतनी  हुज्जत
 की  जाती  है  ।  जब  में  श्री  हिरेन  मुकर्जी  कीं
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 स्पीच  सुनता  हूं  तो  वह  फरमाते  हैं  कि  प्रेसीडेंट

 साहब  ने  ठीक  नहीं  कहा।  जो  उन्हों  ने  अपने

 शेड्स  (address)  में  फरमाया  वह  ठीक

 नही  है।  अगर  में  श्री  शिवमूर्ति  स्वामी  को

 सुनता  हूं  तो  वह  भी  नाराज  है  ।  अगर  मिस्टर

 नम्बियार  की  स्पीच  सुनता  हूं  तो  वह  भी

 नाराज  हैं  ।  क्‍यों  नाराज  हैं  ?  क्‍या  गलती

 हमारे  प्रेसीडेंट  साहब  ने  कर  दी  कि  जिस  की

 वजह  से  लोग  इतनी  हुज्जत  करते  हें  ?  अगर

 आप  सच्चे  दिल  से  पूछिये  तो  में  कहने  के  लिये

 तैयार  हुं  कि  यह  ऐड्रेस  (address)  जो

 प्रेसीडेंट  साहब  ने  दिया  है  वह  हरफ़  ब  हरफ़

 सचाई  पर  निर्भर  है  ।  इस  में  कोई  एक  भी

 ण्ऐ्सी  बात  नहीं  कही  गई  जो  गलत  हो  या  किसी

 बात  को  छिपाया  गया  हो  ।  जब  प्रेसीडेंट

 साहब  फरमाते  हें  कि  दुनिया  में  शान्ति  नहीं

 है  और  हमारी  कोशिश  शान्ति  के  लिये  हैं
 और  हम  देखते  हैं  कि  दुनिया  के  पो  लिटिशियन्स

 (politicians)  जिस  तरह  बातें  करते

 हैं  उस  से  अन्देशा  हैं  कि  लड़ाई  बढ़  जायेगी

 और  हम  ग्रेव  किसान  (grave  concern)
 इन  सब  अमूर  को  देखते  हें,  तो  में  सोचता  हूं
 कि  प्रैसीडेंट  साहब  ने  कौन  सी  गलत  बात  कही  |

 जहां  तक  सही .  जबान  के  इस्तेमाल  का
 सवाल  हूँ  और  जहां  तक  किसी  बात  की  संजीदगी
 और  सचाई  से  कहने  का  ताल्लुक  है,  वहां
 वह  बहुत  सही  तरीके  से  जुबान  को  इस्तेमाल

 करते  हें  ।  हमारे  प्रेसीडेंट  यह  नहीं  कर

 सकते  कि  हम  फौरन  वार  डिक्लेयर  (war

 declare)  करते  हैं,  क्‍योंकि  यू.  एस.  ए.

 (U.S.A.  )  के  प्रेसीडेंट  ने  ऐसा  कहा  है।

 यह  यह  भी  नहीं  कह  सकते  कि  हम  रशिया

 (Russia)  से  झगड़ते  2,  क्योंकि  रशिया

 (Russia)  यह  कहता  है  -  यह  इंडिया

 (India)  की  आदत  नहीं  है  1  में  निहायत
 अदब  से  अर्थ  करना  चाहता  हूं  कि  इस  ऐडस

 (address)  में  वहू  सब  चीजें  मौजूद  हैं
 कि  जिन  के  वास्ते  मेरे  दोस्त  इतनी  जबरदस्त
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 बातें  कहते  रहे  हे  -  यह  हर  तरह  से  अस्टीफाइड

 ऐड्रेस  (justified  address)  है
 मेरे  दोस्तों  ने  लिग्विस्टिक  प्राविन्सेज

 (linguistic  provinces)®  बारे  में

 फरमाया  तो  में  कहने  के  लिये  तैयार  हूं  कि

 जहां  पर  आधा  का  जिक्र  हैं  वहां  हमारे
 प्रैसीडेंट  साहब  ने  जिस  लहजे  और  जिस  जुबान
 में  इस  को  अदा  किया  है  वह  यह  है  कि  और

 जगह  नाउम्मेदी  होने  की  बात  नहीं  है  ।

 लेकिन  वह  चाहते  हैँ  कि  उस  के  पहले  फाइ-

 नेशनल  डिफिकल्टीज  (financial

 difficulties)  ऐडमिनिस्ट्रेटिव  डिफिकल्टीज

 (administrative  difficulties)  और

 और  तरह  की  जो  मुश्किलात  हें  वह  सब  की

 सब  अबूर  हो  जायें  |  कया  मेरे  दोस्त  चाहते  हैं
 कि  लिपिस्टिक  प्रा  वर्सेज  (linguistic

 provinces)®  फार्मेसी  (formation)
 में  इन  चीजों  को  नजर  अन्दाज  कर  के  एक

 ऐसा  कदम  उठाया  जाय  क्रि  जिससे  देश  में

 अबतरी  फैल  जाये  में  नहीं  समझता  कि  वह

 ऐसा  चाहते  है  तो  में  हैरान  होता  हूं  कि

 इस  ऐड्रेस  (address)  में  कया  बात

 थी  कि  जिस  के  लिये  बार  बार  असेंसमेंट

 (amendment)  पेश  की  जाती  हैं।
 श्री  नम्बियार  साहब  ने  फरमाया  कि  प्रेसीडेंट

 साहब  ने  यह  फरमाया  कि  प्रोडक्शन  (pro-

 duction)  बढ़ा  है,  लेकिन  हैंडलूम  इंडस्ट्री

 (  handloom  industry)  को  काफी

 तवज्जह  नहीं  दी  गई  ।  हैंडलूम  इंडस्ट्री

 (handloom  industry)  में  हालत

 ऐसी  है  कि  लोग  एम्प्लायड  (employed)

 नहीं  हें  । लेकिन  हमारे  दोस्त  अगर  मुलाहजा
 फरमायें  तो  इस  ऐड्रेस  (Address)  में

 हमारे  प्रेसीडेंट  साहब  ने  भी  कहा  है  कि

 गो  कि  पैदावार  इतनी  हुई,  लेकिन  जहां  तक

 हमतुम  (handloom)  का  सवाल  है

 वहां  पर  पोजीशन  (position)  ऐसी

 है  कि  जो  अफसोसनाक  है  |  मैं  अदब  स  अज
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 [पंडित  ठाकुर॑दास  भागे]
 करना  चाहता  हूं  कि  इस  में  कोई  चीज  ऐसी

 नहीं  है  कि  जिस  के  बारे  में  ऐतराज  हो
 मेरे  दोस्तों  ने  जो शिकायत  की  है  अगर  वह
 उस  का  जवाब  चाहें  तो  उन  को  इसी  ऐड्रेस

 (address)  में  सही  माने  में  मिल  जायेगा।

 कोई  ऐसी  बात  नहीं  है  कि  जिस  का  जवाब

 इस  ऐड्रेस  (address)  में  मौजूद  न  हो
 इस  वास्ते  में  अदब  से  अर्ज  करना  चाहता  हूं
 कि  यह  ऐड्रेस  (address )  tat  हूँ  कि

 जिस  को  अगर  इन्साफ  से  देखा  जाय

 तो  किसी  पार्टी  (party)  को  और  किसी

 arqt(member)  को  ऐतराज  नहीं  होना

 चाहिये  ।

 लेकिन  जब  में  यह  कहता  हूं  तो  मेँ

 जनाब  की  खिदमत  में  निहायत  अदब  से

 अर्ज  करना  चाहता  हूं  कि  यह  नहों  मानना

 चाहिये  कि  इस  ऐड्रेस  (address)  में

 सारी  बातों  की  पोजीशन  (position)
 साफ  कर  दी  गई  है  जिस  से  कि  हर  मैम्बर

 मुतमईन  डी  जाय  I  में  तो  यह  जज  करूंगा  कि

 कई  ऐसी  चीजें  हें  कि  जो  दर्ज  नहीं  हें  1

 इस  के  अन्दर  कई  चीजें  इस  तरह  से  दर्ज  हैं
 कि  जिस  तरह  से  और  लोग  चाहते  हें  उस

 तरह  से  नहीं  है  ।  आप  की  इजाजत  से  में

 चन्द  बातें  अज  करना  चाहता  हूं  जो  कि  इस  में

 दर्ज  नहीं  हैं।  पहला  सवाल  जिस  के  बारे  में

 में  अर्ज  करना  चाहता  हूं  वह  डिसप्लेस्ड

 पर सन्स  (displaced  persons)  के

 कम्पन सेशन  (compensation)  के

 बारें  में  हे  ।  में  अदब  से  अजे  करना  चाहता  हूं
 कि  इस  में  कोई  शक  नहीं  कि  हमारी  गव  नंमेंट

 (government)  ने  डिसप्लेस्ड  पर सन्स

 (displaced  persons)  के  बारे  में  जो

 शानदार  काम  किया  वह  इसी  गवर्नमेंट  का

 हिस्सा  था  इस  काम के  बारे  में  दुनिया  की

 कोई  गवर्नमेंट  हमार  मुकाबले  में  अपना  सिर

 ऊंचा  नहीं  कर  सकती  ।

 6  FEBRUARY  953  oy  the  President  29

 जब  हम  अपनी  ह्स्ट्री  (history)
 की  तरफ  देखते  हैं  तो  कहते  हें  कि

 किसी  गवर्नमेंट  ने  ऐसा  शानदार  काम

 कभी  रिफ्यूजी  (refugees)  के  लिये

 परे

 नहीं  किया,  में  अदब  से.  अर्ज  करना

 चाहता  हूं  कि  मुझे  यह  सुन  कर  हैरानी  होती

 है  कि  जब  हम  अखबार  में  देखते  हें  तो  फार-

 नैन्सी  मिनिस्ट्री  (Finance  Ministry)

 कहती  है  कि  हमारा  कोई  कमिटमेंट  (com-

 mitment)#raT(compensation

 के  वास्ते  नहीं  हैं  यहकतईग  जत है  ।  क  म्पेन्सेशन

 (compensation)  का  कमिटमेंट(0011-

 mitment)  या  किसी  आनरेबल  मिनिस्टर

 का  स्टेटमेंट  (statement)  अगर  कोई

 मानी  रखता  है  तो  डिस्प्ले  पर सन्स  (dis-

 placed  persons)  के  हाथ  में  ऐसा

 हथियार  मौजूद  है  कि  वह  अपनी

 गवर्नमेंट  की  खिदमत  में  जा  कर  जोर  से  अजे

 कर  सकते  हैं  कि  उन  को  कम्पेन्सेशन  (com-

 pensation)  दिया  जाय।  में  निहायत

 अदब  से  पूछना  चाहता  हूं  कि  इस  गवर्नमेंट

 ने  एक  अरब  ४६  करोड़  रुपया  डिस्प्ले

 पर सन्स  (displaced  persons)#  वास्ते

 खर्च  कर  दिया  जिस  में  से  ६६  करोड़  खर्च

 किया  गया  रिलीफ  (relief)  के  रास्ते

 और  ८०  करोड़  खर्च  किया  गया  मकानात

 और  जोन्स  (loans)  के  वास्ते  तो  क्‍या

 इस  के  वास्ते  उन  की  कोई  जिम्मेदारी  थी  ?

 किस  कानून  की  रू  से  हमारी  गवर्नमेंट  कहती

 है  कि  इवैक्ची  प्रापर्टी  (evacuec  pro-

 perty)  के  पूल  (pool)  में से  रुपया

 दे  दिया  जाये  ?  कौन  सा  ऐसा  इनमें-

 शील  (International)  कानून  है?

 कोई  ऐसा  कानून  नहीं  है  ।  लेकिन  बावजूद

 इस  के  हमारी  गवर्नमेंट  ने  यह  कमिटमेंट

 (commitment)  किया  कि  इवैक्बी  प्रापर्टी

 (evacuee  property  )  के  {%  (pool  }

 में  से  गवर्नमेंट  देगी  a  चूंकि  मुझे  जनाब  की
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 खिदमत  में  कई  बातें  अर्ज  करनी  हें  इसलिये

 में  इस  के  मुताल्लिक  ज्यादा  वक्‍त  नहीं  दे

 सकता,  लेकिन  जनाब  की  इजाजत  से  सीधे

 वह  हिस्सा  पढ़  कर  सुनाना  चाहता  हूं  जब  कि

 श्री  गोपालस्वामी  आयंगर  मरहम  ने  हमारे

 सामने  एक  कान्फ्रेन्स  (conference)
 में  जा कर  कहा  था  1  इस  के  बारे  में  में  सफल

 ६  से  पढ़  रहा  हूं।  उस  के  अन्दर  इस  तरह

 से  दर्ज  है:

 “The  hon.  Shri  Gopalaswamy
 Ayyangar  winding  up  the  Confer-
 ence  proceedings,  assured  the  dis-
 placed  persons  that  at  no  time  had
 he  felt  any  doubts  about  the  right
 to  compensation  to  those  who  had
 left  their  properties  on  the  other
 side.  The  compensation  may  not
 be  in  the  form  the  displaced  per-
 sons  wanted.  It  might  be  partly
 in  land,  partly  in  house  property,
 partly  in  cash  and  very  probably
 partly  in  the  shape  of  some  kind
 of  bonds.  Some  compensation
 might  be  given  to  mitigate  the

 present  hardship  pending  realisa-
 tion  of  compensation  from  Pakis-
 tan.

 It  was  very  clear  that  the  Go-
 vernment  not  omly  had  accepted
 the  principle  of  compensation  but
 also  had  definite  views  on  finding
 the  needed  funds,  As  late  as  July,
 1950,  Shri  Gopalaswamy  Ayyangar
 was  still  more  explicit  when  at  a
 small  Conference  he  defined  the
 definite  sourcés  out  of  which  com-
 pensation  could  be  provided.  He
 named  three:—

 (a)  Evacuee  Property  in  India;
 (b)  Recovercies  from  Pakistan;

 fe)  Contribution  from  Govern-
 ent.

 में  जनाब  वाला  की  खिदमत  में  अर्ज
 करता  हूं  कि  श्री  गोपालस्वामी  आयंगर  ने

 ही  नहीं  बल्कि  श्री  अजीत  प्रसाद  जी  ने  भी
 बार  बार  हम  को  यकीन  दिलाया  कि  दर
 असल  यही  तीन  सोर्सेज  (sources )  हैं
 जिन  से  कम्पेन्सेशन  (compensation)
 दिया  जायगा  t  इस  के  अलावा  मुझे  याद  है  कि
 श्री  अचिन्त  राम  जी  के  एक  सवार  पर

 प्राइम  मिनिस्टर  (Prime  Minister)
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 साहब  ने  हाउस  में  फरमाया

 था  कि  गवर्नमेंट  कम्पेन्सेशन  (com-

 pensation)  देगी  जितना  दे  सकेगी।

 यह  अलग  चीज  है  कि  हमारी  फाइनल  शियल
 कंडीशन  (financial  condition)  कितना

 देने  की  इजाजत  देती  है।  लेकिन  चन्द  बरस  के

 बाद,  हम  को  यकीन  दिला  कर  मिनिस्टर  के

 बाद  मिनिस्टर  के  इकरार  करने  के  बाद  भी

 कह  देना  कि  गवर्न में  ट का  कमिटमेंट  (com-

 mitment)  नहीं  है,  यह  दुरुस्त  नहीं  है  |

 कभी  मिनिस्ट्री  (Ministry)  को  ऐसा

 नहीं  कहना  चाहिये  ।  में  नहीं  जानता  fF

 किस  बेसिस  (basis)  पर  यहूजात  कही  ज,

 हूँ जब  कि  श्री  गोपालस्वामी  आयंगर  ने

 सब  के  सामने  स्पीच  (speech)  दी।
 जिस  वक्‍त  सरदार  हुक्म  सिंह  ने  रेजोल्यूशन

 (resolution)  पेश  किया  और  में

 ने  उस  पर  ऐमेन्डमेंट  (amendment)  पेश

 किया,  उस  वक्‍त  भी  श्री  गोपालस्वामी  आयंगर

 ने  जो  बात  यहां  पर  कही  थी  वह  मे  ने  दोहराई
 थी  जब  श्री  गोपालस्वामी  आयंगर  हाउस  में

 मौजूद  थे  उन्हों  ने  कभी  नहीं  कहा  कि  हम  ने

 कम्पेन्सेशन  (compensation  )  का  वादा

 नहीं  किया  ।  में  अर्ज  करना  चाहता  हूं  कि  इस
 के  बारे  में  गवर्नमेंट  को  थोड़ी  फैयाज  से

 काम  लेना  चाहिये  |  जिस  गवर्नमेंट  ने  इतना
 लम्बा  चौड़ा  खच  किया,  जिस  गवर्नमेंट  ने

 इतनी  आसाइश  और  आराम  डिस्प्ले  पसंद

 (displaced  persons)  को  पहुंचाया,
 में  जानता  हूं  कि  उन  दिनों  में  हमारे  श्री

 नेहरू  जी  और  पटेल  साहब  का  क्‍या  हाल  था,

 वह  पांच  पांच  सौ  आदमियों  से  रोज  मुलाकात
 करते  थे।  उस  कड़े  वक्‍त  में  श्री  नेहरू  जी  ने

 हमारे  लिये  यह  उसूल  रक्खा  है  कि  किसी

 डिस्प्ले  परसन  (displaced  person)
 को  किसी  जगह  से  नहों  निकाला  जायगा  जब

 तक  उस  को  अल्टरनेटिव  अकोमोडेशन  (alter.
 native  accommodation)
 नहीं  द  जायेगी  ।  में  अर्ज  करना
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 [पंडित  ठाकुर  दास  भार्गव]

 चाहता  हूं  कि  जो  ८०  करोड़
 रुपया  मकानात  व  कर्जे  की  शकल  में  दिया  जा

 चुका  है  उस  के  साथ  कोई  ऐसी  रकम  मिला  दी
 जाय  जो  गवर्नमेंट  की  प्रेस्टिज  (prestige)
 के  कनसिस्टेन्ट  (consistent)  हो
 ओर  माकूल  रिलीफ  (relief)  भी  पहुंच
 सके  ,  बतौर  मुआवजा  दी  जाने  ।  जब
 तक  हम  काम्पैंसेशन  (compensation  )
 के  सवाल  को  तय  नहीं  करेंगे  उस  वक्‍त  तक

 हिन्दुस्तान  की  सोल  (soul)  को  ,  डिस्प्ले

 परसन  (displaced  persons)  की

 सोल  (soul  )  को  शान्ति  नहीं  होगी,  और

 ऐसा  करना  हमारा  फर्ज  है।  उन  लोगों  की

 कब्रों  पर  हम  ने  आजादी  हासिल  की  है  ।

 यह  लोग  अपना  सब  कुछ  मिटा  कर  यहां  चले

 आये,  एक  आदमी  का  दस  बीस  हजार  रुपये

 का  एक्सॉन  हो  जाय  तो  उस  को  नींद  नहीं  आती,
 इन  लोगों  ने  तो  जायदाद  माल  सब  कुछ
 तबाह  करा  दिया  अब  इन  लोगों  से  पांच

 बरसे  के  बाद  आप  को  ऐसा  कहने  का  कोई

 हक़  नहीं  है  ।  यह  बिलकुल  नाजायज  है  और

 हमारी  आनरेबल  गवर्नमेंट  के  शान  में

 नहों  है  ।

 में  अज  करूंगा  कि  इस  बारे  में  गर्वमेंट

 कैबिनेट  (Cabinet)  डिसीजन  (do-

 cision)  करे  और  फिर  इस  मामले  को
 तय  करे  कि  उन  को  कम्पेन्सेशन  (compen-

 sation)  दिया  जाये  |

 दूसरी  बात  जिस के  बारे  में  में  भज  करना

 रहता  हूं  वह  पंजाबी  स्पीकिंग  प्रीवियस

 (speaking  province)  के  बारे  में

 हैँ  । जब  मामला  आदा  तो  हमारे  मोहतरम
 दोस्त  कारदार  हुक्म  सिंह  ने  एक  ऐमेन्डरमेंट

 (amendment)%a  किया  में  इस  के

 बारे  में  ज्यादा  कहना  नहीं  चाहता।  लिपिस्टिक

 प्राविन्‍्सेज  (linguistic  provinces)
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 का  में  असूलन  विरोधी  नहीं  हूं  ।  लेकिन  में

 कहना  चाहता  हूं  कि  आज  हिन्दुस्तान  में

 लिपिस्टिक  प्राविन्सेज़  (linguistic  pro-

 vinces)  'का  जल्‍दी  में  बनाना  बड़ी
 भारी  गलती  होगी  i  हम  को  सब  से  पहले
 अपने  डिफेंस  (defence)  को  देखना

 चाहिये  t  में  जिस  इलाके  का  रहने  बाला  हूं
 वहां  पर,  जनाब  वाला,  जब  सन्‌  १८५७

 में  गदर  हुआ  तो  उस  वक्‍त  सज़ा  के  तौर  पर

 हिसार,  गुड़गांव,  रोहतक  और  कर्नाल  को

 यू.  पी.  से  निकाल  कर  पंजाब  में  दाखिल  कर

 दिया  गप  ।  यह  सिर्फ  सज़ा  देने  की  खातिर

 हुआ  था  ।  उस  के  बाद  इस  इलाके  के  साथ

 जो  सुलूक  हुआ  उसकी  दुखदायी  कहानी  बहुत
 लम्बी  चौड़ी  है  ।  उस  पर  जितने  जुल्म  हुए
 उस  की  इन्तहा  नहीं  क्‍योंकि  यह  हिन्दू
 इलाका  था  और  पंजाब  से  अलग  था  t  हमारे
 साथ  सौतेली  मां  का  सा  व्यवहार  हुआ।  जब

 यहां  कैबिनेट  मिशन  (Cabinet  mission)
 आया  तो  हम  ने  झगड़ा  किया  कि  अम्बाला,

 मेरठ  डिबवीजन्स  (divisions),  देहली
 और  हमारे  चार  जिलों  को  मिला  कर  एक

 प्रीवियस  (province)  बना  दिया

 जाय,  लेकिन  उस  के  फौरन  बाद  पंजाब  का

 पार्टिशन  (partition)  हो  गया  t

 पार्टीशन  (partition)  *  बाद  हम  ने

 कभी  यह  आवाज़  नहीं  उठाई  कि  हमारे

 चार  ज़िलों  को  पंजाब  से  अलग  कर  दिया

 जाय।  में  जानता  हूं  कि  यह  प्रैक्टिकल  पालि-

 टैक्स  (practical  politics)  नहीं  है,

 इस  के  अलावा  यह  चीज़  बिल्कुल  ऐसी

 है  जो  कौमी  मफाद  के  खिलाफ  हैँ  ।  हम

 पंजाब  के  साथ  रहे  हैं,  में  जानता  हूं  कि  हम

 पंजाबी  स्पीकिंग  (speaking)  नहीं  हैं

 और  माइनॉरिटी  (minority)  में  हैं,  लेकिन

 फिर  भी  हम  इस  की  परवाह  नहीं  करते।  यह

 नेशनल  इन्टरेस्ट  (national  intetrest)
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 में  नहीं  है  कि  हम  मुल्क  के  ट  कड़े  टुकड़े
 कर  डालें  ।  आज  जब  में  पंजाबी  स्पीकिंग

 प्रीवियस  (speaking  province)  की

 बात  सुनता  हूं  तो  मेरे  रोंगटे  खड़े  हो  जाते  हूँ।
 क्या  चीज़  हूँ  उन  के  दिमाग़  में,  मास्टर  तारा

 सिंह  के  दिमाग़  में  क्या  चीज़  है।  वह  चाहते  हे
 कि  जिला  हिसार,  गुड़गांव  और  रोहतक  को

 यहां  से  निकाल  दिया  जाय  और  पंजाबी

 स्पीकिंग  प्रीवियस  (speaking  province
 बना  लिया  जाय  1  में  निहायत  अदब  से  भज

 करना  चाहता  हूं  कि  यह  सारी  स्कीम

 (scheme)  गलत  उसूल  पर  बेस्ट

 (based) )  है  और  अन नेशनल  (Un-na-

 tional)  हूँ  ।  इसलिये  में  इस  तजवीज़

 की  सख्त  मुख़ालिफ़त  करता  हूं  और  वह

 हर्गिज़  नहीं  होता  चाहिये  ।

 आज  में  ने  श्री  ऐन,  सी.  चटर्जी  की

 तकरीर  सुनी  जो  काश्मीर  के  वास्ते  फंडामेंटल

 राइट्स  (Fundamental  Rights)
 का  ज़िक्र  करते  हे  ।  यहां  पर  एक  गवर्नमेंट  के

 मातहत  रहते  हुए,  एक  मुल्क  के  मातहत

 रहते हुए  इस  तरह  की  टेल्डेन्सी  (tendency)
 का  इज़हार  करना  इस  बात  को  बताता  है
 कि  हम  चाहते  हैं  कि  इस  देश  में  इस  बात  को
 ले  कर  और  छोटे  छोटे  टुकड़े  हो  जायें।  मेरा

 यह  कहना  हूँ  कि  इस  बारे  में  जो  भी  तजवीज़

 रक्खी  जाये  जिस  से  देश  में  झगड़े  बढ़ें  उस  को

 किसी  भी  तरह  से  चलने  नहीं  देना

 चाहिये  t

 में  जनाब  की  इजाजत  से  दो  तीन  बातें

 और  अज  करना  चाहता  हूं  ।  अव्वल  तो

 में  कंट्रोल  (Control)  के  बारे  में  कुछ
 थोड़ा  सा  अज  करना  चाहता  हूं  ।  जनाब  वाला,
 में  ने  कलेक्शन  दूर  (Election  tour)
 किया  और  अभी  में  अपनी  कान्स्टिदुएन्सी

 (Constituency)  में घूम  कर  आया

 हूं  ।  में  न ेसिवा  इस  के और  कोई  शिकायत

 नहीं  सुनी  कि  पब्लिक  (Public)  कांग्रेस
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 गवर्नमेंट  के  सामने  बेज़ारी  से  हाथ  जोड़ती  है
 जो  एक  गांव  से  दूसरे  गांव  को  पांच  सेर
 अनाज  ले  जाने  की  इजाज़त  नहीं  देती  ।
 घासेडा  ग्राम  में  गुड़गांव  से  कुछ  दूर पर  लोग

 रहते  हें  -  वह  कहते  हें  कि  हम  पंजाब  मे  रहते
 हूँ  लेकिन  हम  अपने  गांव  में  पांच  से  :  गेहूं
 नहीं  ला  कर  खा  सकते  |  जनाब  वाडा  में
 ह. ड  करूंगा  कि  जब  तक  इंटर  डिस्ट्रिक्ट

 रेस्ट्रिक्शन्स  (lnter-district

 restrictions)  मौजूद  हें  हम  महसूस
 नहीं  करते  कि  हम  ऐसे  आज़ाद
 आदमी  हें  कि  जो  चाहें  खा  सकें
 या  जो  चाहें  खरीद  सकें  खेर,  इस  सारे

 झगड़े  में  में  नहीं  पड़ना  चाहता  ।

 जनाब  वाला,  में  इस  हाउस  में  कितने

 ही  बरसों  से  यह  कहता  आ  रहा  हूं  कि  हमारे
 देश  में  कोस  ग्रेन  (Coarse  Grain)  की
 कमी  नहीं  है  ।  हां,  राइस  (Rice)  की
 कमी  है  ।  राइस  आप  बाहर  से  मंगा  लें  ।
 इस  के  अलावा  अगर  एक  ग्रेन  (Grain)  भी

 हिन्दुस्तान  में  गल्ले  का  आता  है  तो  वह
 हम  को  इतना  नुक्सान  पहुंचाता  है  कि  जिस  का
 अन्दाज़ा  नहीं  लगाया  जा  सकता  ।  अभी  में
 ने  श्री  लंका  सुन्दरम्‌  की  तकरीर  सुनी  ।  जब
 में  इन  आदाद  शुमार  को  देखता  हूं  तो  हेरान
 रह  जाता  हूं  कि  एक  अरब  ४७  करोड़  रुपया
 चार  साल  में  महज़  गैरमुल्की  जहाज़ों
 के  फ्रेट  (Freight)  को  दिया  गया  ।

 यह  देख  कर  मेरी  छाती  पर  सांप  लोटने  लगता

 हूँ  ।  में  इस  को  बरदाइत  नहीं  कर  सकता  कि

 एक  अरब  ४७  करोड़  रुपया  इस  मुल्क  से

 महज  फ्रेट  (Freight)  का  दे  दिया  जाय  ।

 हमारे  देश  का  १२  सौ  करोड़  जिस  में  से
 काफी  रुपया  स्टरलिंग  बेलेनसेज्ध  (Ster-

 ling  Balances)  का  था  वह  सब  का
 सब  खुराक  के  लिये  खत्म  कर  दिया  गया।  आप
 के  फिरसे  (Figures)  गलत  हैं।  क्या  मसाला

 है  आप  के  पास  जिस  से  आप  कहते हे  कि



 299  Motion  on  Address

 [पंडित  ठान  उदास  भार्गव]

 यहां  अनाज  (cereals  )  की  शौर्टेज  (shor-

 tage)  हैं  i  कहते  हें  कि  हमारे  यहां

 प्रोक्योरमेंट  Procurement)  नहीं  होता  |

 सारी  गलती  यह  हुई  कि  आप  प्रोक्‍्योरमेंट

 (Procurement)  नहीं  कर  सकते।  आप

 के  स्टेट  मिनिस्टर  ऐसा  करना  नहीं  चाहते

 रोज  स्टेट  मिनिस्टर  आप  को  गलत

 'फिरसे  (Figures)  देते  हैं  3 अब  गवर्नमेंट

 मानती  हूँ  कि  लोकल  (Local)  गारमेंट्स
 गलत  फिगर्स  (Figures)  देती  हैं  |

 आप  की  लोकल  (Local)  गवनंमेंद्स
 के  और  पटवारियों  के  फिगर्स  (Figures)

 झूठे  हैँ  |  में  आप  से  पूछता  हूं  कि  आप  के

 पास  क्‍या  मसाला  है  इस  बात  के  लिये  कि  पैदावार

 कम  हुई  है  में  ने  ग्रो  मोर  फूड  इन्कवॉरी  कमेटी

 (Grow  More  Food  Enquiry

 Committee)  की  रिपोर्ट  में  लिखा  था

 कि  गुड़गांव  जिले  में  एक  बीघे  में  पचास  मन

 जौ  पैदा  हुआ  जिस  को  सुन  कर  सब  के  कान  खड़े

 हो  गये।  फिर  अफसरान ने  गुड़गांव  में  जा  कर

 तहकीकात  की  तो  गांव  वालों  ने  कहा  कि  हम

 इतना  पैदा  कर  के  दिखा  सकते  हैं  -  जहां  तक

 कोस  रेन्स'  (Coarse  Grains)#t  सवाल

 है  वह  इस  देश  में  काफी  हैं  ।  यह  में

 मानता  हूं  कि  चावल  यहां  कम  है।  उसे  आप

 ब्रह्मा  से  मंगालें  तो  ज्यादा  नुक्सान  नहीं  हैं
 लेकिन  में  नहीं  चाहता  कि  आप  अमरीका  से

 गल्ला  मंगाये  |  जो  आप  ने  इस  के  लिये
 ४०  करोड़  रुपया  पिछले  साल  में  महल  फ्रेट

 (Freight)  पर  खर्च  किया  अगर  इस  का

 आधा  यानी  २०  करोड़  भी  किसानों  और

 ज़मींदारों  में  बांट  दें  तो  जो  आप  दस  या

 पन्द्रह  फी  सदी  की  कभी  बतलाते  हैं  वह
 सारी  दूर  हो  जाती  ।  में  यह  बात  कई  बार

 कह  चुका  हुं।  हमारे  राजाजी  ने  मद्रास  से

 कंट्रोल  हटा  दिया  जो  कि  डेफिसिट  एरिया

 (Deficit  Area)  है  -  लेकिन  पंजाब
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 में  जो  कि  दूसरे  सूबों  को भी  सरप्लस  (sur-

 plus)  weer  देता  है,  एक  गांव  से  दूसरे
 गांव  में  हम  गल्ला  नहीं  ले  जा  सकते  ।  एक

 ज़िले  से  दूसरे  ज़िले  में  गल्ला  नहीं  ले  जा  सकते  |

 में  निहायत  अदब  से  मजे  करूंगा  कि  जब  तक

 यह  कंट्रोल  नहीं  हटाया  जायगा  तब  तक

 हिन्दुस्तान  में  फ़िल्म  (Freedom)  का  चली

 (Glow)  नहीं  भा  सकता,  हिन्दुस्तान
 अपने  को  एक  नहीं  समझ  सकता  ,  हम  अपने

 खन  में  गरमी  नहीं  महबूस  कर  सकते  ।
 जितनी  बातें  कन्ट्रोल  वाले  कहते  हैं  उन  को

 में  सुनता  हूं  और  जो  बह  री  जन्म  (Reasons  )
 देते  हैं  उन  को  भी  समझता  हूं  ।  लेकिन  अब

 तो  आप  के  पास  १९  लाख  टन  गल्ला  मौजूद

 @  और  जहां  तकलीफ  हो  आप  वहां  उस  को

 भेज  सकते  हैं  i  फिर  कोई  तकलीफ  है  भी  नहीं
 में  अदब  से  अज्ञ  करेगा  कि  सारे  देश  में  यह
 आवाज़  है  कि  कंट्रोल  हटाया  जाना  चाहिये  |

 अब  इस  में  देर  करता  वाजिब  नहीं  होगा  ।

 लेकिन  बदकिस्मती  है  जब  मिनिस्टर  की

 राय  को  भी  हम  ठीक  कर  लेते  हैँ  तो  भी  काम

 नहीं  होने  पाता  |  श्री  मुन्शी  जी  कंट्रोल  कंट्रोल
 करते  आये  थे  7  आखिर  में  वह  श्री  देशमुख

 साहब  के  पास  चालीस  सफे  का  पोथा  ले  कर

 पहुंचे  ।  वह  प्राइवेटली  (Privately)
 तो  कहते  थे  कि  तुम्हारा  बयान  सही  है  लेकिन

 उन  की  इतनी  हिम्मत  नहीं  हुई  कि  वह

 कंट्रोल  हटा  दें  ।  अब  किदवाई  साहब  तशरीफ

 लाये  हैं  ।  इन  के  आने  से  कोई  पानी  नहीं
 बरस  गया  लेकिन  हालत  सुधर  रही  हैँ  ।

 में  अदब  से  अर्ज  करता  हूं  कि किदवाई  साहब  को

 अपनी  पालिसी  (Policy)  पर  चलने

 दीजिये  अगर  आप  देश  का  कल्याण  चाहते  हू  ।

 बह  एग्रीकल्चर  मिनिस्टर  (Agriculture

 Minister)  हैं  4  हमा  री  कैबिनेट  (Cabinet)
 में  चाहे  जिस  तरीके  से  भी  काम  होता  हो

 लेकिन  फूड  (Food)  के  मामले  में  फूड
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 मिनिस्टर (1006.  Minister)  की  आखिरी

 बाइस  (voice)  होनी  चाहिये  ।

 और  अगर  उस  की  पालिसी  (Policy)  न

 मानी  जाय  तो  उस  को  इस्तीफा  दे  देना  चाहिये।

 हम  देखते  हे  कि  हमारे  मिनिस्टर  कैबिनेट

 (Cabinet)  में  और  इकॉनमी  कमेटी  (Eco-

 nomy  Committee)  के  सामने  अपनी

 जबान  नहीं  खोलते  हें  1  में  (:..  करूंगा  कि

 डेमोक्रेसी  (Democracy)  के  मानी

 यह  हैं  कि  जो  चीज़  हमारे  दिल  में  हैँ  बह  आप  के

 समने  रख  दें  और  अगर  उन  की  बात  न

 मानी  जाय  तो  असूल  और  देश  के  लिये

 हितकारी  पालिसी  की  बिना  पर  इस्तीफा

 दे  दें  a  हमारे  यहां  मीटर  आफ  प्रिसीपल

 (matter  of  principle)  पर  बहुत
 कम  इस्तीफे  हुए  हें  1  में  चाहता  हूं  कि  हमारे
 मिनिस्टर  बिल्कुल  अकड़  कर  चलें  |  जो  उन

 के  उसूल  हों  उन  के  मुताबिक  चलें  ।  जिस

 बात  का  वह  दावा  करते  हं  उस  पर  चलें  और

 अगर  उन  का  असली  इखतलाफ  हो  तो  इस्तीफा
 दे  दें  -  मुझे  अफसोस  है  कि  मुझ  जेसे  क्रेंस-

 पेंसिल  (irresponsible)  आदमी

 की  बात  कोई  सुनना  नहीं  चाहता  ।  में  चाहता

 हूं  कि  कंट्रोल  (control)  के  मामले  पर

 फिर  तवज्जह  दी  जाये  |  में  यह  नहीं  चाहता  कि
 यह  बिल्कुल  खत्म  हो  जाये।  लेकिन  इस  हृदय
 इस  को  न  माना  जाय  जिस से  देश  में  अशान्ति  व

 अबतरी  हो  ।

 Mr.  Deputy-Speaker:  There  _is  no
 contro]  >ver  time!  I  want  to  finish  with two  more  speakers.  We  shall  sit  till
 7.30.

 पंडित  ठाकुर  दास  भागने  :  में  खत्म
 करता  हुं  ।

 Shri  Karni  Singhji  (Bikaner-Churu):
 I  would  like  to  confine  myself  to  the
 sévere  famine  conditions  in  northern
 Rajasthan.  At  the  moment  I  have  two
 press  cuttings  from  the  Hindustan
 Times  in.  my  nnands.  They  make  very
 heavy  reading.  The  first  one  dated  the
 4th  of  this  month  reads:

 “Famine  hits  two  lakhs  of  people
 in  Bikaner.  Relief  works  started
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 in  many  villages...”  and  it  goes
 on.

 The  second  one  is  dated  the  3th  of
 this  month  is  worse  and  reads:

 “The  Patwari  of  Champasar  vil--
 lage,  80  miles  from  here  (Jodhpur)
 has  reported  to  the  Collector  in
 Jodhpur  that  a  peasant  family  of:
 four  died  of  starvation.”

 I  hope  that  this  is  nat  true  but  if  this
 is  true,  it  is  something  we  have  to be  ashamed  of.  In  this  Republic  we
 thought  that  death  by  starvation  was a  thing  of  the  past  and  if  this  has
 occurred,  I  hope  that  not  only  the.
 Government  of  Rajasthan  but’  the:
 Government  of  India  also  will  hurry up  and  do  something  about  it.

 Conditions  in  Rajasthan  as  regards’ famine  are  almost  unprecedented.  This year  has  been  the  second  year  in. succession  that  northern  Rajasthan. has  been  _  gripped  by  famine.  The: locust  invasion  has  been  so  much  that at  least  I  have  not  seen  anything  of that  sort  in  my  lifetime.  The  Hindu-
 stan  Times  has  dealt  with  this  thing. in  detail  and  I  should  not  like  to
 waste  the  time  of  the  House  in  repeat- ing  it.  The  areas  affected  by  famine
 this  year  are  the  major  portion  of Bikaner  Division,  a  large  portion  of’ the  Jodhpur  _  Division  where  these:
 deaths  have  occurred  and  a  large Portign  of  the  Jaisalmer  District  of Rajasthan.  Now  the  question  arises  as to  why  the  Government  of  Rajasthan has  been  so  inefficient  in  combating, the  famine.  I  need  hardly  add  that

 crores,  the  former  State  of  Bikaner: contributing  nearl  one-thi about  two  years  No  eee

 of
 ae  criticism, an  ght  this  problem.  We  wa save  the  millions  of  People  who  ane going  to  be  affected  by  famine  when the  hot  weather  starts  in  seriousness,

 The  question  then  arises  as  to  who is  responsible  for  this  squandering  of
 public  finance.  The  fault  certainly  does not  lie  with  the  people  of  Rajasthan. It  is.  I  think.  the  Government  of
 Rajasthan  which  is  to  blame  and  I
 stress  that  point  becausc  we  have  had
 four  changes  in  Ministries  in  three.
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 years  which  is  almost  something  like
 a  French  Government.  Perhaps,  the
 Government  of  India  also  have  to
 assume  the  responsibility  for  allowing
 Rajasthan  to  go  through  that  6  crores
 which  alone  is  almost  equal  to  the
 amount  that  has  been  allotted  to
 Rajasthan  in  the  Five  Year  Pian.  Just
 imagine  what  it  would  have  ‘been  for
 Rajasthan  if  we  had  32  crores  instead
 of  76  crores  in  the  Five  Year  Plans
 7  PM.  ‘

 There  is  one  point  which  I  would  like
 to  illustrate.  At  the  time  of  the  inte-
 gration  of  Rajasthan,  the  States  of
 Jodhpur,  Bikaner,  Udaipur  and  Jai-
 pur  handed  over  to  the  Government
 of  India  Railways,  rolling  stock,  etc.,
 valued  at  nothing  less  than  Rs.  6  to 20  crores.  That  amount  has  not  been
 taken  into  consideration  for  purposes
 of  payment  of  compensation.  At  least
 compensation  for  the  capital  gost  of
 that  should  be  paid  to  the  Rajasthan
 Government  so  that  they  may  tide
 over  their  difficult  problems.  and  bring
 the  State  of  Rajasthan  on  par  with
 the  other  Part  B  States.  I  would
 further  suggest  that  the  Government
 of  India  should  consider  the  question
 of  payment  of  compensation  to  Rajas-
 than  for  the  capital  expenditure  in

 respect  of  Railways  and  the  like.  That
 would  include  the  telephone  system
 the  capitalised  value  of  which  again
 will  run  into  several  crores.  Rajas-
 than  is  a  backward  State  as  I  have
 said  once  before  and  therefore  requires
 Central  aid  more  than  other  States.
 Since  the  Government  of  India  are
 responsible  for  Rajasthan  as  it  is  today,
 it  is  their  responsibility  to  see  that  the
 people  of  this  area  do  not  die  of  star-
 vation,  or  do  not  suffer  beyond  what
 is  humanly  possible.

 Briefly  I  would  like  to  enumerate  a
 few  things  which  the  people  of  Rajas-
 than,  in  my  humble  opinion,  would
 like  to  have  from  the  Government  of
 India,  Firstly,  the  amount  of  expendi-
 ture  incurred  on  famine  areas  this
 time  should,  under  no  circumstances,
 be  less  than  what  it  was  during  the
 pre-integration  period.  I  shall  illus-
 trate  the  point  in  question.  There  was
 a  famine  in  the  Bikaner  and  Jodhpur
 in  1939-40,  that  is  over  ten  years  ago.
 at  that  time.  the  State  of  Bikaner
 alone  spent  45  lakhs  on  famine  relief.
 This  year,  I  believe  the  expenditure
 of  the  Rajasthan  Goyernment  on  the
 Bikaner  division  is  just  over  one  lakh,
 Secondly,  the  people  of  Rajasthan  are
 now  getting  fed  up  with  this  ‘No
 money’  answer.  We  can  wait  for  a  few
 years;  may  be  three  or  four  years.  At
 least  we  want  to  see  a  silver  lining;
 ‘we  want  to  see  a  ray  of  hope  so  that
 our  clock  of  progress  is  not  put  back
 for  good  and  so  that  we  may  he  giver.

 46  FEBRUARY  953  by  the  President  304

 a  chance  to  march  forward  and  rise
 with  the  other  people  of  India.  I  would
 also  request  the  Government  of  India
 to  whom  a  few  paltry  crores  would
 not  matter  much,  to  give  Rajasthan
 at  least  ten  or  fifteen  crores  to  help
 them  to  stand  on  their  own  legs.  Who-
 soever’s  fault  it  may  be  for  the  present
 financial  conditions,  the  fact  remains
 that  Rajasthan  is  a  part  of  India  and
 as  such  it  is  the  right  of  the  people

 .  Rajasthan
 to  demand  a  square

 eal,

 Thirdly,  the  people  of  Rajasthan
 would  like  to  have  more  roads,  more
 railways,  50  that  their  vast  desert
 tracts  may  have  better  communica-
 tions:  thereby  bringing  foodstuffs,
 fodder  and  everything  to  the  doorsteps
 of  the  famine  stricken  people  besides
 providing  employment  to  them.
 Fourthly,  I  am  sure  the  Government
 of  India  are  fully  aware  that  Rajas-
 than  is  a  province  where  famine  visits
 nearly  once  in  every  three  years.  The
 only  way  we  can  fight  this  problem
 is  by  extending  the  system  of  irriga-
 tion  canals,  For  that  purpose,  I  would like  to  stress  that  the  Bhakra  canal
 which  is  coming  into  northern  Rajas- than  of  Bikaner  division,  should  go
 right  down  to  Bikaner  city  and  to
 Bikaner  District  and  Jaisalmer  which
 are  very  dry  areas.  In  this  way,  we
 may  be  able  to  solve  the  problem  of
 famine  once  for  all.  (An  Hon.  Mem-
 ber:  Chambal  Plan)  The  Chambal
 Plan  as  my  hon,  friend  says  would
 likewise  help  to  solve  this  problem,
 particularly  food  scarcity.

 Tn  conclusion,  I  would  like  to  say that  the  people  of  Rajasthan  want
 something  definite,  and  I-  hope  that  the
 Prime  Minister,  to  whom  we  all  look
 up  as  the  Father  of  the  Nation  now,
 will  adopt  8  strong  policy  and  give
 Rajasthan  sufficignt  finance  to  put  it
 on  its  own  feet,  so  that  we  Rajasthanis
 do  not  have  to  look  up  at  other  pro- vinces  and  fee]  that  we  are  really  far
 back.  Rajasthan  has  got  a  great  tradi-
 tion,  and  we  shall  march  forward  in
 the  new  India,  but  give  us  a  chance
 and  give  us  the  money.

 Dr.  Rama  Rao  (Kakinada):  At  the
 outset  I  want  to  refer  to  the  boasted
 position  of  our  country  in  international
 affairs.  I  only  refer  to  my  amendment.
 We  have  made  much  of  it.  If  we  want
 to  be  neutral,  let  us  be  honest  about
 it.  I  want  to  remind  hon.  Members—
 I  do  not  know  whether  they  remem-
 ber—that  we  are  a  party  in  the  Korean
 war,  that  we  are  taking  part  in  the
 Korean  war.  Our  ambulance  is  there.
 There  is  some  misunderstanding,  Of
 course,  the  Government  never  said  it,
 but  several  Congress  Members  said  it
 elsewhere,  not  in  this  House,  that  after
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 all,  it  is  something  like  a  Red  Cross
 unit.  It  is  not.  It  is  part  and  parcel
 of  the  military  campaign,  a  field
 ambulance  unit.  So,  how  can  we  claim
 that  we  are  absolutely  neutral?  If  we
 want  to  be  neutral  as  we  ought  to,
 withdraw  that  ambulance  unit  at  least
 now,  at  least  as  a  protest  against  the
 present  war-mongering  of  the  U.S.A.

 Next,  I  want  to  warn  my  Congress
 friends...

 Mr.  Deputy-Speaker:  Order,  order.
 From  tomorrow  I  propose  noting
 dowr  hon,  Members  who  want  to
 speak,  and  unless  I  am  assured  they
 will  continue  to  hear  others  also  speak,
 I  will  not  call  upon  them  to  speak.
 I  find  as  soon  as  an  hon.  Member
 speaks  he  thinks  it  is  the  duty  of  other
 people  to  hear  him,  and  the  moment
 he  finishes  his  speech,  it  is  his  duty
 to  go  out  of  the  House.  It  seems  to  be
 injustice  to  the  House.

 An  Hon,  Member:  Ministers  included.
 Another  Hon.  Member:  From  today

 itself.
 Mr.  Deputy-Speaker:

 it  down.

 Dr,  Rama  Rao:  Let  not  anti-Com-
 munism  make  them  blind  to  several
 factors  which  are  endangering  our
 security.  This  anti-Communism  is  a
 very  convenient  cloak  for  these  imperia-
 lists.  Their  imperialist  and  colonial  war
 in  Malaya,  in  Indo-China,  their  actions
 in  Kenya  and  South  Africa—every-
 thing  is  done  under  anti-Communism.
 You  know,  Sir,  the  Suppression  of
 Communism  Act  in  South  Africa  is
 being  used  to  suppress  the  elementary
 rights  of  coloured  people.  So,  I  request
 our  Congress  friends  to  remember.  and
 not  to  be  deceived  by  this  anti-Com-
 munism  cloak  of  Anglo-American
 imperialists.  Now,  the  danger  is
 brought  very  close  to  us.  These  carpet
 merchants  and  sightseers  go  about  and
 scheme  against  our  country.  It  is  not
 a_  secret.  Everybody  knows  it.  And
 when  they  come  to  our  country,  they
 receive  a  royal  reception.  I  want  to
 register  my  protest  and  ask  my  friends
 to  take  good  care.

 Il  am  noting

 I  want  to  refer  to  the  passage  about
 linguistic  States  in  the  President’s
 Address.  It  is  sublimely  vague.  It  is
 negative  almost.  It  says—the  advisers
 have  made  him  say:

 “There  is  no  reason  why  the
 question  of  the  reorganization  of
 States  should  not  be  considered
 fully  and  dispassionately  so  as  to
 meet  the  wishes  of  the  people....”

 Of  course,  as  far  as  it  goes,  it  is  an
 advance  on  the  position  taken  by  the
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 Congress  leaders  at  Hyderabad.  I  think
 the  voice  of  the  people  has  secured  a
 victory  to  that  limited  extent.  Unless.
 the  people  unite  and  make  their  voice
 heard  even  by  deaf  people,  by  those:
 who  are  indifferent  to  the  people’s  pro-
 blems,  unless  we  unite  and  combine
 and  compel  the  Government,  the
 Government  of  India  are  not  going  to
 form  these  linguistic  States.  We
 Andhras  know  it.  During  the  first
 session  when  there  was  a  resolution
 on  linguistic  States,  the  Government
 stood  dead  against  it,  although  they
 said  that  on  principle,  they  accepted.
 the  formation  of  linguistic  provinces.
 When  I  went  to  my  constituency,  I
 told  my  Andhra  audiences  that  as  far
 as  the  Government  of  India  were  con-
 cerned,  unless  the  Andhra  people  took.
 positive  action  and  compelled  the:
 Government  to  form  an  Andhra  State,.
 the  Government  were  in  no  mood  to

 -form  that  State.  After  the  great  sacri-
 fice  of  the  great  patriot  Potti  Srira-
 mulu  and  the  great  and  unbelievable
 upsurge  of  all  classes  of  the  Andhra
 people,  the  Government  have  come.
 down  and  have  agreed  to  the  forma--.
 tion  of  the  Andhra  State,  at  least  in
 part,  I  want  to  point  out  that  this;
 State  is  only  a_  part,  of  the  entire
 Andhra  State.  I  am  here  referring  to:
 the  Andhra  area  of  Hyderabad,  as

 ‘forming  the  other  part,  for  the  whole-
 is  one.  History  wil!  show  that  the-
 original  Andhra  State  was  parcelled
 off  into  several  pieces;  one  portion  was
 given  almost  for  a  song  to  the  East
 India  Company;  another  portion  was
 ceded  to  them  for  some  money,  thus
 the  Andhra  State  was  divided.  All  that:
 now  we  want  is  reunification.  There
 are  friends  who  talk  of  division.  One
 friend  even  used  the  word  ‘butchery’.
 I  admit  the  word.  But  I  would  only:
 point  out  that  butcheries  took  place:
 long  ago.  Now  we  want  to.  correct
 those  butcheries,  to  reunite  that  State,
 and  by  a  master  surgery  to  stich  them
 up  and  make  them  viable  units.  I
 want  to  say  this  particularly  to  those:
 from  Uttar  Pradesh,  who  do  not  really
 realise  the  problem.  and  simply  view:
 this  as  one  of  division,  and  not  as,
 veunification.  Some  very  intelligent
 politician  has  characterised  this  desire:
 for  linguistic  States  as  tribal.  I  arm

 not  ashamed  of  the  word  ‘triba’’.  In
 fact,  Pandit  Nehru  himself  has  ans-
 wered  this  point.  Being  a  biologist,  I
 would  go  even  a  step  further  and  say that  it  is  an  animal  instinct.  (Inter-
 ruption).  As  many  of  my  friends  here
 know,  the  first  and  most  important
 demarcation  between  man  and  animal
 in  evolution  has  been  speech,  and  it  is
 speech  that  has  helped  the  animal  to
 evolve  into  man,  and  to  evolve  civilisa-
 tion.  And  speech  is  most  intimately
 associated  with  language.  So,  language
 is  fundamental,  and  basic.  So,  these
 tribal  ideas  or  animal  instincts  are-
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 ‘basic,  and  we  may  not  be  conscious  of
 them,  but.  even  today  they  govern

 several  basic  factors  of  our  liyes.  So
 ‘they  cannot  be  brushed  aside,  and  we
 -cannot  be  told  that  this  desire  for
 linguistic  States  is  a  tribal  idea,  and
 that  it  affects  the  unity  of  the  State

 ror  the  defence  of  the  State.  These  are
 all  just  lame  excuses.  Only  a  united
 Karnataka,  or  a  United  Maharashtra
 or  ५9  united  Andhra  can  go  to  make,
 a  strong  unit  and  a  strong  State,  not
 the  disunited,  disgruntled,  and  frus-
 trated  portions.  Defence  is  just  an-

 ‘other  lame  excuse  advanced  for  this
 ‘purpose.  Who  stands  against  the  secu-
 rity  of  the  State?  We  all  stand  for  the
 security  of  the  State.  So,  this  argu-

 “ment  is  wholly  irrelevant.  People  talk
 of  Balkanisation  and  all  sorts  of  things.
 “But  there  is  no  Balkanisation  at  all
 involved.  As  my  hon.  friend  Mr.  Tek
 ‘Chang  stated  a  little  while  ago,  even
 ‘if  his  advice  is  followed  and  four  States
 are  merged  into  one,  there  will  still

 “be  one  State  left  extra.  So  the  desire
 for  this  unification  is  strong  and  just
 and  whatever  the  Government  of  India
 think  or  say  it  is  inevitable.  We  the
 peop'e  will  compel  the  Government  to
 yield  and  I  tell  my  friends,  Mr.  Siva-
 murthy  Swami  and  others’.  not  to
 expect  the  formation  of  linguistic
 States  as  a  morning  cift  or  a,New  Year
 gift.  We  have  to  fight  for.  As  far  as

 “we  understand  the  psychology  §  and
 mentality  of  the  Government  of  India.
 it  was  disclosed  by  Maulana  Azad  in
 a  speech  at  Hyderabad.  If  that  is  an
 indication  of  the  mentality  of  the
 Government  of  India,  you  must  realise
 that  we  have  to  fight  for  it.  and  achieve
 it.

 ate
 people  are  not  going  to  yield

 on  this.

 Now  the  Government  asks  for  ex-
 “pression  of  enthusiasm  from  the  people,
 ‘By  all  means,  for  new  things  we  must
 ‘be  enthusiastic.  How  are  you  going  to
 create  enthusiasm  if  in  a  simple  matter
 like  this,  where  you  do  not  spend
 crores  and  crores  of  money,  you  do
 not  agree.  If  you  agree  to  this  just
 and  inevitable  formation  of  linguistic
 States,  you  will  create  ample  enthu-
 siasm.  On  the  other  hand.  vou  «are
 creating  a  feeling  of  frustration.  dis-
 appointment  and  you  are  compeiling
 people  to  use  all  their  energies  und

 -enthnusiasm  to  fight  and  achieve  this
 -legitimate  desire  for  linguistic  States.

 Now  I  come  to  Hyderabad.
 Mr.  Deputy-Speaker:  Two  minutes

 ‘more.

 Dr.  Rama  Rao:  The  formation  of
 ‘Andhra  State,  we  welcome—as  far  as
 It  goes.  But  it  is  not  complete.  The

 6  FEBRUARY  953  by  the  President  308

 Government,  according  to  Pandit
 Nehru,  stands  almost'dead  against  the
 formation  of  ‘Vishala  Andhra’,  the
 formation  of  ‘Samyukta  Karnataka’  or
 ‘Samyukta  Maharashtra’.  Why?  Be-
 cause  the  interest  of  one  individual,
 the  Nizam  of  Hyderabad,  stands
 against  the  interests  of  millions  of
 people.  Here  is  a  strange  case.  Hard
 facts;  of  course  they  may  not  admit
 them:  that  the  hon,  the  Prime  Minister
 now  is  the  staunchest  supporter  and
 upholder  of  the  feudal  order.  To
 please  the  Nizam  and  to  keep  him  in
 that  position.  you  are  denying  the
 basic  right  of  the  people  of  the  unit.
 The  people  will  not  keep  quiet.  We
 will  snatch  it  away  and  we  will  not
 yield  on  this  issue.  The  Maharasn-
 trians  are  not  imbecile,  the  Kannadi-
 gas,  will  000  keep  quiet  and  the
 Andhras  will  take  it  up.

 I  want  to  draw  the  attention  of  the
 House  to  one  aspect.  There  is  a  talk—
 not  on  the  floor  of  this  House—of
 formation  of  |  Chief  Commissioner’s
 Provinces  for  Bombay  and  Hyderabad.
 I  know  there  are  vested  interests  and
 capitalist  exploiters.

 Shri  B.  Das
 Madras  also.

 Dr.  Rama  Rao:  Others  also.  Vested
 interests.  Indian  and  foreign,  will  also
 like  to  keep  Bombay  away  from  Maha-
 rashtra  to  which  it  rightly  belongs.
 The  vested  interests  and  the  feudal
 order  of  Hyderabad  want  to  keep
 Hyderabad  away  from  Andhta_  to
 which  it  legitimately  belongs.  Not  only
 the  east,  north  and  south  of  Hydera-
 bad,  but  the  west  upto  50  or  70  miles
 is  pure  Telugu  country.  Hyderabad
 belongs  to  Andhra:  there  is  no  ques-
 tion  about  it.

 Dr.  Suresh  Chandra  (Aurangabad):
 Hyderabad  City.

 Dr.  Rama  Rao:  I  am  referring  to
 Hyderabad  City.  I  do  not  think  our
 Maharashtrian  friends  will  question
 that  statement.  But  there  are  other
 interests.  But  if  the  Government  use
 their  authority  in  support  of  these
 reactionary  forces,  the  people  will  not
 keep  quiet.  The  people  wil]  take  it  up.
 Therefore.  do  not  take  this  reactionary
 step  of  forming  Chief  Commissigner’s
 Provinces  of  the  States.  In  fact,  ?  sug-
 gest  that  the  present  Part  C  States
 should  be  merged  with  the  neighbour-
 ing  linguistic  areas.  In  cases  like  Manii-
 pur  and  Tripura,  probably.  where  there
 are  special  circumstances,  continue
 them  but  give  them  representative
 Government.  They  must  have  legisla-
 tive  Assemblies  and  people  must  be
 associated  with  the  administraticn.  If
 you  merge  the  Part  C  States  into  the

 (Jajpur-Keonjhar):
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 neighbouring  linguistic  States,  a  lot  of
 expenses  will  be  saved  as  our  hoy.
 friend  Shri  Tek  Chand  has  pointed  out,
 -and  a  lot  of  progress  can  be  achieved.
 But,  I  do  not  want  to  elaborate  on  this
 issue.  I  want  to  point  gut  that  the

 ‘economy  of  the  countryside  and  the
 ‘city  are  complementary.  The  one  sup-
 plies  the  other.  You  cannot  deprive
 the  Maharashtra  of  the  big  industrial

 -and  other  things  of  Bombay.  So  also
 of  Hyderabad.  This  reuctionary  step,

 df  taken,  will  be  fought  oyt  by  the

 People
 and  they  will  not  take  it  lying

 -down.

 Shri  M.  R.  Krishna  (Karimnagar—
 Reserved—Sch.  Castes):  At  last  I  am
 fortunate  enough  that  I  have  caught
 your  eye,  Sir.  I  was  anxiously  waiting
 for  a  chance  to  speak  in  this  august
 House  and  fortunately  I  am  the  last
 person  to  have  the  last  chance  today.
 I  was  anxiously  looking  forward  to
 the  speech  of  our  worthy  President,
 thinking  that  he  would  give  us  a  ray
 ‘of  hope,  expecting  that  he  would  give
 ‘us  some  assurance  as  to  how  his
 Government  is  going  to  tackie  the
 @igantic  problems  that  are  facing  the
 scheduled  castes,  backward  classes  and
 the  scheduled  tribes  today  in  our
 country.  But,  unfortunately,  our  Presi-
 ident  had  been  very  economic  even  in
 his  words.  He  has  touched  the  pro- ‘blems  of  the  scheduled  castes  in  one

 short  sentence.

 The  appointment  of  the  Planning
 Commission  in  the  year  950  held  out
 high  hopes  for  these  communities.  We
 ‘thought  that  the  Planning  Commission’
 ‘would  really  do  something  concrete
 ‘and  constructive  to  eradicate  the
 poverty,  hunger.  squalour,  disease  and
 illitegacy  prevailing  in  this  section  of
 the  population.  The  Planning  Commis-
 sion  has,  as  usual,  brought  out  a
 voluminous  and  bulky  report  contain-
 ing  hundreds  of  pages  but  dealing  with
 the  problem  of  the  scheduled  castes
 in  twelve  pages,  without  any  definite
 plan  for  their  improvement.  The
 Planning  Commission  has  set  apart  a
 meagre  sum  of  4)  crores  of  rupees  for
 improving  the  conditions  of  8  millions
 of  scheduled  tribes,  five  millions  of
 backward  classes  and  50  mullions  of
 scheduled  castes.  Out  of  this  sum.  the
 Planning  Commission  is  going  to  spend
 about  4  crores  of  rupees  for  the
 improvement  of  the  scheduled  castes,
 This  would  mean  thai  the  Planning
 Commission  is  going  to  solve  the  long
 neglected  problems  of  these  communi-
 ties  within  three  rupees  per  head  for
 the  five  year  period  That  is  to  say,
 in  simple  arithmetic,  the  Government
 is  going  to  spend  one  anna  per  head
 per  month  for  the  scheduled  castes.
 It  is  really

 surpelsing
 as  how  the

 Government  is  going  to  bring  improve-
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 ment  in  this  community  by  spending
 this  paltry  sum  of  one  anna.  There  are
 so  many  problems  facing  these  com-
 munities.  For  instance.  nearly  80  per
 cent,  of  them  are  still  living  in  the
 most  pathetic  conditions.  The  sanitary
 conditions  in  which  they  live  are  so
 horrible  that  even  some  of  us  would
 not  like  to  pay  a  visit  to  the  villages

 avhere  they  are  living.  The  lands  on
 which  they  have  erected  their  tiny
 huts  are  such  that  not  even  animals
 will  be  comfortable  there.  What  is
 more,  these  lands  do  not  beiong  to
 them.  They  belong  to  some  private
 landlord  and  the  harassment  of  these
 landlords,  in  spite  of  the  enormous  rent
 being  paid,  is  simply  inexpressible.
 Therefore,  I  would  sppeal  to  this
 Government,  as  a  first  step  towards
 ameliorating  the  conditions  of  these
 communities,  to  free  them  at  least
 from  the  tyranny  of  the  landlords  by
 providing  them  with  house  sites  in
 which  they  can  live  veacefully.  This
 can  ke  done  by  the  Central  Govern-
 ment,  but  it  has  made  it  a  practice  to
 shove  the  responsibility  of  helping
 these  communities  on  the  State  Gov-
 ernments,  and  when  we  approach  the
 State  Governments  for  help,  they  shove
 the  responsibility  on  the  Central  Gov-
 ernment.  They  explain  that  the  Central
 Government  has  got  v3st  resources;
 that  it  is  spending  enormous  amounts
 in  Kashmir,  on  defence,  ete.  gnd
 therefore  we  may  approach  the  Central
 Government.  These  excuses  are  not
 going  to  solve  the’  problems  of  the
 scheduled  castes.  Of  course,  we  know
 that  some  changes  have  been  cifected,
 but  they  are  not  sufficient.  We  are
 aiming  at  establishing  a  welfare  State,
 and  if  this  section  of  the  population
 is  neglected  and  allowed  to  live  like
 animals  and  sub-human  beiigs,  it
 would  be  a  mockery  to  -laim  that  we
 are  living  in  a  democracy  today.  The
 Central  Goverymnent  cen  helo  these
 communities  by  levying  a  cess  on  the
 most  privileged  classes,  as  they  have
 done  in  the  case  of  encouragement  to
 khadi.  (An  Hon.  Member:  So  you

 sue gest  a  penalty),  You  may  call  it
 a  penalty.  If  the  scheduled  castes  are
 suffering  today,  it  is  not  because  they
 think  that  it  is  a  pleasure  for  them.
 to  suffer,  but  it  is  because  the  privi-
 leged  classes  have  made  them  to
 suffer.  They  have  never  allowed  them
 to  enjiov  the  facilities  of  life.  So.  it
 should  be  a  penalty  on  ‘he  privileged
 classes.  They  should  pay  it  for  getting
 rid  of  their  sins.  With  the  amount
 they  can  collect  by  levying  this  cess.
 the  Central  Government  can  nrovide
 these  communities  with  materiais  for
 the  construction  of  houses.  The  sache-
 duled  castes  can  then  easily  build
 houses  and  live  peacefully  in  them.
 This  would  be  really  a  great  step  if
 this  Government  can  take  it.
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 Then,  as  regards  education,  I  am

 told  that  the  Madras  Government  has
 come  forward  to  help  these  down-
 trodden  communities  in  the  matter  of
 education  and  other  matiers  in  past.
 A  lot  of  praise  has  been  showered  on
 the  Madras  Government,  but  let  me
 tell  you  that  the  same  Madras  Govern-
 ment  is  now  trying  to  stop  the  scholars-
 ships.  They  are  not  going  to  give  fresh
 scholarships  to  scheduled  castes,  and
 I  am  told  that  they  have  passed  orders
 to  the  Collectors  not  to  let  any  new
 hostels  to  be  opened.  If  this  is  going
 to  be  the  case,  I  am  sure  the  sche-
 duled  castes  will  not  have  any  respect
 or  regard  for  this  Government.  The
 scheduled  castes  form  a  big  portion  of
 India’s  population  and  they  would  be
 able  to  do  bad  as  well  as  good  if  they
 only  take  it  into  their  heads.  There
 is  one  amendment  by  wiich  we  want
 to  have  compulsory  primary  education
 for  the  scheduled  -sastes.  Here  I  would
 like  to  say  that  this  system  of  free
 primary  education  has  been  tried  in
 Hyderabad  State.  The  Government  of
 Hyderabad  have  opened  a  number  of
 schools  for  depressed  classes,  for  edu-
 cating  the  children  of  the  scheduled
 castes  and  other  backward  classes.
 But  for  quite  a  number  of  days  these
 schools  have  nearly  remained  empty
 because  children  of  these  communities
 are  usually  employed  in  gainful!  occupa-
 tions  and  the  parents  of  these  children
 not  knowing  the  value  of  education
 generally  send  their  children  to  get  an
 additional  income  for  their  families  by
 working  under  somebody.  Thereafter
 the  Government  of  Hyderabad  had  to
 give  special  stipends  to  every  child
 that  attends  the  school  from  this  com-
 munity.  The  Central  Government  can
 also  insist  on  the  State  Governments
 to  follow  the  same  practice  till  such
 time  the  children  of  these  communi-
 ties  are  made  school-minded.

 In  a  country  of  agriculturists,  the
 Scheduled  Castes  and  the  backward
 classes  are  landless  peasants.  They  are
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 noble  tillers  of  the  soil  without  any
 soil  of  their  own;  even  in  a  few  isolated
 cases  where  the  members  of  these  com-
 munities  own  lands,  they  are  being
 harassed  by  the  rick  landlords  and
 those  people  who  have  no  money  to
 appeal  in  a  court  of  law,  shave  to
 simply  keep  quiet  by  sacrificing  their
 land  to  somebody  else.  Further,  the
 scheduled  castes  and  the  backward
 classes  being  very  poor  they  always
 fall  a  prey  to  the  moneylenders  and
 therefore  Government  should  set  apart
 a  separate  fund  to  give  them  taccavi
 loans  through  which  they  can  jmprove
 their  lands  also.  Now  the  Planning
 Commission  has  set  apart  an  enor-
 mous  sum  to  develop  the  river  valley
 projects.  But  again  the  Scheduled
 Castes  are  left  out.  I  am  not  saying
 that  ‘the  scheduled  castes  should  be
 taken  to  those  parts  and  given  land,
 But  what  I  would  like  to  point  out
 is  that  whenever  such  development
 schemes  take  place,  whenever  projects
 are  chalked  out  to  change  the  face  of
 this  vast  country,  these  communities’
 interests  should'also  be  cunsidered.  be-
 caus2  these  people  have  remained  with-
 out  any  facilities  for  all  these  centuries.
 So  whatever  development  schemes  that
 are  taken  up  in  the  country,  some
 consideration  should  be  given  to  these
 communities.  This  is  how  I  feel  this
 Government  would  be  able  to  solve  the
 problems  of  these  long-neglected  com-
 munities.

 I  do  not  want  to  take  much  of  the
 time  of  the  House.  We  do  not  want  to
 be  rolitical  beggars.  We  do  not  want
 to  have  generosity  or  charity.  But  we
 demand  justice—justice  pure  and  pro-
 per.  We  want  that  we  should  be  treated
 as  proud  Indians  in  free  Bharat.  If
 you  dp  not  give  us  the  justice  that  we
 deserve,  these  long  neglected  com-
 munities.  these  down-trodden  untouche
 ables  may  rise  in  revolt.

 The  House  then  adjourned  till  Two
 of  the  Clock  on  Tuesday,  the  l7th
 February,  1953.


